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LEGISLATIVE ASSEMBLY. 

Monday, 2nd FebruaTY, 1996. 

The Assembly met in the Assembly Chamber at Eleven of the Olock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

WEIGHT LUlrr OF POSTAL AaTICY,ES CARRIED BY POSTMEN. 

532. *Khan Bahadur Badaraz Hussain Khan: (a) Is it a fact that the 
weight limit to he carried by postmen is.8oo tolas? 

(b) If so, are Government prepared to consider the desirability of 
xeducing the weight limit from 800 to 600 tolas? . 

Sir Geoffrey Olarke: (a) 'rhere is no fixed limit of weight of postal 
.articles to be carried by postmen. 'fhe weight must vary according to 
drcumstances, e.g., length of beat, nature of place of delivery, etc. Hired 
labour is employed whenever the articles for delivery are too heavy for a 
1lingle po&tman to carry. 
(b) The question does not. arise. 

DEBIT OF Loss ON INSURED ARTICJ,ES TO THE POST OFFICE GUAltANTEE 
FUND. 

533. *Khan Bahadur Sarfaru Hul8&iD lDlan: (a) Is it a. fact that ~ 

sustained on account of insured articles is debited to the Post Office 
Guarantee Fund? 

(b) If SQ, will Government please state the grounds on which this decision 
is based? 

Sir Geoffrey Olarke: (a) No. 
(b) Does not a.rise. 

PAYMENT OF PENSIONS BY POST OFFICES. 

534. *KhaD Bahadur Sarfaru Hussain 1DlaD: (a) Is it a fact that 
pensions to retired Post Office and R. M. S. Officers are paid by Govern-
ment treasuries? 

(b) If so, are Government prepared to cone.ider the desirability of paying 
them by post offices instead of by Government treasuries? 

SlrGeoffrey Clarke: (a) Yes. 

(b) 'l'he question of paying all Government pensionerFl drawing Rs. 20 
per mensem and below by post offices was considered before and had to be 
given up 8S the Director General of POEts and Telegraphs was of opinion 
that it would be very difficult for post. offices all over the country to do the 
work. Government do not desire to reconsider the question speciallv for 
the pensioners of the Postal Department. In some parts of India pensions 
are being paid by postal money orders. 

( 527 ) A 
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ECONO:MIll:S IN THE ~  SUPERIOR ESTABJ,)SHMJIlNT 01' 'i'HE 

NORTH WESTERN R.ULWAY. 

535. "'Kr. Ohaman Lall: (a) Is it a fact that the total sa.ving over ~  

reorganisation scheme on the North Western Railway, relating to tHe 
permanent superior esta.blishment amounts to only Rs. 7,489. according to a 
reply given in another place by the Honourable Mr. G. I.. Corbett? 
(b) Is it a fact that in the volume entitled "Report outlining a scheme 

for the reorganisation of the general working system of the North Western 
Railway" the cost of existing establIshment was stated to be Rs. 2,88,025 
whereas that of the then proposed scheme was Rs. 2,00,000, i.e., Rs. 1,975 
in excess? 

(c) Will Government give the House the correct figures and the reason" 
why no substantial economies in the permanent wperior establishment have 
beel). effected? 

Kr. G. G. 81m.: (a) Yes. The £saving expected is Rs. 7,539 a month. 
(0) The Honourable Member is apparently referring to a preliminary 

and unpublished report the proposals in which were considerably altered in 
the final scheme. 

(ic) The correct figures are those given above, namely, Rs. 7,589 per 
mensem, but against this must be set the cost of additional audit sto.fi of 
approximately Rs.  6,000 a month. The object of the scheme is to secure 
increased efficiency and the chief economy expected from the reorganisa.tion 
will be a reduction in working expenses to which at present no exact figure 
can be attached. 

SPECIAl, CARRIAGES FOR OFFICERS ON THE NORTH WESTERN RAILWAY. 

636. ·Kr. Ohaman La1l: Is it correct that lakhs are being spent on the 
use and maintenance of special carriages for the use of officers on the 
.North Western Railway? 

CARRIAGES FOR OFFICERS ON THE NORTH WESTERN RAILWAY. 

555. ·lIr. Ohaman La1l: Will Government state what kind of carrifogell 
on the North Western Railway are set apart for the exclusive use of the 
railway officers:> Furtber, will Government give a statement giving full 
particulars such as' description of the carriage, cost, approximate annual 
maintenance charges of each· carriage and the list of officers using such 
carriages? 

IIr. q.. G. 81m.: I will reply to this and the Honourable Member's que!'-
tion No. 555 together. . 

Carriages specia.lly set apart for the exclusive use of railway officers on 
the North Wm;tern Railway are of two kinds, )lamely, railway service 
• carriageI'! and reserved carriages of the 'A' class. Railway service carriage&' 
are 4·wheelers and consist of a combined living and office compartment, a 
lavatory ~  a .kitchen .. H ~ ~~  of the 'A '. class are usually 

~ bOgIe. carnages whICh contain Similar accommodatIOn to the railway 
!iervlCe carnages except that a few have a small observation compartment at 
the end for inspection purposes, and also a servant's compartment. 

The cost of railway service carriages variss from Rs. 8,600' to Rs.  9,000 
a.nd that of reserved' A' class carriages from Rs. 8,800 to R&'. 88,000. 



QrE81'IONS AND ANSWERS. 

It is not p ~ to give the approxirrmtl' maintenance ehargcs. for eRch 
mdividual carriage, but the approximate average annual cost of :~ 
is Hs. 150 for a ruilway service carriage Ilnd Hs. BOO for a reserved 'A 
~  camage. 

']'here Bre 41 railway service carriR.ges which are used by 58 Assistant 
Engineers and there fife 2B rcsened '.\' class  carriages, which arp used by 
th,; officers named in the list, which is being placed on the I.ahle. 

wt of officers ,~  re8e1vt.d ' A ' ~  car'riugel1 on the North }fed"11 Railway. 

1 . .kgent. 

2. Deputy Agent. 
3. Chief Operating Superintendent. 

4. Deputy Chief Operating Superintendents (2 officer.) 

5. Chief Commercial Manager. 

6. Chief Mechanical Engineer. 

7. Deputy Chief Mechanical Engineer. 

8. Chief Engineer. 
9. Deputy Chief Engineer. 

10. Controller of Stores. 

11. Signal Engineer. 

12. InspectioQ Cllr. 

13-19. Divisional Superintendellts (7). 
l!O-3O. These 4 carrisg_es are shared by Deputy Agent per80IIIIel, Deputy on special 

duty on reorganisat.ion, Deputy on special duty, n~ yard design, Deputy 
Commercial Manager, Deputy Chief Engineer (Designs and ProJects) and Deputy CtJief 
Eligineer (Construction). 

Mr. Ohaman Lall: May I ask Government whether they would consider 
the advisability of doing away with these special carriages? 

Mr •. G. G. 81m: They are required for officers for their work. 

Mr. Chaman Lall: Is it not possible for them to tra.vel in first c1uss 
compartments in ordinary trains? 

IIr. G. G. 81m: The camages have to be detached from the traIns and 
kept in siding!; to enable the officers to do their work. 

IIr. Ohaman Lall: In every case, for example let us say in travelling 
from Lahore to Ra.walpindi, do not thesc officers want special saloons or 
special carriages? 

Mr. G.  G. 81m: The officers usually live in their carriages while they arc 
engaged on their duties. 

][han Bahadur W. II. Bussanally: What is the total &Ilnual cost of 
running these spedal camages? ' 

Mr. G. Q. 81m: I have given the figures. 

Mr. Ohaman Lall: Also the figures of actual runniI18 charges of these 
eamages? 

Mr. G.  G. 8im: Yes. If the Honourable Member means the haulage cost. 
I huve not got t,hat figure. 

A 2 
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1Ir. OhamaD LaIl: May I ask the Honourable Member to give us the 
haulage cost. of these carriages' as well as the cost of n n~n  

1Ir. G. G. 81m: I must ask for notice of that question. 

ApPOINTMENT OF Ma. F. WEBB, AS SUPERINTENDENT, CENTRAL RBGI8TRY 
OPPICE IN THII: OFFICE OP THE AGENT, NORTH WESTERN 

RAIl,WAY. 

537 .• JIr. Ohaman Lall: (a) Will Governmen$ kindly state whether 
one Mr. F. Webb has been appointed as Superintendent, Central Registry 
Office, in the office of the Agent, North Western Railway, on a salary of 
H,s. 350 rising to Rs. 400 per mensem; if so, what are his duties and 
responsihilities? 

(b) Is it a fact that Mr. Webb was a chll.rgeman in the North Western 
ltailway Carriagtl Shops getting Hs. 210 per mensem prior to his new 
appointment? 

(0) Is it !I. fact that Mr. Webb had no office experience and that he never 
€ven held charge of any branch in any office? 
If so, what led to his new appointment? 
(d) Will the Government kindly state how ma.ny olerks in class V 

in the Hs. 275 grade, who officiated as Superintendents in North Western 
Hnilway officeR, have been sllperFleded by this appointment and for what 
rc'<;ons? 

Mr. G. G. 81m: ] would refer the Honourable Member to the reply. 
givt'1J t.o n. 1'Iimilllr qmlstion by the Honourable Uai Bahadur Lala Ram 
Saran Dlts 011 t.hc 22nd September ] 924 in the Council of State. 

OFFICI<; SUl'EltIN'l'ENDENT OF THE OFFICE OF THE AGENT, NORTH-

WESTERN R.UI.w A Y. 

!'i3S. ·Mr. Ouman Lal!": (a) Is it a fact that the post of Office Superin-
tendent in the North Western Railway Agents' offille was held by several 
senior Indians? 

(b) Is it a fact that on the death of Pandit Shiv Charan Lal, Mr. Sahair, 
head establishment clerk, Agent's office, being seniormost should have 
been appointed as Office Superintendent, Agent's office? 

(0) Is it a fact that Mr. Holmes, who was appointed on 5th December 
1914 (whereas Mr. Sahair was appointed on 1st February 1800) &8 an 
assistant record clerk in Loco. Superintendent's office superseded him? 

(d) Is it a fact that Mr. Sahair on another occasion was again superseded 
by one Mr. Coates? 

(Il) On what grounds was he superseded? 

OFFICE SUl'ERINTF..NDENT OF THE OPFICE OF THE CHIEF ENGINEER, 

NORTH WESTERN RAILWAY. 

539. ·1Ir. Ohaman LaU: (a) Is it a fact that L. Chuni Lal, head estab-
lishment clerk of the Chief Engineer's office, North Western Railway 
(salary Rs. 400 per mensem), had been officiating off and on as Office 
Superintendent of that office? 



QUESTIONS AND ANSWDS. 581 

(b) Is it a fact that when a vacancy occurred it W6S not given to L. 
Chuni La} or to another Indian equally qualified who happened also to be 
available, but to one Mr. Cullen of the Loco. Superintendent's office (salary 
Rs. 275 per mensem)? 

(c) On what grounds was this appointment made? 

1Ir. G.  G. Slm.: I propose to answer questions Nos. 538 and 539 together. 
They both inquire why certain individual clerks were passed over for 
promotion to particular subordinate appointments. Government do not 
know and are not prepared to inquire. The railway administration is in the 
·best position to judge between the relative claims of candidates for appoint-
ments of this kind. 

1Ir. Ohaman Lall: May 1 ask wlwtill'r the HOllourabll' Member is aware 
that every time we ask these questions we have been put off with the reply 
that the railway administration is ~  best judge of th€'se matters '! 

1Ir. G.  G. Sim.: Yes, Sir. 

Xr. Ohaman Lall: Is the Hunourablo Memher RWIU'e tllllt there is a 
great deal of discontent among Members of this House that ))0 information 
is given on questions relating t.o racial mutters:J 

The Honourable Sir Oharles Innes: I may say that the Railway Depart-
ment consider that thel:!e quef>tions should be left to the railway adminis-
tra.tions and that the Legislative Assembly should not interfere in details 
of this kind. 

Mr. T. O. Goswaml: We think otherwise. 

1Ir. Ohaman Lall: What Rre we here for if we cannot get information on 
these matters? 

The Honourable Sir Oharles Innes: The Railway Department think thai 
the IJegislative ASF.embly ilhould criticise the administration and criticise 
the Railway Board and they are entitled to influence policy. but Jloth'ng 
can be more· fatal to the efficient management of railways than that the 
Legislative Assemblv should try to interfere in details of railwav administra-
tion. .. • 

Xr. Gaya Prasad Singh: But is the railway efficiently managed under 
the present administration '? 

The Honourable Sir Oharles Intle.: The Honourable Member wilT find it 
.ut when he sees the budget Etatement. ' 

1Ir. A. BaDaaawam1 IY'DlU: May I ask whether there are any rules 
proTided in the Legislative Rules for the guidance of Members on these 
questions? 

The Honourable Sir Oharles Innes: It is It'!ft to the good sense of t,he 
Members themselves. 

1Ir. OhamaD L&ll: May I ask for a ruling whether we, as Members of 
this Honourable House, are not entitled ~ obtain the information that we 
ask for on these matters, especially wbe'n they raisf' racial issues I 
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IIr. President: Questions are admitted when they &atisfy the Rules and 
Standing Orders. Whether H n . ~ Members are able to extract replies 
from Government is a totally different matter in regard Jio which I have no 
responsibility. 

Kr. Ohaman Lall: Sir, is the process equivalent to that of endeavour-
ing to extract blood from stone? 

RE"flltEMENT WITHOUT FORPEITFltE OF GRATUITY m' REfitENCHJ£D 
STAPP OF 'tHE NORTH WESTERN RAII,WAY. 

540. ·Kr. Ohaman Lall: (a) Is it a fact that officers belonging to the. 
Indian Civil Service were allowed cert.ain privileges of retirement on pro-
portionate pension for a certain period after the iIlI\Ugurution of the 
&fonns Scheme? 

(b) Is it. a fact on the other hand that railway employees, who ur.der 
retrenchment, were offered lower posts, were told that a refusal will 
result in the forfeiture of their gra.tuity "whether they had rendered more 
or less than 15 years' service"? 

(0) Will Government explain the distinction applied in the caso of 
officers of the rndian C.ivil Service and the staff of the North Western 
Railway? 

(d) Will Government state the number of cases in which . such gratuity 
has been forfeited? 
(e) Are Government prepared to withdraw the orders issued in this con-

nection and pennit retirement without forfeiture of gratuity? 

Mr. G.  G. 81m: (a) Yes. 

(b) Yes-since 6uch men would under the rules not be (mtitled to a 
gratuity. It was, however, stipUlated that exceptional cases would receive 
special consideration. 
(0) The two cases are not comparable. 

(d) Government are not aware of any case in which such gratuity h8s 
been forfeited. 
(c) In the circumstances stated .above, Government see no re81>Qn for 

modification of the orders already pRssed. 

INDIANS IN CERTAIN SPECIPIBD ApPOINTV.ENTS ON THl!; N OR'J.'H W lSi' ,'.aN 
RAILWAY, 

541. .)[r. Ohaman Lall: Will Government state the proportiona.te 
number of Indians in the North .WesternRailw6Y in the f(Jlkwillg .~ . 

(1) Special Station Superintendents. 

(2) Commeroial Superintendents (Senior and Junior). 

(8) Traffic Inspectors (Special, Senior and Junior). 
(4) Chief Controllers, Deputy Controllers, and Assistant Controllers, 

(5) Senior scale of Station Masters, Assistant Station Masters, Yard 
• Masters and Goods Supervisors. 

(6) Platfonn and Luggage Inspectors (Senior Special, Junior Special). 

(7) Ticket Collectors (Senior Speoial  Class, Junior Special CI&88, 
Olass n,? 
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Kr. G. G. 8im: A statement is placed on the table containing tlie 
infonnation Bsked for by the Honourable Member. 

Total 
I 

Serial No. beld by i No. beld 
D8Iigna.tion of post. No. of European. and I by No. po.t.. Anglo. Indian •. : Indian •• 

I --- . 
I 

1 Special Superintendent. . · 8 8. i . .. 
, 

2 Commercial Superintendent. I 
Senior 8 3 ... 
Junior 4 2 i 2 

I 
I 

~ Traffic luapectors : i 
Special . 2 2 . .. 
Senior 19 19 ... 
Junior . 17 Iii 2 

4 Chief Controller. · 4 4 ... 
Deputy Controller. . 6 6 ... 
.A&liltant Controllers · • 80 29 I 

li Senior Scale Station Muten and .A&liatant I 
Station Muten, Yard Mutera, GoodI i 
Supervilora : 

Cl .... F (i) · · 10 9 1 
.. F (Ii) 14 18 1 
II E (i) . · 20 19 1 .. E (ii) . 77 67 20 

tI Platform 1011(1 Lug. In.pectore: 
Senior BpI. · 2 2 
Juuior .pl: 7 7 

'1 'l'icket Collectors: 
Senior IPl. · 1 1 ... 
Junior BpI. · 7 7 ." 
'D' clu. . · 8 4- 4. 

EUROrEAN, ANGLO-INDIAN AND INUIAN Al'rREN'l'ICES ON 'fHE NOR'fH 
WIISTERN RAH.WAY. 

542. ·lIr. Ohaman Lall: (a) Will Government state as to how many 
Indian apprentices have been taken in the lBst four years in the Loco.; 
Carriage, Signal, Engineering, Elpctric (North Western Railway) Depart • 

. ment and the number of Anglo·lndians and Europeans with their rates of 
'""y? 

(b) Will Govenlment explain the differentiation in the rates of pay? 
Mr. G. G. 81m: (a) A statement showing the number of Indian, Anglo· 

Indian and European apprentices during 1928 and 1924 in the Loco., 
Carriage and Wagon and EngineElring Departments of the North Western 
Railway with their rates of pay is laid on the table. The figures' for the 
previous two years are not available but will be procured and fumisheAi to 
the Honourable Member if desired. 

(b) It will be observed from the statement that the remuneration for 
work done is the sarne for all classes of apprentices. The subsistence and 
ho!;tel chargee are however granted according to the standard of living. 
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Mr. Ohlman Lall: Will the Honourable Member see to it that this 
distinction is done Qway with? 

Mr. G. G. 8im: I must ask for notice, Sir. 

Mr. Ohlman Lan: Is this agltin a question of racial discrimination, Sir?-

·Kr. G. G. 8im: No, Sir. 

IIr. Ohaman Lall: On what other ba.sis does the Honourable Member 
explain the differentiation? 

Mr. G.  G. 8im: I have already explained thBt it is due to the difference-
in the standard of living. 

Mr. Ohlman Lall: That depends upon race, Sir, does it not? 

ORDEUS SEN1.' TO GERM \NY FOR ROJ.I.IN'G STocK. 

M3. -Khan Bahadur 8adaraa HU88ain Khan: (a) Ha£ the attention of' 
Government been drawn to the paragraph published in the issue of the 
BtatlJ8man of the 4th January, 1925, page 7, under the heading" Indian 
Rolling Stock" "Heported order for Gennany"? 

(b) If so, will Government please state if the statement made is 
correct? 
(c) If correct, will they please state the number of goods' and passenger' 

coaches ordered for Indian railways? 

Mr. G.  G. 8im: (a) YCF. 
(b) and (c) Government hKve no infomul.tion on the subject. 

Khan Bahadur 8arfaras HussaiD Khan: Will they try to get the infonuB-
tiOll, Sir? 

Mr. G.  G. 8im: Sir, the reply which I just gu vc that Government have-
no infomlation on the subject refers to a newspaper report, and 1 do not 
(]uite sec how we can get the infonnation. 

REr01lT OF TilE INDIAN TERIU1.'OIlLH. FORCE COMMITTEE. 

544. -Khan Bahadur Sarfaraz Hussain Khan: (q,) Has the attention of 
Government been drawn to the paragraph published in the issue of the 
Statesman of the 4th January, 1925, page 8, under the heading "'l'erritorisi 
Committee" ?  . 

(b) If so, will they please state if the statement made is correct and 
if the report of the 'l.'f'rritorial .Foree Committee will be circulated to th& 
"Members of the Assembl.v during the forthcoming session at Delhi? 

Mr. 1:. Burdon: (a) Government have scen the pnragraph referred to. 
(b) 'l'he Committee have signed their report which is at. present in the-

process of pUblication. It is hoped thnt. the report. will be nvailable to 
Honourable Members during this f,ession. 

545. -lit. X. O. Neogy: Sir, this questiont fo.'·med part Ohl morc com-
prchellsive questioll. Afl the other purt.s nf the qU13stion have been dis-
allowed, I do not propoHe to put ~. 

--_._-------_. __ .. _--
t .. Will Government he pleased to state how milch iron has been estimated to exist 

in British India according tu geulogic1l survey r" 
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Ill. PrelideDt: The other IHU'ts of the question were disallowed because 
they related to matters which were the primary reEpoDsibiJity of Local 
-Governments, and this part was allowed because it concerned the respon-
sibility of the Central Government. . 

UGANDA TOWNSHlr Rm,Es. 

546. -Sir Pursllotamdu Thakurdu: (a) Has the attention of Govern-
'Il1ent been drawn to the following which appeared in the A.1Jl.l'ita BalaT 
.Patrika of the 80th October last? 

.. INDIANS IN EAST AI'BICA. 

Restriotio71 i1l respect of 1eBidence and trade. 
Mombasa, Oct. 3. 

Recently the Uganda Official Gazette published the new • Township rules' wherein 
is found the following ~ 

The Governor may, hy notice in the Gazette, prescribe areas within which no 
piece or parcel of land may be occupied by any person not of European 
origin or extraction for the purposes of trade, residence or. otherwise except 
with the consent or prior permission of the Governor in writing. This 
does bot apply to domestic servant.. " 

(0) If the r.eply to (a) above be in the affirmative, will Government be 
pleased to state what steps the Government of India have taken to remove 
the abovesaid addition to the Township Rules? 

Kr. 3. W. Bhore: (a) The reply is in 'the affirmative. 

(b) 'rhe attention of the Honourable Member is invited to the reply 
given,by me on the 2Srd January HJ25 , to Mr. Kamini Kumar Chanda's 
'question U5. 

RKFUSAJ, OP A WIREJ,ESS LICIINSB TO MR. S. D. NADKARNI OF 
KARWAR. 

547. -llr. D. V.Be1vt: (4) With regard to the Wireless License Rules 
-issued by the Director General of Wireless, laying down the qualifications 
necessary for the grant of a wireless license for amateur purposes, will 
Government be pleased to say which of those qualifications Mr. S. D. 
Nadkami of Karwar was held not to possess when his application for a 
wireless license was refused by the Director General of Wireless, as 
stated in answer to my question No. 1820, published at page 3207, 
Legislative Assembly Debates, 11th September 1924? 

(b) tf it was not for absence of any of those qualifications that 
Mr. NBdkami's application was refused, will Government be pleased to 
say why it was refused? 

The Honourabl. Sir Bhup.Ddra Bath Kitra: Mr. N adkami stated at 
tbe time of making his applica.tion tha.t he had nQ experience in working 
Wireless Telegraph Transmitting apparatus and that he had no certificates 
I)f competency for working such apparatus. 
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LIST OF PltlVATK PERSONS HOLl)lNG WIRELESS ~ . J . . 

548 .• :r.tr. D. V. Belvl: Will Government be pleased to supply a list 
()f private persons in India and Burma who hold wireless licenses, with 
<ietails against each case as to whether the license is in respect of a 
•• receiving set" only or for a "transmitting set " only or for both 
receiving and transmitting sets, and also mention the community, whe-
ther Indian or Anglo·Indian or European, to which the licensee belongs; 
.or at 1!'llst a tabulated analysis of these statistics? 

The Honourable Sir Bhupendra Hath MUra: I shall be glad io show 
the Honourable Member in my offioe a list giving the infonnatlion asked 
for so far as this is a.vailable. The list contains nea.rly 800 names, and 
Government do not consider that it will serve any. useful, purpose to lay;.t 
()nthe table. 

WITHDRAWAL OF ORDERS PROHIBITING THE TEACHING OF WIRELESS 

SCIENCIe IN COLT.KGES. 

549 .• :r.tr. D. V. Belvi: (a) Will Government be pleased to state 
whether the Government of India Circular prohibiting the teaching of 
Wireless Scienoe in the colleges to whioh Dr. S. K. Datta drew atten-
tion in this House on 11th September 1924 (vide page 3209, Assembly. 
Debates, Volume IV, No. 50), is still in force? 

(b) If it is withdrawn, when was it withdrawn, and why? If not, 
why does it continue even nominally in force? 

Mr. 1. W. Bhore: (a) and (b). The question of the withdrawal of the 
·circula.r is now engaging the attention of the Government of India.; and 
it is hoped that it will he possible to withdraw the orders in question at 
8 very ea.rly date. 

REDUCTION OF Cr.ERICAT. ESTIBT.ISH'MJl.NT ON THE NORTH WESTERN 

RAILWAY. 

550. ·Mr. Ohaman Lal1: (a) Will Government be pleased to state 
whether there will be reduction in the North Western Railway clerical 
eRtablishment in connection with the Reorganizatio.n Soheme? 'If so, in 
what p n . ~ 

(b) Will Government be pleased to state whether this reduc·tion will 
also affect the numbers of superior and subordinate officers and if so, to 
what extent? 

(0) Will Government be pleased to lay on the table a list of Anglo-
Indians and Europeans (Lower, Upper Subordinate and Superior Staff 
separately) who were brought under reduction or were increased during 
the last 4 years; also a list of Indians (Clerical Staff, Outdoor Staff and 
• Artisans to be given separately)? 

:r.tr. G.  G. 8im: (a) Yes eventually. It if'; not possible to stat£' the 
pcreentn.ge at present. 

(b) Yes, but it is too early to est.imnte the fuJI effect to the introduotioll 
()f the Divisional System. 

(c) The prepa.ration of the detailed lists asked for would entail an a.mount 
of labour and expense whioh the Government do not consider would be 
justified. 
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QUALIFICATIONS OF OFFICERS IN THE NORTH WERTERN RAIl,WAY 

WORKSHOPS. 

551. *JIr. Ohaman Lall: (a) Will Government be pleased to state: 
whether all the officers who are appointed in the North Western Railway 
Workshops, especially Loco., Carriage and Signal, obtain their qualifien-
~ n  in any speci&l technical and mechanical colleges before they are 
engaged and what,standard of mechanical education is considered neoessary 
and essential for their qualification? 

(b) Will the Government give a statement showing the number of 
such offioers as have aohieved the higher standard qualification of Mecha-
nioal and Civil Engineering Colleges with the degree or degrees possessed 
by each of them. also the total number of those who have not received 
such education? 

(0) Will the Government be pleased to lay on the table a statement 
showing the number of officers (Indians, Europeans and Anglo-Indians) on 
the North Western Railway, who hold the following cliplomrts? 

Member of the Institute of Mechanioal EnginC'crs. 

Member of the Institute of Electrical Engineers. 

Member of the Institute of Civil Engineers. 

Associate Member of the Institute of Mechanical Engineers. 
Associate Member of the Institute of Eleotrical Engineers. 

Associate Member of the Institute of Civil Engineers. 
Associate Member of the Institute of Signal Engineers. 

(d) Will Government be pleased to state the basis on which the techni-· 
cal allowance is given to these officers? 

Ill. Q. G. 8im: (a) So far 88 the Locomotive and Carriage Depart-
ments are concerned the officers recruited do not obtain their qualifications 
from any special techn;cal or mechanical colleges. 

Appointments lIol'e made by the Secretary of State on the advice of a 
Selection Committee subject to certain general cOllditiOlls, the principal 
of which are that the candidates shall have had a good general and teehnica.l 
education followed by at least three years' training in toe shops and six 
;uonths in running and fir.ing. 

All candidates must in addition have a thorough understanding of 
applied mechanics. Signal enginee1'9 have been  recruited from different 
lIources, in some cases by transfer from the Engineering Service and ill " 

~ instances by direct appQintment from Home of men possessing previous. 
knowledge and experienoe in the duties required. 

(b) It is not understood what thp Honourable Member menDS bv the-. 
• ·xpression .. til I) higher standard qualifications of Mechanical and' Ci vii 
Engin('rlring Colleges ". 

(c) .The Honourable ME'mber will find the information he requires in the-
Railway Classified List, a copy of which is in the Library. 

(d) 'reehnical pay was granted in consideration of the addition.al J ~ 
~  till' railway of an officer who has undergone the l'xpeuse of a training 
lD Europe. It has now been abolished M 11 Reparlltc allowance. 
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QU.,H.IPJCATIOSS O}' FOltEltEN, Loco. INSl'ECTOll.S, !lTC., ON TilE NORTH 
W ESTERX ltAIJ.W A Y. 

552. ·Mr. Ohaman Lan: Will Government be pleased to state 
"the standard of education requisite for quulification on tho North Western 
Railwav 88 8 Foreman, Loco. Inspector, District Electrician, Chargeman 
Ilnd Carriage and Wagon Inspector? Further, will Government explain the 
reason why this class is specially recruited from outside India? 

Kr. G. G. 81m: The requisite qualification for the posts indicated is 
the possession of iiechnioru: ability and practical experience which will enable 
the ho)der to do the work. There is no definite standard of education. 
'I'he major portion of the men required for the purpose have hitherto been 
procured from England because there were no adequate facilities for train-
ing in this country. Arrangements have, however, been now made by 
the Local Government in collaboration with the North Western Railway 
10 give training to fit men for dut.irs of this nature and it is hoped that 
un inllreasing numbcr will in future be obtained from this source. 

Mr. Ohaman Lan: Do I undertsand the Honourab1e Member to say 
that no particular educational qUlljification was necessary? 

IIr. G.  G. 81m: No, Sir. I said that there was no definite standard 
of education prescribed. 

1Ir. Ohaman Lall: And yet did I understand the Honourablo Member 
to say t.hat he could not recruit men in India because men with the neces-
sury qualifications could not be found here? 

1Ir. G.  G. 81m: I said there were no facilities for trail1ing men in 
India. but that they are now being p ~  by the Local Government in 
.{lollaboration with the North Western Railway Administration. 

IIr. Ohaman Lall: Will the Government see that in future recruitment 
,in England is stopped? 

Mr •. G. G. 81m: Sir, not unless pclople are avaiJ.able in this country. 
When they are available, the number recruited from England will be 
reduced. 

1Ir. Ohaman Lall: I asked whether recruitment in England would l1e 
·stopped? I did not a.sk whether it would be reduced. 

Mr. G. G. 81m: No, Sir, not until we are able to recruit a sufficient 
number of men in this country. 

REClI.lJIT1>UNT OF INDIANS FOR Cl!ltTAJ:>; SPECIPU:D p O M ~  ON 
H~: NORTH WESTERN R.UJ.wtY. 

553. ·1Ir. Ohaman Lan: Will Government be pleased to state 
the reasons why Indians are not recruited as Signul and Bridge Engineers, 
Mining Engineers, Coal Superintendents, District Locomotive Supl'rin-
tendents and Diatriet Carriage SUp()riT!tende.nts on the North Western 
Railway? Is it a fact that they are considered 88 qualified to be appointed 
8S Executive Engineers, District Traffic Superintendents and Accounts 
Officers ? 

1Ir. G.  G. 81m: 'I'here are no posta of Coal Superintendents on the 
North Western Railwa.y. As regards. other appointments it has not 
hitherto been possible to get qualified Indian candidates possessing the 
r eceasary techni.cal qualifications to fill them. Arrangements are, however, 
heing made to improve the facilities for ~ n  training for railway 
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officers in India which it is hoped will enable an advance ill th:s matter-
to. be ml\de. 
It has been found possible to secure Indisme possessing the necesfiary 

qualifications for the PObtS of Executive Engineers, District Tratlic Superin· 
tendents and Accounts Officers. 

U}<;])UCTIO.'" Of Cu:mCAJ. ES'l'ADT.TSIBII:N'l' IN '!'HE N OUTH "r KS'!'!' RN 
RAIl.WAY. 

554. *Mr. Oh&man Lall: Will Government be pleased to I!Itate· 
if it is a fact, that owing to reduction n ~ n Scheme) in the 
clerical establishment in the North Western Hailwav the clerks have to 
work overtime, i.e. (10 to 6 P.lIl.), while the time "for attendance is 10, 
to 4 P.M., and also that the clerical establishment is sometimes dis· 
allowed casual and privilege leave? 

Mr. Q. Q. 81m: The only reductions that have in fact taken place in 
the clerical staff are in respect of temporary clerks. Possibly on some 
occasions both office1"8 and staff have had to work longer hours than are-
ordinarily prescribed a.nd this may .pccur in any office. Leave cannot bt:· 
claimed as of right, but there is no reason for the assertion that it has 
hen unduly restricted owing to the cause a.lleged. 

UTJJ.18ATlON 01 'l'HE NORTH WEsn.RN R.UJ.w.\y Fzr;:s FUXD, ETC. 

556. -Mr. Obaman Lall: (Ia) Will Government state whether the North 
Western Railway Fine Fund and the Unpaid Wages Fund is mainly utilized 
for the following purposes? 

1. For maintenance of European and Anglo.Indian Railway School. 
2. For maintenance of European Railway Band. 
S. For maintenance of Railway Institute. 
4. For maintenance of Recreation Club. 
5. For maintenance of Volunt(ler Corps. 
6. For maintenance of school buses for conveyance of the children 

of Anglo-Indians and European8 from and to .8chool. 
7. For building the Institute. 

(b) Will Government state wh£'ther neBrl.Y 05 per cent. of the expen-
diture out of the North Western Railway Fine Fund, and unpaid wages 
fund is spent on Anglo-Indians and Europeans and 5 per cent. on the 
Indian staff? 

(0) Are Government prepared in future to utilize these funds for the-
provision of free education for the ehildreu of Indian railway employees 
allocating proportionate funds for the education of the children of Euro-
peans and Anglo-Indians? 

(d) Will Government be pleased to give a statement showing the amount 
of fines and unpaid wages realized from Indians, Anglo-Indians and Euro-
peans, separately? 

Kr. B. Q. 8im: (n) Ilnd (Ii), Unpaid wages as a general rule form part 
of the $undry earnings of the railway and not, utilised for the purposes 
mentioned by the Honourable Member. A statement showing the dis-
bursements from the Fine Fund of the North Western Railway during the-
)"('1I.l"8 1922-23 and 1928-24-is placed  on the table. 

(0) The Government do not as a rule interfere in matters of this kind. 
The utilisation of the Fin(l Fund for the benefit of the employes is purely 
B matter of grace and Agents ha.ve been left to distribute it as they think 
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l-.est. But the Govemml-lnt ha.ve ascertained that the Agent will welcome· 
and encourage the growth of institutes for Indian employes, which eould 
suita.bly receive assistance from this Fund. 
(d) In view of the answer to questions (n) and (b) the necessity for thl:, 

informa.tion relative to the unpaid wages does not ar:sc. The information, 
as regards the fines realised from the employes belonging to t be different 
oommunities is not easily available and Government do not propose to· 
collect it. 
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Kr. If. K • .J0IIhi: May I tl.8k, Sir. ~ ~ A.gents J ~ to utilise 
1he .Fine :Fnn-:l and whether tlwy are uSing It Justly and faIrly at the 
r·resent mQment? 

JIr. Q.  Q. Sim: Sir, I do not admit that the Agents are using the 
·.Fund unjustly or unfairly. 

JIr. Ohaman La1l: Will the Honourable Member find o:ut from the 
Agents whether the reply to question (b) is correct or not? May I also 
add that I want to know whether 95 per cent. of the expenditure is incurred 
iol' the benefit of Europeans and Anglo-Indians? 

Kr. Q.  Q. S1m: I am placing on the table a complete statement of 
E.xpendi ture. 

AMALGAMATION OF THE ORIYA-Sl'.E.:\KING TRACTS. 

557. *Pandlt lfUakantIVI. Daa: (a) Do the Government propose to put 
.all the Oriya-speaking ~  lwder one Government? 

(b) If so, has any action been taken in the matter? 

(c) Which of the provincial Governments have already given their 
opinion in the. matter? 
(d) Are the Government prepared to put all the Oriya"speaking tracts 

into a separate Oriya province? 

(e) Will the Government please make a statement in the ma.tter? 

IIr. E. Tonldnson: The Honourable Member is refelTed to the repLies 
given by the Honourable Sir Malcdm Hailey on the subject to questions 
lIDS. 196 and 137 on the 20th January 1923 and the 5th February 1924. 
?he question is lwder the considera.tion of Government in connection with 
tria report of Meijsrs. Philip and Duff regarding the attitude of the Oriya-
speaking population of the Madras Presidency towards e.malga.ma.tion with 
ether Oriya-speaking tracts and they are not prepared to make a stst.e-
ment a.t the present time. 

AT,I,EGE]) DrSORDERY,Y CON))UeT OF SOLDIERS .AT THE DELHI EXHIBITION 

OF ARTS AND CRAFTS ON THE 24TH DECEMBER 1 !-I2:j.. 

558. *JIr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the Delhi letter, published in the Amrita Bazar 
Patril£a, dated the 4th J Ilnuary, 1925, in which the following passage 
·,ccurs : 

"Riotous scem>s were IInacted on the Christmas night in the local exhibition 
of Arts and Crafts, when a few drunken 'fommies made an attack on the 
in'.locent crowd of ,:isitors. They began by ~ n  the stalls with 
~ J k ~ , and . ~  II few .stalls. o.f ~  thmgs. This led to an affray 
III wlllch a few C1VIluLDR sustamed IUlurles. .. A Citro of gaiety" was in 
a few moments transformed into .. a city of riots ' by the drunkards. 
Panicky people began to nm for their lives, shop·keeperR at once elDRed 
down t.heir stalls. The 1I01diers went on IDN'I'ily with their mischief till 
the Police came, and drove-them out of the pandal " . 

(b) Is it a fact that liquor was freely allowed to be sold at the premises? 

(c) Do the Government propose to make an inquiry into this affair, 
and lay the result before the House? 

And if not, why not? 
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Mr. H. Tonldnson: (a) I have seen the article in question. 
(b) Ordinary bar licenses were issued for the exhibition premises but 

there is reason to believe that the soldiers who caused the disturbance 
were under the influence of liquor before they reached the exhibition. 

(c) The usual police and military inquiries are being held. 

DIS1HSSAL OF MAHANAND LAL, A RECRUITING AGENT. 

559. -llr. Gaya Prasad Singh: With reference to my ~  question 
No. 1878 of the 9th June, 1924, and the statement laid on the table in 
that connection on the 8th September, 1924, will the Government be 
pleased to state the nature of misconduct for which the recruiting agent 
Maho.nand Lal was dismissed? 

Kr. J. W. Bhora: 'l'he Government of India have no information. 

Kr. Gaya PrIUlad Singh: But why have they no infonnation? Will 
the Government of India be pleased tQ find out the information on the 
8ubject? 

IIr. J. W. Bhora: No, Sir. 

Kr. Gaya Prasad Singh: Why not, Sir? 

IIr. J. W. BOOra: Because, Sir, the individuaA' ooncerned was not one 
r,f their officers. He was appointed by the Emigration Commissioner who 
11:. also not an officer of the Government of India. Hence the ~ n n  

uf Ind':a have no control over him, or his actions. 

AGENT OJ' THE GOVERNMENT OF INDIA IN MAUItITIUS. 

560. -llr. Gaya Prasad Singh: With reference to my starred question 
No. 1876  of 9th J ~, 1924, will the Government be pleased to state the 
names, pay and antecedents of the Agents appointed in Mauritius under 
seetum 7 of the ~ n  Act (Act VII of 1922)? 

Mr. J. W. Bhore: No such Agent ha& been appointed. 

IIr. Gaya Prasad Singh: Under section 7 of the Emigration Act, wo.R. 
it not compulsor.Y for the Government of Indio. to appoint an Agent? Why 
I!' it that, Ruch an Agent has not yet been appointed? 

Mr. J. W. Bhore: It is not compulsory, Sir, and the Government of 
India do not consider that eircumRtances at the present moment demo.nd 
the appointment o.f Ruch an Agent. I have already explained in reply to 
a previolls queBtion that the Government of India have sent an officer to 
make inquiries into ~ (londitions in Mauritius and that their future line' 
of action will be dcc':dcd by the nature of the report that they get from 
their officer. 

Xr. Gaya Prasad Singh: In the maantime, do I understand that no, 
furt,her recruitment will take place in India? 

IIr. J. W. Bbore,: No further recruitment is taking place. 

IIr. Gaya Pruad Singh: And will not take place tiJl the result of that 
inquiry? 

1Ir. J. W. Bhore: Certainly not, S:r. 

• 
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~: J ;  OF M O ~  AT ~ ; . 

561. *Mr. Gaya Prasad SiDp: (a) With reference to my starred question 
No. 1871 of the 9th June,. .1924, regarding recruiting of emigrants at 
Benares and the reply of the Government. that' ·the depot is used for t,hn 
accommodation of emigrants and its location at Benares is in no way 
inconsistent with the provisions of the l'ules " published under Govern-
ment Notilication No. 212, dated the lOth March, 1928, will the Govern-
ment be pleased to state if recruitment did not actually te.k.e place in 
Benares, and if so, how many recruits were obtained in Benares proper? 

(b) Will the Goven.ullcnt. kindl'y state if recruitment was stopped in 
Benares .. during time of pilgrimage .. , aud if so, will Government state 
the periods during whieh such l'eCrllitrnent WIlS lwld in abeyance since its 
existence in Benares? 

Xr. I. W. Bhore: (a) and (b). '1'he Government oj IndoiQ have no ill-
formation but will make inquiries, if. the Honourable Member 80 desires. 

Mr. Gaya Prasad. Singh: I do desire that infcmnatioll, Sir, if you plell><<'. 
" .' 

RECll{;IT)IEY'f OF SWKE1'ERS O ~. . n.n ~  .• 

562. *lIr. Gaya Pruad SIDJh: (a) With reference: to :111:Y ",tarred 
question No. 1378 of the Q.th June, 1924, are the Government aware t.hat 
in the statement which was laid on the table on the 8th p~ , 1924, 
it is mentioned that" 122 sweepers were recruited under special orders "? 
(b) Will the Government be pleased to lay on the table a eopy of the 

.. Special orders" referred to above; and also state under ·what rule or 
notification this special class of people were repruited?" 
(c) Is it not a fact that the notice entitled .. Jazil'a Mauritius men. 

Kashtkaron ki Zal'lU'ld " referred only to the recruitment of agriculturistf; 
(Kashtkars), l>t'longing to respectable fllmilieS' (Mo(tliz Khandan)? 

IIr. I. W. Bhore: (II) 'rhe reply is I;n the Idlinuath:e. 

(b) Thest) sweepers were recruited by the Emigration Comm4;sioller ill 
accordance with instructions received by him from the Government of 
~ . The GGvernment of India do not possesi-I a copy of these orders 
vnd arc therefore unable to lay them on the table of the HOUi-If. As these 
sweepo1'8 come in the ca.tegory of .. unskilled labourers " thel'r emigration 
was regulated by the Government of India Notification No. 232-Emi., 
dated the 22nd March 19'JS. 

(c) Yes; that particular notice referred only to the recruitment of 
ngriculturists, 

RE'fFlt!'l OF INDIAN ElIlGltAX'l'S l'UOW M.WIUTII'S. 

568. *JIr. Gaya Prasad Singh: (a) HIlE! the attention of the Govern-
mfmt been drawn to a message published in the Amritn BaRJar Pat,rikn, 
dated the 8rd Januar:v, 1925, to the effect that 513 Indian emigrants are 

n n~ t.o this country from MRuritiuR in the first, week of,'T aDuary? 

(b) Will the Government be pleased to state if in t,his batcll there are 
Hny, who were 'recruited by the Benares depot. under .Notification 
No. 282:Emi..' dated Delhi, the 22nd March, 1923? If .the reJ.!l,V. is in the 
affinnatlVe wIll t,he Govornment state the reasons of their return? 
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Kr. J. W. lihore: (a) The reply is in the affinnative. 
(b) The Government of India have no information on the subject. 

IIr. Gaya Prasad Singh: I wllnt to know why th.e Government of Indio. 
dQ not possess infonnation on this important subject? 

Mr. J. W. Bhore: I think the Honourable Member docs,not realise 
the nature of the question that he has put. Here are a. nwnber of emigrants 
who are returning from Mauritius. Does the Honourable ~J ;  suggest 
that the Oovemmetlt of India. shQuld go rO]Jnd to every returning emigrant 
and ask him what was the reason for his return to this countrv? If so, 
I most respectfully beg to dHIcr from him. '  • 

Mr. Gaya Prasad Singh: That is not Illy meaning. Have not the 
Gowlrtllnent of India received any infohnation from their officers ill 
Mauritius in regard to the emigrants who have returned to tlli" country? 

Mr. J. W. Bhore: The ~ n n  of India have none or their officerI'! 
stationed in Mauritius. " 

IIr. Gaya Prasad Singh: Have 
imther intimation as to why these 

the Government of Indi.a.reoeivcd 110 
emigrants have returned? 

Xr. J. W. Bhcn: No, Sir. , ," 

RETVJ.lN OF ~~ M ~ \NTS Fltoll "MAUlUT1VS. , .. ~, . 
564. -Mr. Gaya Pruad Singh: (a) Will the Government be plea'sed to 

state whether any report or return in respect of the emigl'(lnts . have -been 
received by the Government of India. from Mauritius in accordance with 
section 12 'of the Notification No. 282-Emi., dated Delhi, the '22nd March, 
1923?· • 

(b) If the answer be in affinnative, will the Government be pleased to 
publish the same? 

Mr. J. W. Bhore: (a ) No report has so far been called for from the 
::overnment of Mauritiu8. 

(b) Docs not ariBe. 

PltOTECT()R OF hfMIGRAYTS HI :MAltltITIUS. 

. 565. ·Mr. Gaya Prasad Singh: (a) Is there any Protector of Immigrants 
in Ma.uritius? 

(b) If so, what is his na.me, pay and antecodents? 

IIr. J. W. Bhore: (a) YC8. 

(b) Mr. TI. A. Francis, whose annual pay is Hs. 12,000 with It pt'n;onul 
Idlowance of Rs. 1,000. For his n n ~, the attention of the Honour-
foble Member is invited to page 625 of the Colonial Office LiRt,' H124. 

RESUYJ'TW'f OF EllIGIlATION TO MAITRrrJUS: 

566. ·Mr. Gaya Prasad Singh: (a) Will the Government bepJeased to 
state if they have received any representation from the Government in 
Mauritius, for the resumption of emigration to Ma.uritius after the closure 
of the Benares dep6t? 

11 2 
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(b) If so, will the Government be pleased to lay on the table a cop;'!' 
of the communications on the subject? 

Mr. J. W. Bhore: (a) The reply is in the negative. 
(b) Does not arise. 

AU,EGED M,H.l'RACTICER OF LA BOUlt RECltUlTEllS. 

567. -Mr. Gaya Prasad Singh: With reference to my starred quest,ion 
No. 1378 of the 9th .June, 1924, regarding an article in the SeMJant 
of 10th April H124 , in which An account has appeared regarding the way in 
which a number of poor people were booked and brought to Calcutta. for 
being sent to Mauritius, will the Government be pleased to state whether 
the statements made therein were SUbstantially correct; if so, what steps 
were taken to bring the alleged offenders to book, and to prevent a 
recurrence of such incidents? 

Mr. J. W. Bhore: The inquiry made into the allegations referred to 
in the article published in the Servant of the 10th April, 1924, showed 
that they were incorrect. The second part of the question does not there· 
fore arise. 

Mr. Gaya Prasad Singh: Whut if! the correct version of the incident 
that is referred to in the paper? . 

• Mr. I. W. Bhore: The inquiry was made by the Government of Bengal 
and their report to us was that the facts a8 stated were not correct. 

Mr. Gaya Prasad Singh: I want to know the correct vllrsion? 

IIr. J. W. Bhore: As fur as I remember, the correct version Was that 
these l'eople came to Calcutta fully cognisunt of the condition of recruit-
nent and were dissuaded by their friendf! from going to Mauritius. 

IIr. Gaya Pruad Singh: Is there any evidence in the possession of 
Govornment to show that these people were dissuaded by their friendlil from 
Ewing to Mauritius? 

IIr. J. W. Bhore: That, Sir, is the report of tho Govcmmcnt of 
Bengal. 

IIr. Gaya Prasad Singh: Will thtl Government be pleased to la.y on tho-
table a copy of this report on which they have bused their conclusion? 

Mr. J. W, Bh0!8: No, Sir. 

Mr. Gaya Prasad Singh: Why not, S·ir? 

TANGANYIKA OUDlNANCE PJlMIIBITING TIn: USF. OJ.' GU.TItATI Fon ~.  

TRADE AOOOUNTS. 

56$. -Mr. Gaya Prasad Singh: (a) Has the attpntion of the Government 
been. ~ ~ n to the new. Ordinn:nce. in the mandated territory of Tanganyika, 
prohlbltmg the use of the GUlratt language for keeping trade accounts? 

(b) Do the Government know that 90 per cent. of the trade of 
Tanganyika is in the hands of the Indians? . 

(c) Do the Gov.ernment ~  lmow ~  the majority of the Indian 
traders of TanganYlka have thelr central offices in Bombav where all their 
acBOunts are kept in Gujrati? . 
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(d) What steps if any have been taken by the Government in this 
connection? 

(6) Is it a fact that when the territory was in the hands of the Q-erman 
Government no bans of such kind existed against the Indians? 

(f) Is it a fact that French traders have been allowed to keep their 
account in French? 

Mr. 1. W. Bhore: The attention of the Honourable Member is invited 
to the reply given by me to Sir I)urshotamdas ThaIrurdal!' question No. 430 
on the same subject. 

. , O~ IN TltINIDAD RBGARDING INDUN MA.RRIAGIIIS AND DIVOll.CES. 

MO. ".IIr. Gaya Prasad Singh: Is it a fact that an Act ca11(;'.d the 
.. ] ndinn Marriages and Divorces Act" hus been or is about to be pussed in 
Trinidad, and will the Government be pleased to lay a copy of it on the 
table? 

lIr. 1. W. Bhore: 'rhe Government of India are making inquiries. 

POSITION Ol' INDIANS IN OTRER, P,\RTS OPTHE EMPIRE. 

570. ·.r. Gaya Prasad Singh: Will the Government be pleased to state 
what steps have been taken in the various Colonies to give effect to the fol-
lowing resolution passed at the Imperial Conference 1921: ' 

"This n n~  reaffirms that each community of the British Commonwealth 
8hould ~n  complete control over the composition of its own population by restricting 
immigration from any of the othel' communities, but recognises that there is incongruity 
between the position of India ItS an equal member of the Empire and the existence 
of th" disllbilities upon British Indians lawfully domiciled ill 60me parts of the 
Empire and this Conference, therefore, is of opinion that in the interest of the 
solidarity of the Commonwealth, it is desirable tllat the rights of such Indians to 
citizenship should be l'ecognised "! 

Mr. J. W. Bhore: The attention of tho Honourable Member is invitl'd 
to a booklet entitled the l>roceedings of the Imperial Conference 1923 
)'('garding the position of Indians in other parts of the Empire, 0. copy of 
\1 hich has been placed in the Library of the HouB.e. 

ltECllUITING AGENTS EMPJ.onD BY THE EMIGRATION DEP8T, BENAUES. 

571. .M:r. Gaya Prasad Singh: (a) With ~  to my "tarred 
question No, 1373 of the 9th June 1924, regarding Emigration Agents, is it 
a fact that the Emigration Rule 7 (2) says" that the agents  whenever pos-
sible, be men who have actually worked in the conntr'y for which they are 
employed ?" 

(b) Is it 1\ fact that none of the recruiting agents employed by the Emi-
gration Depot, Bonares, were Mauritius returned men? 

(c) Was any attempt m'ade to get such men? If not, why not? 

Mr. 1. W. Bhore: .(a) and (b). The reply is in the affinnative. 

(c) Under the rules the Emigration Commissioner had full power to 
appoint t.he Ageuts. Government Ilre therefore unable to answer this pad 
of the question. . 
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ACTION T.\KE:'iI AG.Hxs'r Am.N'rS FOR F.UT.URE 'rO ENr.IST THIl l'RESCItIBED 

NUlIBElt Q}' EMIGRANTS, 

572. '*Mr. Gaya Pruad, Singh: With reference to my starred question 
No. 1878 of the 9th June 1924, will the Government be pleased to state 
what steps, if any, were taken by the Emigration CommisslOner if an emi· 
gration agent flliled to enlist the prescribed number of emigrants '? 

Mr. I. W. Bhore: 'fhe Government of India have no information on 
tbo subject. 

:1<'£1<:8 RECOVERED UNDER THE EmGRA'rlON ACT. 

573. *JIr. Gaya Pruad Singh: Will the Government be pleased to state 
the total amount of feeR recovered from the Emigration Agent or Emigra-
tion Oommissioner, under Rule 50 of the Emigration Act (Aot VII of ~} 

and how the money is utilised 'I 

Mr. J. W. Bhore: The attention of the Honourable Member ~ inviled 
to my reply given to Mr. N. M. Joshi's question No. 510 on the same 
subject. 

Gnu.VANCES Q}' INDIANS IN RllITISH GUIANA.. 

574. *1Ir. Gaya Prasad Singh: Will the Government be pleased to state 
what .steps have been tsken by the Government of India to have the griev-
ances' of the Indians of British Guiana as brought to light in the report of 
the British Guiana deputation, removed? 

Mr. I, W. Bhore: The Honourable Member is referred to the reply given 
by me to Mr. C. Duraiswami Aiyangar's question No. 305 on the same 
bubject. 

CnUIlATION OF THE DK\D BODIES O}' HINDUS IN BlIl'rISH GUHNA. 

575. *Kr. Gaya Prasad Singh: (a) Is it a. fact that the Hindus consH 
tute 32 per cent. of the total population of British Guiana. 

(b) Is it a fact tha.t they are not allowed to cremate their dead bodies? 

(c) ])0 not the Government know that Dr. Wharton is an influential 
Indian Christian of the Colony? 

(d) Is it a fact tha.t he applied for permission to cremate the dead body 
of his father who was a Hindu, and was not allowed to do so 'I 

(e) Have any steps been taken by the Government to arrange for the 
cremation of the dead bodies of the Hindus? If not, why not? 
U) Has the attention of the Government been drawn to the remarkl'-

made in the majority report of the deputation in this connection that the 
immigration department was lucking in s:\'mpnthetic understanding of the 
Indian.sentiment and feeling? 

Kr. J. W. Bhore: (n) The repl.Y is in the Ilffinlllltive. 
(b) and (e). The Government of India understand that there is no legis-

llltiv(' prohibition against cremation .and the ~  Guiana. deputation 
gave an assurance last year that wherever Hindus had a.ny difficulty in the 
lllatter, the position would be satisfactorily adjusted. An inquiry will bo 
r.:.ade 6S to whether effect has been given to this assurance. . 

~, (Ii) and (I). Yes 



. O~  .AXD ANSWERS. 

RJIIFUSAr. 011 .\ P.\SSl'Ol1'l' TO DR. SFUHIXlJ1t.\ 1I0;E, A Pltm'ES30IL IN TIl" 

S'UTE UXIYllltfll1"i OP JO .~. 

. 576. *1tIr. Gaya Prasad Singh: (a) Is it Ii fact that Dr. Sudhindra Bos!), 
a professor in the State University of Iowa (America) IJas not been allowed 
to come to India? 

(11) Is it a fact that he WHI> denied II passport in ·1020 by the IndiaOftiec. 
on the ground that he WIlS naturalised in America? 

(c) Is it a fllC't thut n mun uutul'aliscd in America .cannot be allowed to. 
come to India? 

(d) Is there any proof of. suspicion nguinst Dr. Suuhindl'll Bose? 

(e) If so, what? 
(f) Have the GovernmeQi of Iudiu ~ n consulted in thp matter? 

(g) If so, will the Government be pieRSl!d to lay on the table a copy of 
thCl communications which passed between the India Office and the Gov-
ernment of India on the subject? 

Mr. H. TonkinsoD: 1 invite attention to the reply which the Hom" 
Membpr recently ga,'e to a similal' question asked by !Ill'. Kamini KUlllhl" 
Chanda. 
Mr. Glya Ptasad Singh: Purt (f) of my qU8Rtioll has not been Ilns\\'l'red, 

\c.hich runs as follows: .. Have the Government of Ind;a been consulted 
iu the matter?" . 

'l'his queRtion I think wus not uns\Vt'red 'Previously? 

Mr. H.· TonktDson': 1 am afraid 1 must aRk for Iloticl'. 

Mr. Gaya Praead Singh: 'l'his question is alrt'ady down on the pup!'r. 
What further notice clln I give? 

COJ.ONIAT, PAPF.RS flUDSCR1BI::1J FOll BY 'rHIt GOYEHNMl!:NT O}' !NUIA. 

577. *lIr. Gaya Prasad SlDgh: Will the Government be .pleased to stat,-
the names of the Colonial papers subscribed for b.y the Government of 
India? 

Is the Hindi of J ncoh'l, South Africa. subscribed by the Government? 

Mr. H. TonldDson: 1 lay on the table a statement showing the Colonial 
rapers taken by the Government of India. , 

----' 
Statement 0/ eolol/iul p ~ f"l'''' by tlu ~J n  0/ India. 

1. Tho Cape Argus, Cape TOWIl. 
2. The Sutlday ~, Johanneshurg, Tr9.1ls\'aal. 
3, 1'ho East Africa Standard, Nairobi. 
4. The Indiall Opi!lion, Natal. 

5. The Democrat, N airohi. 
6. The Ceylon Daily I\ ews, Colombo. 

7. The Straits Times, Singapore. 
8. The Malay Mail, Kuala Lumpur. 
9. 1'he Mauritius Indian Times, Port Louis. 
10. The Ca.pe Indian, Cape Town. 
n. The :Fiji Times and Herald, Suva, Fiji. 
12. '1'he Pacific Age, Suva, Fiji. 
13. Tbe Soutb African Irrigation D('partment Magazine, 

The Hindi ·of Jacoba, South Africa, is not taken by the Govt'rnment of India, hut 
a complhnental'Y copy is rece.ived in the Department of EdUcation, Health and Lands. 
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PltOS:UIPTIOX OF CERTAIN nOO's. 

578 .• J[r. Kumar Sankar Bay: Will the Government be pleased to state 
whether Bnd whj' any of the following books ha.ve been proscribed, , ~: 

Hyndman's "British rule in India ... 

Hyndman's "Ci vii Service. " 
Hyndman's " Awakening of the East." 

Bryan's "British rule in IndiA. ... 

Lala Lajpat Hai's "Britain's debt to India." 

Mnnabendra n ~ "Evolution of Ee-onomic Orgo !lisatiolls of Indin " 

Sudhindra. Bose's .. BritiRh Hule in India." 

Labour MonthTy Magazine edited by n. Palme DuM:' 
)[r. B. Tonkinson: Of the pUblications mentioned the following ha vo 

been prohibited entry into India under the Sea CustOlllS Act as their circula-
tion is not in the public interest: 

1. Hyndman's" 'rho Awakening of Asia ". 

2. Brynn's " British Hule in India ". • 
3. M. N. Hoy's" Evolution of Economic Organisations of rndia." 
4. LuIs Lajpat Hai's .. England's debt to India". 

5. Labom-Mouthly Magazine edited by R. Palma Dutt. 

The forfeiture of books, etc., under section 99-A of the Criminal 
Procedure Code is a matter dealt with by the Local Governments. 

)[r. Ohaman Lall: May I ask whether thoso responsible for prohibiting 
theso books have ever retLd anyone of them? 

)[r. B. II. Joshi: Do Government compensate the subscribers of these 
r,lagazines for the copies which are prohibited? 

Mr. B. TonkiDson: No, Sir. 

TRANBFEIl OF nm Ounn AS-I) ROHIl,KnAXI) R.o\1J.\\' & Y OFFICES·1.,:> 
. C,U,r;lJTTA. 

579. ·Pandit Barkaran Bath Misra: Will the Government be pleased 
to stato: 

(a) if the various head or other offices of theO. and R. Railway Bre 
~  going to be trausferred to Calcutta and oth-er piMes 
outside the U. P. [\s a result of the proposed amalgamation of 
the O. and R. Railway with the E. 1. Railway? 

(b) Are the Government aware of the unrest and anxiety caused to 
the subordina.te staff employed in the above offices of the 
O. and R. Railway by the proposed transfer of offices referred 
to in (a) above? 

(c) If the reply to (a) i6 in the affirmative, will the Government 
kindly state if they have considered the advisability of leaving 
such of the oflices as could easily be run from Lucknow; and 
if they are prepared to consider the advisability of absorbing 
Buch of the employees who belong to Northern India in the 
new n~ to be formed find located in the U. P.? 
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IIr. G.  G. 8im: (a) As the result of the proposed ~ n ~ n 
of the administra.tive offices of the present Oudh and Rohilkhand Railway 
\. ill be closed down. • 

(b) Government have received no representation regarding this. 

(c) It is not proposed to transfer from Luclmow such of the offices as 
under the reorganisation could suitably be retained there, and in any 
changes which have to be made in the public interest Government will 
soe that the fullest pOI!sible consideration is given to the convenience of 
the staff. 

LOCATION OF THE TRAFFIC AUDIT BIIANCH OP THE AJdAJ,GHUTED OUDH 

AND ROHILKHAND AND EAS'!' INDUN RAU,WAYS AT LUCKNow. 

580. ·PancUt Barkaran Kath ][18ra: Will the Government be pleased 
to state: 

(n) If it is u fact that the B. B. and C. 1. Railway whose head offices 
arc located at Bombay runs its traffic audit branch from 
Ajmerc and is it also a fllct that some YCCirs back t,hc E. 1. 
Railway with its head office at Calcutta used to do so at 
Jamalpur? 

.!b) If the reply to (a) be in the affimlnt,ive, Ilrc the Government pre-
pared to locate the entire traffic audit branch .of the two 
amalgamated railways (villu O. and R. Railway and E. 1. 
Railway) at Lucknow and if not to statc any objections they 
have? 

][r. G.  G. 8im: (a) Yes. 

(b) The question' is under consideration by the Auditor-General. 

TOTAl. SANcTIONED ~  OF OFFICERS OF TRE IJoco., CARltIAGE 
AXlJ 'W AGON DEPARTMEST8 01 S'r.HE R.HLWAYS.' 

581. *Pandlt Barkaran Kath Misra: Will the Government be pleased 
to state: 

'l'he totl\! sanctioned strength of officers of the Loco., Carriage and 
Wagon Departments on the Stute Hailways and how many 
of such officers are statutory nut.ives of India. (i) drawing 
pay at HE. 800 per month or over, and (ii) drawing pay ut 
less than Rs. 800 per month? 

Mr. G.  G. &im: Government have not the information but will maIm 
inquiriel. 

'rAE Clvrr, LJNJ".R POST OFFICE, AOItA. 

582. ·PancUt Barkaran Hath Misra: Are the Oovemml'nt aware that 
the Civil LintlS Post. Office whieh was situated on the Drummond Road. 
in Bagh Muzaffar Khan, has been removed from January, Hl23? 

str Geoftrey Olarke: Yes. 
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'fHB CIVIl, LINES POS'f OFFICE, AOR\. 

583. ·Pandit Harkaran Bath Ifilra: Will the Government be pleased 
h, state if it is u fact: • 

. (a) ~  the previous locality of the Civil Lines Post Office was ill 
the vicinity of Agra and k:lt. John's Colleges und their 
host(dll? . 

(/J) '!'hat the residents of Bagh Muzaifa.r Khan 11umber about 8,000' 
consisting mostly of the educated classes such as doctors,. 
professors, students and other public servants? 

(c) 'fhat Bagh Muzaffar Khan has got a publishing house and 
publishing company 'I 

(d) That the preEent locality of the Post Office is in an out of the-
way place far away from the inhabited area.? 

. Sir Geo1!rey Owu: (a), (b) and (0), Yes. 
(d) It is reported to be centrally situated in respect of the area served 

by it. 
, 

THE CIVIl, LINES POST OFFICEJ AORA. 

584. ·Pandlt Harkaran Bath JDara: \Vill the Governmeat be pleased 
to state if it is 8 fact: 

(n) That the Secretary of the Agra 'frade Association pointed out to-
.. the Postmaster General of the U. I). that the old house WHS 
far better and more spacious than the one now occupied? 

(b) That the portion of the old houRe occupied by the Postmaster 
for his personal use was not shown to him on the occRsion of 
hi£ last visit? 

(c) That a joint petition signed by a large number of the residents 
as well as by the IJrincipais of the Agraand St. John's 
Colleges protesting al!'ainst the removal of the Civil Lines lloijt 
Ollice WIlS sent to the Postmaster General of the U. P. with 
no effl'ct? • 

Sir Geoffrey Olarke: (a) and (/J). Government have no 1nfonnlltion. 
(e) A joint peti.tion dated the lst August 1922 was received by the Post-

maRter-General, who then looked into the matter personally and decided 
that the office should be removed to the present building on the 1st 
,'anuary 1923. 

THE CIYIJ. IJINI!:S POST OnlCF., AGJIA. 

585, ·Pandlt Harkaran Nath Jlisra: (1) Will the Government be 
pleased to state if it is a fact: 

(a) That the Secretary of the Agra 'l'rBde Association·has pointed out 
to the Postmaster General, t·he U. P., that the residentfo of the 
Wazirpura have nothing to do with the Civil LineR Post Offir.e 
and that they transact their business at the Civil CourtS' 
Post Office, which is nearer and more convenient to them? 

(b) That the Secrdary ('If the Agra Trade AssoCiation' pointed out 
to the Postmaster General of the U. P. that the proprietor of 
the old building was willing to provide a. shade to remove the 
l)bjection of the Pmtmaster? 
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~  'l'hat the l)ostmaster's IItatement that tlw PrincitJals of' the' 
Colleges have 'no further complaint hus been contradicted by 
the Princip.a.ls themselves and this fad has heen brought to 
the notice of the PostmaEter-General,! 

(2) Are Government prepared to consider tho advisubility of . ~n  
the Civil Lines Post Office to the old building or to some other bUlldmg 
in Bagh Muzaffar Khan conven1ent to the residents of t.hat locality and to 
the staff Bnd students of the two Colleges? 

Sir Geof!rey Glarke: (1) (a) and (/I). Yes .. 

(c) No. 
(2) It is not considered advisltblc to movl' the Agra Civil Lilles Post 

Office to Bag Muzaffar KhaIl. The questioIl of opening u separate post 
office in this locality is, ~ , under consideration. 1 may add, Hir, 
for the information of the Honourable Puudit that I huvp looked into tit .. 
IrlBtter pflrBonully und decided that hi!! complaint is well justified find a. 
!.ost office will be opcnt'd in the place he desire!!. 

CONSTltt'CTTON OF "'AITING ROOMS OR SnEllS .,1' CIl.-I.TNA .~  

In.INTlr.\HAllI STATIONS ON THE HEXU.U NAG1'Ult 

R.HT.W.H. 

586. ·Mr. Amar Nath Dutt: Is it 11 fact that there nre no waitillg' 
rooms or waitinp .sheds for pasEengers at Chat.na and Jhantipahari st·ations 
on the Bengal N agpur R!lilway? If so, do the Government propose to· 
take steps to have waiting rooms or ~ for passengers constru:·ted at 
these station.? 

SHEDS FOIt } M.H.~: PASSE!lrGEltS .,.-r CnA'rNA AND JIUNTlr.HIARI 
. STATIONS ON 'l'ln: BESG,IT. K.wrnt ltAIT.WAY. 

587. -llr. Amar lII'ath Dutt: Is it a fact that there are no resting places 
for female passengers at .lhantipahari and Chstna ~ n  on the Bengal 
N agpur Railway? If so, do the Goyernmellt propose t.o take stpps to hllve' 
sheds for female pass.:ogers constructed at these stations? 

CONSTltuCTIOS' 01' GOODS SUED!:! .\1' CU .... TS.\ AXD JU.\XTI1'.\IUllI 

STATION!'! OX THE BENO.H. NWl't;lt RAIT.W.H. 

588. -llr. Amar Kath Dutt: Is it a filet. that there are no goods sheds 
at Chatna and Jhantipahari stations on t.he Bengal Nagpur Uailway and 
goods are left on the platfonn without l'vt'n any tarpaulin cover t.o protect 
the goods from sun and rain for several dl;l;YS, causing heavy damage to the' 
owners of goods. If so, do the Government propose to take steps to build 
goods sheds or godowns at these stations? 

ENLARGHMEXT OF THB GOODS GODOWN AT B. ... NKlJItA S'uno:; ON 
THE BJoJNGAT. NAGPtTlI. R.UI.WAY. 

598. -Mr. Amar lfath Dutt: Is it a fact that the gooUR godlw'n lit 
Bankura. station on the Bengal Nagput Hailwav is too small for the good", 
and very often goods are kept outside the goods godown for want, of UCCOlll-
modation? If so, do the Government propose .to take steps for extend-
ing the godovl'Il? 
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Ill. G. ~ 81m: I propose to answer questions 586, 687, 588 and 593 
together as the reply is the same to all four questions. 

The Government hevs no information. They will forward ctypy of the 
questions and of their answers to the Agent for such aotion ,as he thinks 
necessary. 

NUMBER OF ~  TRAVEU,ING TO AND PRO]\( CHATY.l AND 

JHHiTlrAlBRl ST.\'flOSS ON THE llENGH, N.lGPUR RAIT,WAY. 

589. ·Kr. Amar Hath Dutt: What is the number of passengers daily 
{JOIning to and going from Jhantipahari and Chatna stations on tho Bengal 
N agpur Railway? 

lIr. G. G. 81m: 'rho average number of passengers coming to and going 
hom Chatna and Jhantipahari stations on the Bengal Nagpur Railwa.y 
(Iaily during the year 1923-24 wos approximately 106 and 65 and lOO and 
e9, respectively. 

QUANTITY OF GOODS KXl'(lRTEIJ FROM CHA'fN4 AND JHAXTIPAHUtl 

Sl'A'1'IONS 0 ... THill BENGAl. N.\Gl'UR R.UT.WAY. 

500. ·1Ir. Amar liath Dutt: What is the quantity of goods exported 
from Chatna and Jhantipahari stations.on the Bengal Nagpur Railway? 

lIr. G. G. 8im: 'l'he total quantity of goods booked from Chatna and 
Jhantipahari stations on the 4!l3engal Nagpur Railway during the year 
1923-24, was 2,654 and 6,760 tons, respectively. 

SHOllTAGR OF O~  AT CU.HNA AND JH. J .~H  S'l'ATIONS 

ON THE IJENGAI, NAGruR R.HUl'AY. . 

591. .JIr. Amar Hath Dutt: Is it a fact that ;., ods are often left on 
the platforms for want of wagons at Chatna and Jhantipahari statious 
on the Bengal Nagpur Hailway? 

It is a fact that there is no regularity in Lhe supply of wagons for 
carriage of goods from these stutions? If so, do the n ~n  propose 
to take steps to ensure 11 regular Impply of wagon!! for carriage of goods 
from these stations? .. 

lIr. G.  G. 8im: Government have no in£or!l1ation, but copies of the 
question and answer will be forwarded to tho Agent. Bengal N agpur 
Railway, who is competent to deal with the matter. 

DISTANCE ~;  THE W AITnw SHED BOOKING OFFICE AT .BASKURA 
SlATION ON 'I'HIt: BEXGH. N AGrUR RAlI.WA Y. 

592. ·Xr. AD:!.ar Hath Dutt: Is it a fact that the waiting Ilheds for the 
third and intermediate class passengers at Bankura is situated at a distance 
from the booking office for the third and intermediate class passengers and 
t,hey have to cross and recross the overbridge for 'purchase of tickets, 
which is generally done 10 or 15 minutes before train time. cBusing great 
n n n n ~  It so, do the Government propose' to take steps to hAve 
either the booking office .removed near the w&iting sheds or the waiting 
shed removed nNU the booking office? 
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504. *Kr. Amar Na1J1 Dutt: Are the Government aware that Bankuril 
exports 6 large qUfI.ntiLy of Bellmetal ware and the situation of the parcel 
booking oflice being on the other side of. the overbridge, great inconvenience 
is experienced by the merchants for carriage of these Bellmetal wares over 
the overbridge? 

If 80, do the Government propose to take steps for shifting the parccl 
cooking office near the third class. booking office for the convenience of the 
merchants? 

Kr. G. Q. 81m: I propose to reply to questions Nos. 592 and 594 
together. Government have no infonnation, but the matter will be brought 
to the notice of the Agent, Bengal Nagpur Railway. 

LWH'fUIO or THE PI,Ai'FOltMS AT CHATNA A:-'D JHA:\TIPAHAltl STATIONi 
ON THE BENGAl, .~  R.III,wAY. 

595. *.r. Amar Jrath Dutt: Is it -a fact that the stution platfonns at 
Chatna and Jhantipahari on ~ Bengal Nagpur Railway are not lighted 
at train times at night although two trains stop at these stations at night? 
If so, do the Gover..tment propose to take IIteps to have the pIlatfonns of 
these stations lighted at train time? 

Kr. Q. Q. 81m: This is essentially a matter to be dealt with by the 
Agent of the railway and copies of the question and answer will be sent 
to him. 

THE J ... EPER PROBTJ!:M IN INDIA.. 

596. *lItr. Amar Hath Dutt: Will tho Government be pleased to state 
whether the leper problem is a provincial or an Imperial subject? If the 
fonner, will the Government be pleascd to take charge of it as an Imperial 
subject? 

Mr. J. W. Bhore: The leper problem, as part of public health, is a. 
provincial transferred subject. Government do not· propose to take charg!} 
of it as an Imperial subject. . 

TilE POST OFFICE GI!AltANTEf: Fu:!w. 

597. *Mr. Amar Nath Dutt: (a) Will the Government be pleased to 
place on the table a copy of the rules of the Post Office Guarantee Fund 
which were framed at its start, . and the present rules and to state the object 
of the fund at the start, and its object at the present time and the amount 
contributed respectively by the class of postal officirlls', the amount, if 
Imy, contributed by the employees of the Telegraph Department and by 
the Government to the Fund? 

(b) Will the Government be pleased to furnish a. statement showing (i)' 
the balance at credit in each year since the amalgamation of the Telegraph 
Department, (ii) the amount paid to the postal employees, (iii) to the, 
telegraph employees for p p ~  other than for the interests of the 
subscribers demanded and travelling expenses paid for medical examination 
for postal life insurance? 
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(c) Is it B fact that the fund ~ bee!! spent f()r any objects other than 
t.hat for which the H~  as a ~  were not interested? If so, 
will the Government be pleased to state ~ ~ } ~ so doin.B': Is it a 
·fact that telegraph cmployeee have been allowed to bell"fit ~ the fund 
although. they did not subscribe to it? If so, will the Government be 
pleased to state reasons for the Slime? . 

(d) Is the Post Office Insurance Fund working at a loss? If not, will 
the Government be pleafed to state the reasons for paying the travelling 
allowances for medical examination for Post Offiee I nsuranoe from the 
·Guarantee Fund instead of t.he Post Office Insurance Fund? 

.... 

(e) Will the Government he pleased to st.atf' whethcl' they inte,nd to 
convert the balance shown at, hand in 1922-23 and held in the 3i..4, 5, and 
5i per cent. securities, into 6 per cent. so as to give the Guarantee Fund 
an enhanced rate of interest? If not, the reasons for not doing so? 

Sir GeofIrty O~k : The information required by. the Honourable 
Memher has been called for and will 'be Rl1pplied to him as soon as it is 
received. . 

• , , 
" .. :. 

IXCOliE CltEDrrED TO THH POST OPI'ICE 'FROll THKPOST OFFICE 

INs'uRANCE FUNIi,ETO. 

fillS. -)[r. Amar Hath Dutt: Will the Government be pleased to state 
the amount of income credited to the post office account from the non-
postal branches of the Post :Office Insurance Fund, : p~ oCsaltt revenue, 
sale of quinine, -p&yment of Indian militarypcnaionsand Post Office Cash 
oCertificateE ? 

Sir Geoffrey Olarke: The note on page 3 of the Budget Estimate for 
t·hc year 1924-25 goives the required information· as reg-ards Saving Bank, 
Cac;b Certifi'cates, Postal Life Insurance, Army Mobiliea.tion Stores and 
Customs duty collected through the Post Office. 

For salt transactions the Post Office charges a commission of 2 annas 
per cent. subject to a minimum of 10 annas per indent. This amount is 
paid by traders and not ~ any Government Department. 

For payment of military pensions, the Post Offiee charges the Military 
Department 12, annas for every Rs. 100. 

The Department dees not get an:v credit on account of quinine sales. 
PostmasterS get B small commission from Local Governments. 

UPPER ~  LOWER DIVISIONS O~  THE CU:UIC.U, ESTABT.ISHlfEliT EllPr.OYEll 

UNDER T,HE ACCOUNTANT GENEll.H" POSTS AND Tr:J.1!IGltAPHS. 

500. -:Hr. Amar Hath Dutt: (a) Is it R fnct that before 1918, there 
was no classification aE' upper and lower in the clerical establishment under 
the Accountant-General, Posts and Telegraphs, Calcutta? 

(b) III it a fact that the entire lower division work as defined to-day 
was strongly recommended by the several Deputy Accountants-General to 
he classed as upper in their letter Nos. Calcutta-1279-A. G.-G., dated 21st 
January 1920, Delhi-E.-M, dated 24th January 1920, p - .~ . 

dated 17th January 1920, and Madras-G. Y.-87M, dated 17th February 
19201 If Sf), why Rhould the lower diviRion not hI' abolished? . 
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(c) Is it 0. fnct that some of the clerks in ~  lower division ure still 
!,t"lrfonning the work classed for upper -division while drawing lower 
division ,pay? If so, ~ is the line of demarcation between' 'the upper 
And the lower, division? 

REJo'ElLEUCE Cr.EltKS IN OllFICES lh'iDElt TH'E ACCOUNTANT GJt!'umAl., POSTS 
, •  ' ~J  'l'EJ.EOR.UHS. 

600, ·lIr. Amar Nath Dutt: (a) Is it It fnct that the reference clerks in 
1.hl:' officeR under the A. G. P. und T.are placed inthe low!lr diviBioQ with 
a pay of TIL 40 to 80 while the ~ n k  of other account offices are 
p ~  in thn time-scale of pay Hs. 60 to R&. 230? If so, what is the reason 
for this differential trea.tment? . , 

(II) lR it n flwt that there nre no upper and lower divisions hi account 
'OffiCP8 othe.r than tIll' offices for the audit of P. nnd '1'. accounts? 'If BO, 
why ~ distinction? 
(c) L<I it a fll.ct that many men with University qualifications including 

'some gradUI\tcs have been placed in t,he lower gra4e, while there e,re lots 
of unpassed hands in the upper division? If so, why should the former 
be not ~  in the upper grade? 

The Honourable Sir Basil Blackett: I proP(')S9 .tQ 'answer' question 
No. 1)00 and question No. 600 together. Government are inquiring into the 
matt,er, and Il. reply will be given to the Honourable Member as Boon as 
r088ible. 

Khan Bahadur W. lI. HUllBDally: ,May I kno.w. what is the objection 
to answering the questions here in the House after tbe infonnation is 
received? Manv Honoura.ble Member! would like to know what the 
ImRwers are. If' the answers are communicated" to the Honourable 
Member privately, other :Members do not know what the answers arc. 

The HODoura.ble Sir Baail Bla.ckett:· I do not think the House would 
be ~  enlight.em'd by hearing the answer to this question when it is 
I'eceived. 

COT.T.ECTlON BY THE RAlT.\,,",YS OF TKRlIINAT. TAX ON ~  ,J~ . 

601. *Dr. X. G. Lohobre:. Will Government be pleased to say: 

(1) if any of the Railways in India have been collecting terminnJ tax 
on passenger fares at any of the stati(,ms? 

(2) what percentage of collect,ions do the Hail ways take as cost of 
the work? 

(3) if the Nasik Municipality had asked the Railway Administration 01' 
the Government either direct or through the Local Govern-
ment for collection of the passenger tenninnl tax at the N RBik 
railway station about S years be'fore? 

(4) if so, what n ~ . n  led the Railway or the Goyernment to 
refuse the collection on their behalf? 

(5) will Government be pleased to consider such cases Rnd arrange 
to give the facilities desired to such local bodies 9S apply for 
, them? 

Kr. G.  G. S1m: Railway Administrations are being asked to sup pI v the 
information required and when it is received it will be Bent to the 
Honourable Member. 
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LIFE SAYING Al'l'J.I.HiC&8 RUT,ES. 

602. ·Kr. S. O. Ghosa: (a) Has the attention of the Government heen 
drawn t,o the new rules relating to the life-saving appliances to be carried 
on board ships which have been made by the Board of Trade in England 
and which are expected to come into force on the 1st July 1925? 

(b) Do the Government propose to take into consideration the question 
of making similar rules applicable to ships registered in British India? 

The Honourable Sir Charles Innes: (a) Yes. 
(b) The BOBrd of Trade life-saving appliances rules are applied to ships. 

registered in British India except in regard to Native Passenger and Pilgrim 
Ships for which special rules issued by the Government of India are in force. 
The ~ n of revising those rules is under consideration. 

EXl'ENDITURE ON THill BRITISH LEGATION AT KABur .. 

603. ·1Ir. S. O. GhoIt: Will the Government state if nny burden iii 
imposed on the finances of India .for the cost of maintaining the British 
Legation at Kabul? 

Kr. Deny. Bray: For the prcsl'Dt Indian revenues contribute the whole 
of the, expenses. 

hr,·TREATMENT OF BRITISH ~ SUBJRCT8 IN CnT,ON. 

604. ·Kr. S. O. Gh08a: (a) Has the attention of the Government been 
drawn to the letter addressed to the Editor of the Englishman by Mr. D . 
. N. Bonnerjee and published on the 8th December last about the ill-treat-
ment accorded to British Indian subjects who may happen to land in 
Ceylon? 

(b) Have t.he Government of India taken any actiQn to prevent such 
harsh t"eatment of British Indian subjects who go to Ceylon and to protect 
llritish Indian subjects of His Majesty? 

Kr. B. TonktDaon: The Government of India have seen the letter. 
They have received no representation from Mr. Banerjee but the matter 
is engaging attention. 

REJ.IU flItANTF.D TO THE GOVERNMENT OF MADRA8 ON O ~  OF 1'HE 

RECENT FT.OOD8. I 

605. ·.r. S. O. Ghosa: (a) Was any relief asked for by t,he Goveln-
ment of Madras in consideration of the great floods in Madras? 
(b) If so, hali any relief been granted? 

Xr. J. W. Bhora: (a) Yes. The Govcnlment of Madras applied for: 
(1) a grant of Rs. 15 lakhs from Central Revenues; 

(2) a loan -of Rs. 20 lakhs to finance the Provincial Loans Account,. 
and 

(8) a grant of Rs. It lakhs from the Indian People's Famine Trust_ 
(b) The request for a grant from Central Revenues haR be<'n rejected 

while that for a I >"n has been granted. A grant of Rs. It lakhs has ~ . 
been made from the Indian People's Famino Trust. 
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CONNECTION OF INDU AND CEYJ.ON BY R.UT.WAY. 

-606. *111'. 8. O. GhOl8: (a) Is there any scheme before the Government 
of India for connecting India and Ceylon by railways? 

(b) Is the scheme likely to be carried into effect in the near future? 

JIr. G.  G. Slm: There is no such scheme 'under the consideration 
of Government at present. 

BRITISH TRADE AGENTS AT GYANTSE AND YATUNG. 

607. *JIr. S. a. Ghost: (a) ""bat are the duties of the British Trade-
Agents at Gyantse and Yatung? 

(b) What are the qualifications of Mr. D. MacDonald, the British 
Trade Agent at Yatung for being appointed the Trade Agent at Yutung? 

(c) Has the attention of the Government been drawn to the news 
published in the' Englishman of the 9th October 1924 that Mr. D. 
MacDonald has been endeavouring to convert to Christianity Tibetan 
travellers passing through Gyantse? Is this true? 

(d) Wh.t is the pay of the Trade Agents a.t Gyantse and Yatung und the 
cost of the establishments there? 

(e) Is any contribution made by the ~  Government towards the 
cost of maintaining British Trade Agents at Yatung and Gy8lltse? 

JIr. Denya Bray: (a) The duties of the British Trade Agents at Gyantse 
and Yatung are to further Indian tradp in Tibet and generally to protect tht· 
interests of British subjechs. . 

(d) Mr. MacDonald has an intimate knowledge of the Tibetan people 
Bnd. language, qualifications, which at the time of his appointment were 
ver.Y rare. 
(0) Government's attention was called to the article. The allegation 

is untrue. 
(d) The pay varies with the substantive pay of the incumbents. Thu 

pay of the present British Trade Agent at Gyantse who happens to be an 
Indian Civilian is Rs. 1,750 per mensem. The annual cost of the: 
establishment is approximately Rs. 24,060. 

The pay of the present British 'l'rade Agent at Yatung is Rs. 750 per 
mensem. The annual cost of the establishment· is approximately 
Rs. 19,350. 

(e) No. 

E:Ml'T.OYMENT OF lNDUN TROOPS Hi CHINA. 

608. *JIr. S. O. Ghost: (a) Will the Govemmtnt state the number of 
Indian soldiers including followers in Independent China and Rritish Chinn 
and to which regiments they belong:l 

(b) Is every pice of the cost of maintenmnce of those Indian soldiers 
paid by the British Exchequer? 

(0) Is any portion of the expense horneby t1te Indian Exchequer? 

(d) Did any casUAlty occur among the Indian troops during the last 
insurrection in Independent Chinn? 

o 
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Mr ••• Burdon: (a.) There are no Indian troop. employed in what my 
friend means when he refers to Independent China. One Indian Infantry 
battalion which is relieved periodically by another battalion from the 
Indian Army is employed in Hong Kong 'and the numbers are as follows: . 

Indian ranks 74:6 
Followers ... 66 
Medical personnel 8 

(b) Yes. 

< 0) Does not arise. 
(d) There were no Indian troops there. 

EXPORT OF MONKEYS. 

600. *Mr. S. O. Gh08e: (a) Has the attention of the Government beea 
drawn to the news published in the Englishman of the 5th January about 
the shipment of monkeys from India to foreign countries? 

(b) If the news is true, are the Government prepared to take stepa to put 
a stop to such shipment? 
(0) Are the Government aware that this news has caused g.at indigna-

tion among the Hindu community? 

Mr. B. Tonk1Dson: The Government of India have already instituted 
inquiries in the matter from Local Governments from whom complete 
replies have not yet been received. 

INDIANHISTOltlCAL RECORDS COMMISSION. 

610. *Mr. S. O. Gh08e.: (a) Is any contribution made by the Govern-
ment of India towards the Indian Historical Records Commission which 
meets yearly? 
(b) Is the eonference attended by Government officials? 
(0) If so, do they draw pay during their absence from headquarters? 

Mr. J. W. Bhore: (ia), tb) and (c). The reply is in the affirmat.ive. 

Mr. :It. VeDkataramana Reddi: May I know, Sir, what exactly are the 
duties of this Historical Rf'.cords Commission? 

Mr. J. W. Bhore: The Commission visits various parts of Indi a ~n  

makes an examination into the historical material in the way of l'eClul", 
etc., available in different parts of India. At the meetinl!s (ll the Com· 
mIssion papers are read by achola.rs ti·nd 8avant. on matters pert9.ining to 
historical research which' are of the greatest interest and value. 

Mr. :It. VeDkat.aramana Beddi: Ma.y I know the names of the members 
of the Commission? 

Mr. I. W. Bhore: I must ask for notice of that question; I oannot 
give the names offhand. 

TRAINING OF INDIANS IN NAVAL ENGINEBRING. 

611. *Baboo Rungla! lalod1a: Will the Government please state 
what arrangements if any exist at present for the proper training of lndians 
in all branches of Naval Engineering? 
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The Honourable Sir Ob&rle. lim .. : I would refer the Honourable Mem-
ber to paragraph 27 of the Report of the Mercantile Marine Committee 
'in which the facilities at present available in India for training in marine 
.engineering are described. 

ATTITUDB or THE REPRESENT&TIVJt8 OF THB GOVERNKENT or INDU AT 
THE OPIUM CONrERENCl!J AT GI!:NBVA. 

612. -Baboo :aunaIal oJajodia: (a) Is it a fact that the representatives 
.of the Government of India, opposed in the Opium Conference at Geneva 
the American proposition of restricting the uses of opium to the medioinal 
and scientific requirements? 

(b) If the answer be in the affirmative, will the Government be 
ploosed to state what authority the Agents of the Government' had and are 
'Government prepared to contradict by cable to the League at Geneva the 
· opinion expressed by the Agents? 

The. Bonourable Sir Bull Blackett: I would refer the Honourable 
Member to my reply to clause (b) of question No. 340 by Dr. S. K Datta. 

The reply to the last part is in the negative. 

Kumar Ganganand SlDha: Will the Government indicate the subsequent 
development of the opium question in the League? 

The Bonourable Sir Basil k ~: We had a somewhat long debe.te 
On this ~n during question time a day or two ago, and I think for 
.any further questions 1 must ask for notice to he given .• 

Tn.AINING OF INDIANS AS RAILWAY TRAFFIC OFFICERS. 

618. ·Baboo Runglal oJajodia: (a) With reference to answer to ques-
tion No. 2181 will the Government be pleased to inform this House if the 
scheme for the training of traffic officers required for Indian railways has 
· been prepared? 
(b) If the answer be in the negative do the Government propose to 

· expedite the formulation of a definite scheme? 

(0) If the answer to (a) be in the affirmative will the Government be 
pleased to state the extent to which advantage has been taken uf this 
scheme, by prospeotive candidates? 

.r. G.  G. 81m: (a), (b) and (0). A scheme for training Indian officers 
· for the larger Departments of Indian railways is nearing completion, and 
,Government hOPQ soon to be able to make a statement on the subject. 

EUllOl'l(AN AND INDIAN FOREMEN ON 'I'IIE BOMBAY, BARODA AND 

CI!NTR\L INDIA RAILWAY. 

614. ·Baboo Runglal oJajodia: With reference to answer to Mr. N. M . 
. Joshi 's question No. 2100 will the Government be pleased to state: 

(a) the total number of European foremen in the B.  B. & C. I. 
Railway workshops and officers? 

(b) what is the average pay drawn by each (of the three) Indian 
foremen and the European foremen? 

(0) what steps, if any have bcen taken for the recruitment of officers 
from among the Indians? 

JIr. G.  G. Sim: TIll' Honourllble Member is referred to the reply given 
to question No. 486 asked by Mr. Joshi. 
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INDIAN FOREMEN ON THE EASTBRN BENGAL RAILWAY. 

615. -Baboo KUDllal .Tajodla: Will the Government please state-
whether it is a fact that all the foremen and assistant foremen in the E. B. 
Railway workshops Bre Europeans and Anglo-Indians? If so, will they 
state whether any attempts were ever made 1,0 appoint Indians to those-
posts? If the answer is in, the negative will the Government please IItate 
reasons for the same? 

1Ir. G. G. 8im: With the exception of one foreman the rest are non-
Indian. Endeavours have been and are being made to promote and train 
Indians for these posts. Two of the Indians under training are said to 
be promising well. 

CLOSING OF RAILWAY GOODS OFFICES O~ INDIAN HOLIDAYS. 

616. *Baboo Kunglal .Tajodla: '(a) Will the Government be pleased 
to inform the House what further action has been taken in continuation 
of their answer to question No. 2169 of 18th September? 
(b) What reply has been received from the Indian Railway Comerence 

Association regarding the closing of railway goods offices on Indian holi-
days? 
(c) If the reply referred to in (b) be in the negative, are the Government 

prepared to recommend that the railway goods offices ,be henceforth kept 
closed on Indian holidays? 

JIr. G. G. 8im: ~ .  As promised in the reply given in thftl Assembly on 
the 18th September, 1924, to question No. 2169, copies of that question 
Bnd answer were sent to thc Indian Railway Conference Association. 

(b) and (c). The views of the Association have not 'yet been received by 
Government. 

EUROrEAN, PARSI AND INDIAN SUBORDINATES IN THE Loco. RUNNING 
STAFF OF THE NORTH-WESTERN RAIl.WAY. 

617. *Baboo KungIal lajodia: With reference to the answer given Lo 
Mr. Harchandrai Vishindas' question No. 2167, will the Government be 
pleased to inform this House: 

(i) the number of European, Parsi and Indian subordinates on the 
roll of the Loco. running staff of the North Western Ra.ilway 
in the various grades? 

(ii) What percentage do the foremen, drivers and shunters of each 
class hold to the total number of employees in the grade? 

(iii) What is the number serving in the special grade and how many 
of them are Europeans, Parsis and Indians? 

Kr. G.  G. 8im: Inquiry will be made and the result will be eom-
municated to the Honourable Member in due oourse. 

VALUE OF RAlI,WAY MATERIALS AND ROLJ,ING BTOCK SENT TO 

M ~; O O M . • 

618. *Baboo Runglal .Tajod1a: With reference to the reply to Khan 
Bahadur Ghulam Ba.ri'lil question No. 2158 will the Government be pleased 
to inform this House: 

(i) the face value of raHway materials and rolling stock sent to 
Mesopota.mia and a list of the materials of 'all classes? 

(ii) the amount of compensation for such materials as have not been 
returned? .. 
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Kr. G .•• 81m: (i) The information is not available nor, as stated in 
the reply to Khan Bahadur Ghulam Bari referred to by the Honourable 
JvIember, have we complete lists of materials sent to Mesopotamia. Lists 
of the rolling stock sent to Mesopotamia have, however, been furnished in 
reply to Khan Bahadur Sarfaraz Hussain Khan's question No. 154 on the 
28rd of January. . 
(ii) Information as regards materials is not available. As regards rolling 

stock, the amount of compensation is Rs. 1,95,59,544. 

ApPOINTMENT OF INnuNs ~ THE SUrERIOR STORES ESTABLISHMENT OF 

THE EASTERN BENGAL RAn,WAY. 

619. ·Baboo Runglal Ja1od1 .. : Will thtt Government be pleased to 
:state whether it is a fact: 

(1) that appointments in the officers' grade of the Stores Depart-
ment, E. B. Railway, are primarily reserved' for Anglo-Indians 
and Europeans; 

(2) that no Indian outsiders are recruited for appointment as Depot 
or Sub-Store-keepers; 

(8) that while only A. limited number of Indian clerks are promoted 
to the rank of Sub-Store-keepers or Depot Store-keepers after 
they have put in long years of service no Indian has ever 
been appointed to the rank of Assistant Controller or District 
Controller of Stores? . 

Kr. G. G. 81m: (1) No. 
(2) These appointments are usually made from the ranks of experienced 

{:-..bordinates, but there is certainly no ground for the statement that Indians 
are in any way barred from appointment. 

(8) The statement made is iJ,lcorrect. There are 4 Indian Assistant 
Controllers of Stores on the St,ate Railway Establishment. 

INDIANS IN THE SUPERIOR STORES ESTABLISHMENT OF TilE EASTERN 

BENGAl. RAILWAY. 

620. ·Baboo Runglal Jalodi&: Will the Government be pleased to 
~  : 

(1) the total strength of the various officers in the Stores Department 
of the E. B. Railway; 

(2) the number of appointments held by Indians, Anglo-Indians, 
and Europeans respectively and their peroentage to total: 

(8) the Bvt'rsge pay drawn by the Indian members of the staff and 
thltt drawn by Anglo-Indian and European members of the 
service? 

Mr. G.  G. 81m: (1) There are at prellent seven officers in the 8uperiOl' 
Stores Establishment of the Eastern Bengal Railway. 
(2) Three appointments are held by Europeans, three by Anglo-Indians 

and one by an IDdiBn, i.B., there are 48 per oent. Europeans, 48 per cent. 
Anglo-Indians and 14 per cent. Indians. 
(3) The pay drawn is regulated by the same scale irrespective of nation-

alitv and is ~ n n  on length of service. The Indian draws Re. 550 
.and the average of the rest is Rs. 636. • 
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EUltoPEAN, AWGLO-INDIAN .AND INDIAN FIREMEN, DRIVERS, SHUlftBR8 

AND GUARDS. 

621. *Baboo BUDglal oTalodl&: (a) Will the Government pleaBe state 
whether it il!l a. fact tha.t there are Ws1.inctions between equally qualified 
Indian roo.lway firemen, drivers, shunters and guards on the one hanci 
lmd the Anglo-Indians and Europeans on the other in matters of 1'l:I.y, leave 
rules and gratuities? 

(b) If so, will the Government please state what steps they propose to-
take for the removal of such distinctions at an early date? 

(0) Will the Government please state the ~  of Indians and Anglo-
Indian employees in the various ranks and grades and the percentage of 
Indians holding appointments in the superior grade to the total strength, 
of grade? 

1Ir. G.  G. 81m: (a) and (b). The Honourable Member does ~  state to 
which railway he refers, but he is referred to the reply already given to B 
somewhat similsi' question, No. 204, asked by Khan Bahadur Sarfa.raz-
Hussain Khan. 

(c) The Honourable Member will find full information in regard to the 
Indians, Anglo-Indians and Europeans in the service of each railway in the 
Budget Memorandum nnd in Volumes I Ilnd II of the Railwny Board's. 
Report on Indian Railways. Government have not got information in any 
greater detail and cannot undertake, to collect it. 

AprREN'nCE DEPOT STORR-KEEPERS ON THE RASTEUN BENGAl. RAILWAY. 

622. *Baboo Bunglal 3ajodia: Will the Government be pleased tOo 
Btate: 

(1) the number of probationers recruited during the last three years 
for ap{>ointment as Sub-Stere-keepers, Depot Store-Ke'epers 
and Assistant Controllers in the E. B. Railway? . 

(2) How many of the recruits are Indians and how many A\nglo-
Indians and Europeans? 

1Ir. G.  G. 81m: Two Anglo-Indian Apprentice Dep6t Store-Keepers 
only were recruited during the last three years on the Eastern Bengal 
Railway. 

EUROrl!lAN, ANGLO-INDIAN AND INDIAN FOREMEN' AND ASSISTANT FOR'EJlEN 

IN THE EASTERN' BEN'GAI, RAIl,WAY WOmt8Hors. 

623. *Baboo Bunglal 3alodia: (a) wm the Government ?lease sta.te 
the total number of European. Anglo-Indian and Indian foremen and assist-
ant foremen in the E. B. Railway workshops? 
(b) What il!l the Bverage pay drawn by each cla8s of employees of the 

respective grade and the percentage of the Indian employees to the total 
.trengtih? 

1Ir. G.  G. 81m.: (4) There are 17 European, 8 Anglo-Indian Bnd one 
Indian foremen and one European and three Anglo-Indian assistant foremetJ 
in the Eastern Bengal Railway workshops. 
(b) The Bame scales of pity apply to Europeans, Anglo-Indians and 

Indians. The percentage of Iadian foremen tlnd assistant foremen to ttie 
totaJ strength ~ . . 



QUZSTION8 AND AN8WDS. 

G:a.6.lrr or INCRlhsED PQIIONS TO SUB-.AsSI8'l'\NT SlTRGEON8 AW.\Rn:m 
HONORARY KING's CmullsSloNS. 

624. *Dr. 1[. G. Lohokare: Will Government be plelAsed to say: 
(a.) If it is a fact that in notification for promotions in the Army 

Department in the Gazette of Indi.a of 27th February 19'JO, 
Order No. 360, grants Honorary King '8 Commission Rank to 
five senior retired Sub-Assi£tant Surgeons holding First Clas. 
Order of British India? 

(b) How many of these are given the increase in pension as per 
Anny Instructions (India) No. II of 1922, and why it is with-
held from others '/ 

~  If they had roceived any representations from retired Sub Assist-
ant Surgeon Lt. Sardur BahBdur Bhuraya J alaya praying for 
enhanced pension, and what is the decision given in his cllse? 

(d) If they have under consideration, correction of the technical 
difficulties creating an anomaly in the case of these Indian 
. officers, which give8 th"e recipient the rank but not the 
benefits of the Commission? 

JIr. E. Burdon: (a). (b) and (d). In recognition of long lind faithful 
lIervioe, some senior Sub-Assistant Surgeons are grunted t,he honorar.v rank 
of Lieutenant or Captain; others whose services are regarded as even more 
mcritorious are granted Honorary King's Commistlions as Lieutenants or 
Captains under Anny Instruction (Indiar No.2 of J922. The fonner class 
are not entitled to enhanced rates of payor pension, whereas the latter "r('. 
The five senior retired Sub-Assista.nt Surgeons referred to by the Honour-
able Member were granted the honorlU'Y rank of Lieutenant or Captain and 
were, therefore, not entitled to enhanced pension. 
(0) Government ~ received 611 application from the offioer, and 

orders have been issued to the effect that 80S an Honorary King's Com-
mission was not granted to him under thetenns of Army Instruotion 
(India.) No. 2 of 1922, he is not entitled to the double rate of pension or 
the outfit allowance provided for thflrein. ~ 

Dr. 1[; G. Lohokare: Is there Bny difference in the pensions given to 
the rank and to King's Commissions? 
JIr. It Burdon: In both cases ~ reward is granted honori, Catt'lI. 

It is really a question of a graduat,ed scale of reward-some receive the 
lower f;cn)e, sQme the . higher. 

:'ENSION OF DIIOND! MODAK 01' TH1!l I03RD M IHRATl'A ~  

INPANTRY. 

~ . *Dr. 1[. G. Lohokare: Will Government be p)eBsed t.o suy . 

(i) If it is a f",ct that Dhondi Modak, No. 1688, of the 103rd 
. Mahrlltta Light Infantry, was discharged after about 23 yearN' 

service and that his pension roll was completed bcfore the 
Magistrate, Hnveli, POOM, in March lQ21? 

(ii) If they know that in spite of the frequent applioations by the 
sepoy to the Officer Commanding of the Infantry, no reply 
is yet given to him Rf' regards his pension? If not. will they 
b,e pleaFlcd to inquire? 

Mr. 1:. Burdon: Govcnllllt1nt arC' making inquiries. The Honourabl( 
J.,lcmber will be infonnuJ of 1 he result as soon a8 possible. 
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TRADING IN SLA YES IN INDIA. 

626. *Khan Bc.hadur Barfaru HU88aiD Khan: (a) Has the attention of 
Government been drawn to the paragraph published in the issue of the 
,state8man of the 7th January, 1925, page 7, T6 trading in Slaves in 
Africa, Ind,ia. and Arabia, under the heading •• Trading in slaves .• ? 

(b) If 80, will they please state if trading in slaves is practised in 
&lly part of India? 
(c) If so, in which part? 

lIr. Denys Bray: (a) Yes. 

(b) and (c). 'I'rading in slaves is now believed to be extinct even in the 
most inaccessible confines of India. In a few outlying areas either not 
administered at all like the Hukawng Valley between Assam and. Bunna 
or under very indirect administration practioes still exist which approxi-
mate to slavery, but it is hoped that" the steps which are being taken will 
eradicate the evil ... 

CIRCULATION OF THE REPOItTS OF THE FRONTIER INQUIRY AND MERCANTILE 

MAlllNE COlIMl'I'rll.ES TO MEMBERS or 'l'HE ASSEMBLY. 

627. *lthan Bahadur Barwu Huuain Khan: Will the Government 
be pleased to state when the Reports of the Frontier Inquiry Committee 
nnd the Mercantile Marine Committee will be ~ .  to the Members 
of the Assembly? 

llIr. H. ToDklnson: The report of the North-Western Frontier Committee 
was published in March last and copies are in the Library of this House. 
Copies of the report of the ~ n  Marine were sent to Members 
including the Honourable Member by registered post in July last . 

• 
INQUlllY INTO 'l'HE QUESTIOlII OF }JX.CHANGK ~  CURRENCY. 

628. "Khan Bahadur Sadaraz Hussain nan: Will the Government 
be pIeltEed to state jf they are prepared to appoint a Committee of officinls 
and non-officials to examine the whole question of exchange and currency 
in the light of experience  gained since the date of the publication of the 
Babington-Smith Repor,t? 

The Honourable Sir Basil Blackett.: I would invite the attention of 
the Honourable Member to the proceedings in this Assembly during the 
1ust ten days. 

AnUI,TERATION OF COTTON. 

629. "Khan Bahadur Barfaru Hu88&in Khan: Will the Government 
please state: 

(a) whether the adulteration of cotton takes place where it is grown 
or whether ma.inly in ginning and pressing factories? 

(b) whether recognised weights are used in all ginning 'and pressing 
factories? 



QUflISTIONS AND ~. 

The Honourable Sir Owlea Innla: (a) The Honourable Member's 
:attention is directed to paragraph 214, etc, of the Report of the Indian 
Cotton Committee. In this paragraph the Committee definitely state ae 
follows: 

.. The evidence which has been submitted to us shows, in our opinion,' that tl.e 
. ~  is only. to a ~ . e.xtent. rejp?nsiLle. and ~  the ~ k .of the adulteration, 

mlxmg and dampmg WhlCh IS prachsea IS carried on m the gmnenes and presses." 

(b) The attention of the Honourable Member is directed to pa,ragraph 
'212 of the Report of the Indian Cotton Committee.' In this paragraph 
they say: 

.. Our attention was frequently called to the hampering effect on the cotton ttade 
~  results from the great variety in the wdghts used for transactions in cotton 

not only in different provinces, but also in different districts and parts of districts in 
the SaIDe province." 

H,U,L-MARKING 010' GOLD AND SILVElt ARTICI,ES MANUFACTURED IN 

INDIA. 

630. *J[r. E. O. Neogy: Has the attention of Government been drawn 
·to a. series of artic.leEl that a.ppeared in the hJltglitlmwn, dated Calcutta. 
November 3, 10 and 24 (1924). on the subject of hall.marking of gold a.nd 
,silver wares manufactured in India? 
The Honourable Sir Oharlea Innea: Yes. 

IN'I.'U,ODUCTION OF A SYSTEM OF HALL-MARKING IN INDIA. 

681. *.r. X. O. Neogy: ~  Is it II. fact that the proposal for the 
'introduction of a f;yst,em of holl·marking in India, has been under the 
.consideration of the Government 6f India :tor some time? 

(b) Is it a fact that as ('(\rly as 1890, a despa.tch from the Secretary of 
State for India suggested the estnblishment of such a Eystem on a per-
.missive basis? 

(c) Is it also n. funt that the Bombay Presidency Trades Aswciation and 
various other public bodies advocated the adoption of the system in the 
year 1914? 

The Honourable Sir Charles Innes: (a) The question of the introduction 
-of II. system of hall-marking in Indill has been oxamined several times in 
the pa.st. ~  last occasion was in 1914-H116 on a reprellentation from the 
Bombay Trades Association. On thnt occasion Local Governments were 
almost' unanimously opposed to the compulsory introduction of any such 
system whilst a majority of IOCftl authorities nnd commercial public were 
,opposed to its introduction even on a voluntary basis. 
(b) and (c). Yes. 

INTRonUCTION OF A SYSTEM OF }I.H,r,·MARKING IN INnu. 

632. *J[r. E. O. Neogy: (4) Are GOVl'll'Ilment alive to the necessity of 
'0. system of hall.marking to safeguard the interests of the public; as also 
the advantages to be derived thereby in raising the standard of workman· 
ship and ensuring a fair competition for the honest trader? 

(b) Have Government ascertuined the prospects of the manufacturers 
of gold a.nd silver Brticlcf. in India n~ a bpttel' market in foreign 

n ~, by the a.doption of a system of hall·markin/f, particulBrly in the 
llight of experience ga.ined in the British Empire Exhibition at Wembley? 
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'l'IlelEoDouable Sit Owle. InD .. : (a) The Government have no reason 
to think that 100a1 opinion has changed since this question was last eX&Dlin-
ad in Ull4-1916. 

(b) No. 

ADOPTION OF A VOLUNTARl SYSTEM ep HAU,-MAR'KING IN INDIA_ 

688. -Mr. E. O. Beogy: Are Government considering the advisability 
of adopting a. voluntary system of h8l11-marking to be carried on, for the 
present, through the agency of the Mints in Calcutta and Bomba.y? 

The Honourable Sir Oharlel InDe.: No. 

INCREASE IN TilE PEltllANENT C.WltE OF THE RAIT.W1Y BOARD's 

OFFICE. 

684. -Mr. T. O. GOlwaml: ~  How many new appointments in tho 
]{ailway Board Office have been made since September last? How many 
of these have been given to Indians, how many to Eurasians, how many 
to Europeans? -

(b) Will Govel1lment lay on the table a statement showing the names; 
m·d salaries of those appointed? ' 

Mr. G.  G. 8im: (a) The penuanent cadre of the Railway Board's 
office establishment htlS been increased by 59 posts ,since September last. 
This increase provided for the absorption of 44 tempora.ry posts of which 
19 were on account of leave vacancies, and for 6 posts to cover the 
employell transferred from the qffice of the Aooount.a.nt General, Railwa.ys, 
as a result of the re-organisation of the Finance Branch of the Boa.rd's 
office. Actually therefore only 9 new posts have been created. The' 
new cadre provides for a leave reserve and hence no appointments will be 
mnde in future in leave v8cnncies. The complete reorganisation, including 
tue reorganisation of the Finance Branch, has been sanctioned on Ii baf;is 
whioh involves an increase in the financial cost of Rs. 1,369 per mensem. 

56 persons have been brought on to the Board's permanent office 
establishment since September last. Of these 48 are Indians and 7 Anglo-
Indians. Four posts arc vacant. 

(b-) A statement giving the information required is being. sent to the 
Honourable Member. 

ABOJ.ITION OP THE AMMUNITION FACTORY AT DlTlI DUM. 

635. -Mr. T_ O. Goawam!: (a) Is it a fact. that the Ammunition Factory 
at Dum Dum will be abolished? 

(b) How do Government.propose to providA for the clerks employed 'in 
tlle Factory? 

(c) Is it a fact that sectional clerks have been served 'with notices of 
disoharge to take eftect from the 1st of Ap'ril 19261 

Mr. 1:. BUrdOD: (4) Yes. 

(b) and (c). Efforts are being made to absorb all clerks and section 
olerks of the Faotory, on whom notioes of discharge have been aerved, 
in other offtoes a9 far as possible, and it is hoped tliat every one of tIl_ 
\rill be so absorbed. 



QUEtlTJONti ANI> ANSWKRS. 

KOHA'l' DISTURBANCl!".8. 

636. -Mr. Ohaman Lall: Will Government be pleased to lay on the 
table the first report relating to the Kohat disturbancctl by the sub-
illspector in charge? 

. KORAT DISTURBANOES. 

687. -Mr. Ohaman Lall: Will Government be pleased to lay on the 
table all the documents on which the Government resolution relating to 
the Kohat disturbances and the special magistrate's report, are ~  

1Ir. Denys Bray: With your permission, Sir, I shall answer questions 
Nos. 636 and 6R7 together. The Government consider that the publication 
of the do('umellt would not be in the public interest and might revive the 
communal differences which have now, I hope, been happily composed. 

DISCOVERY OF ~ ..  AT MOHESJO-DARO AND HARArl'A. 

638. -Xumar Ganganand Sinha: Has the attention of the Government 
been drawn to the second leader entitled ... A word to the Archillological 
Department" which has appeared in the Amrita Bazar Patrika of Tues-
dliy December 80, 1924? 

Xr. J. W. Bhore: Yes. 

DrSCOYlmy OF ANTIQUITIES AT lL\RAPrA. 

639. -Xumar Gang&.nand Sinha: Has the site of Harappa where the 
Sumj:lrian antiquities are being found ~ n declared protected according 
to the Ancient Monuments Preservation Act? If so, when? 

Xr. J. W. Bhore: The site of Harappa was declared protected 'under 
the Ancient Monuments PrmICrvation Act hy Punjah Government Notifi-
ca.tion No. 1325, dated the 14th ,January 1920. 

Xumar Ganganand Sinha: Why was it not protected before, Sir? 

1Ir' J. W. Bhore: I must ask for notice of that question, Sir. 

REMOVAL OF BRICKS l1ROllITHE MOUNDS .n' H .~ . 

640. -Xumar Ganganand Sinha: Is it a fact that " thousands of cart-
I"ads of bricks ,. from the mounds of Harappa were allowed to be destroyed 
l*' is Rlle/!e<1 hy ihe writer of an article on this subject in the State.man 
(Jf the 23rd November 1924? 

Mr. J. W. Bhore: It is llnderEtood lh'Lt fnr a centurv or more before 
their protpr,tj,m undpr the Ancient. l\fonmnents Preservation Act, bricks had 
been removwl from t,he mounds at HllrRppA. The modem town of Harappa 
is huilt 1l1mo"t AntireJy of such bricks, and it is Rsid that 100 miles or more 
of the nAighhouring railwl1.Y were blll1asted with them. No bricks are 
known to h:we been removed since the site WAS protected.. 

DIRC("IvF.RY OF ANTIQUITIES AT MOlrENJO-D\RO AND HARAPPA • 

. 841. -Kumar Ganganand Sinha: (tl) Will the Government be pleased 
to state 88 to why did the ~  Department take snob .. long 
time to discover thnt the rmtiqllit.ies found at Mohenjo-daro and Harappa 
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pertain to the Sumerian Civilization when such were described 9lld illustrat-
ed in .• Memoires de la Mission Archreologique de Perse ", VI (1905) and 
,other pUblioations? 

(b) Will the Government be pleased to state whst arrangements have 
now been made for the systematic excavation of these sites by the ArchIllO-
logical Department and what is the estimated' ~  of the same? 
(0) Will the Government be pleased to stlJte why Mr. R. D. Banerjee 

was transferred from the Western to the Eastern Circle when he 
~ n and was carrying on important excavations at Mohenjo-daro? 

lli. J. W. Bhore: (a) A few cpecimens of the seals have been in the 
British Museum for some fifty yeRrs and illustrations were published in 
the Royal Asiatic Society's Journal as well as in General Cunningham's 
Reports. Although they must have been familia.r to Summerian e%perts 
working in the British MUEeum they were never recognised as having any 
connexion with the Summerian culture unW after the recent finds at 
Mohenjo-daro and Harappa. 
(b) A special provision of Rs. 80,000 has been made in tlie budget 

estimates of the Archreologice.) Department for 1925-26 for excavation. The 
greater portion of this amount will be utilised for excavations in the Punjab 
and Sind. Meanwhile excavations are being carried out 88 far as funds 
will permit. 

(0) Mr. Banerjee had himself applied for transfer for medical reaEons. 

INSUFFICIENCY op INCOME-TAX OFFICERS IN BIHAR AND OUISS,\. 

642. -Kumar Ganganand SlDha: (a) Are the Government aware·that the 
Income-tax Officers in Bihar are over-worked and unable consequently to 
discharge their duties efficiently? 

(b) Will the Government be pleased to state whether or not their 
attention has been drawn to the fact that the Income-tax Department of 
Bihar suffers for want of sufficient numbers of officers? If so, when and 
how? 

(0) How many vacancies will be created in the Income-tax Department 
of Bihar this year? 

The Honourable Sir BasU Blackett: (a) The infonnation in the Gov-
ernment's posscRsion does not support the view .that the staff is insufficient. 

(11) The answer to the first part of the question is in the negative, the 
!econd part therefore does not arise. . 
(c) It" is intended to fill up during 1925-26 six posts, which have already 

been sanctioned but are at present vacant. 

LEVY OF POI.ICB DuTY ON THE INHABJTANTS OF KOBAT AND 
THE ADJOINING VlJ,T.AGl!'.8. 

648. -Kumar Ganganand Sinha: Will the Government be pleased to 
state in detail the nature of misconduct which has necessitated the 
Government to levy police duty on the inhabitants of Kohat City and the 
adjoining villages?' .. 

Mr. Deny. Bray: The Honourable Member's attention is invited 'to 
Government's res<!lution No. 59B-F., dated the 9th Deoember 1924, dealing 
with tbe Kobat l'lOt.. . 

• 



QUESTIONS AND ANSWBRS • 
• 

SPEOIA[, POWERS OF THE GOVER!I'OR or MADRAI' IN RESPEOT 01 

PATRONAGE AND ApPOINTMENTS. 
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644. ·Jlr. A. RangPlwami Iyengar: With, reference to the answer oC 
the Honourable the Home Member to my question on the 8th September 
last relative to t.he special powers claimed on, behalf of the Governor 
of Madras in respect of patronage and appointments, notwithstanding 
the enactment of the Government of India Act of 1919, will the Govern-
ment be pleBsed to state: 

(a) Whether the eXF,ination and consideration of the question by 
the Government of India has been completed Bnd whether 
Local Governments have already been addressed on the matter 
aE was foreshadowed in the said answer? 

(b) Whether the attention of the Government ha.s been drawn to the' 
replies made by lihtl Government of Madras in answer to' 
questions in the MaJras Legifllative Council (No. 1160, by 
Mr. 1::). Satyamurti on the 13th November last) and to say 
whether the answers have been made in consequence of any 
communications made by the Government of India to LocaT 
GovernmentE-' on the matter of appointments and patronage '! 

(c) Whether the attention of the Government has been drawn to the 
reaffirmation therein bv the Government of Madras (in 
November) of the statement madepy them to a prior question 
in February last that "he, the Governor, must take the n ~ 

tive in appointments; he must personally concur in every 
order to the prejudice of an officer in All-India or Provincial 
Services and, in cases of All-India Services even in postings ". 
If so, whether the Government of India have taken any 
further aotion in the matter? 

(d) Are the Government of India aware that the powers claimed by 
the Governor of Madras that he should take the initiative 
in respect of all appointments, have been enforced not only 
in respect of every order as to appointments and transfer& 
of members of the Services as also of nominations to honorary 
appointments in Local Boards, Municipalities and other statu-
tory bodies whose control has been made over under the 
Constitution to Ministers in the Transferred Department? 

(6) Will the Government be pleased to Etate whether the position iD 
other .,provinoes in this matter is similar and whether this is: 
consistent with the policy of the Reform Act and how ~ it 
carries out the instructions of the Government of India and 
the Secretary of State in giving effect to that policy? 

J1r. H. Tonkinson: (a), (c), (d) and (6). The Local Governments were 
addressed in the matter in October last, but their replies. are not complete 
and the Government of India are therefore not prepared to make a definite 
pronouncement at present. 

(b) The Government of India have seen the questions a.nd replies in the 
Madras Counoil referred to by the Honourable Member. They are no. 
based on any communications made by the Government of India. 
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INDIAN MEMBERS OF THE E:\ECUTlVE COUNClT.!I IN THE PROVINCES. 

645 .• JIr. A. :aancuwaml IyeDIa:r: Will the Government be pleased to 
.tate: 

(II) Whether there is any proposal now under consideration to reduce 
the number of Members of the Executive Council in the Pro-
vince of Madras or in other Provinces? 

(b) Whether there is any proposal under consideration to abandon 
the principle laid down by the Joint Committee of Parliament 
on the Government of India Bill in UllO, that at least half 
the number of Members of tbe Executive Council should be 
Indians; if not, will the Government be pleased to ~  the 
reasons; if not, will the Governfnent be pleased to state 
whether their attention has been called to the violation of 
the principle laid down by thc Joint Committee aR to the 
proportion of Indians in the Executive Councils, made in 
the constitution of the Executive Council in Madras by the 
nppointment, though temporary, of an European Member of 
the Indian Civil Service in the vaoancy caused by the eleva.-
tion of the Honourable Sir M. Habibulla to the Viceroy's 
Council; whether thiE' violation has been made with the con· 
Bent of the Government of India or the Secretary of State, 
or both, Rnd whether in the permanent arrangements to be 
made in respect of the appointment this violation is going to 
he perpetuated? 

Mr.' E. TonklDaoD: (a) and (b). There is no proposal now under con-
&ideration to reduce the number of Members or the proportion of Indian 
Members to European Members in any of the provincial Executive Councils. 

This Government are not concerned with the recent temporary appoint-
ment to the Madras Exocutive Council, and I am unable to give the 
Honourable Member any information on the matter. 

RELIEF OP DISTRESS CA.USED BY FLOODS IN THE MA.DRA.S PRESIDENCY. 

646 .• 111'. A. Bangaswami Iyengar: Will the Government ~ pleased to 
state the nature and measure of relier granted by the Central to the Pro-
vincial Government of Madras: 

(1) in respect of relief of (!ietress, (2) rrrnnl!! ruction and }'('T' I ;1' (hie 
to da.ma.ge, destruction and lots of bui:dinr" bridges, t',md!'!, 
houses and huts and the reclamation .f (;1:1.: • .,ble lands suted 
up in consequence of the same, (a) ~ rt"pect of the 
financial deficiency in j,he revenues of the 1'1'0vince nnd of the 
heavy a.dditional demands upon them for the above recon. 
Atructive purposes, as well a,R for the needs of educational, 
medical and sanitary programmes long held up owing to the 
inequity of the Meston Award? 

Mr. I. W. BhOle: With the exception of a loan of Rs. 20 lakhs to finance 
the Madras Government's Provincial Loan Account t,he Government of 
n~  have ~  ~ . any grant from Central Revenues for any of the 
obJects mentlOned In Items (1), (2) nnd (8) of the queBtion, A grllnt of 
Rs. 1f Inkh" has however been made from the Indian })eople's Famine Trust 
t,o relieve the distreE8 caused by floods in thf' Madras I'reaideney. 



QuaSTIONS AND ANsWeR". 

(1) PURCH.\SE or COAL IOn 'ru SUKKUR BARIlAGE. 

(2) LEVY or A DuTY ON SOUTH AFRICAN COAL. 
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647. ·Kr. B. VIDkat&pa\1raju: Will the Government be pleased to 
.tate: 

• 
(a) whether the Government of India were consulted in the matter 

of the purchase of coal for the Sukkur Barrage? 

(b) whether the Great Indian Peninsula Railway reduced the railway 
freight for C. P. coal. and why tho same I facilities were not 
offered by East Indian Railway and Bengal N agpur Railway 
to carry Bengal coal and whether the Government have no 
voioe in the matter? 

(0) what was the quantity of African coal imported into India during 
the years 1928 and 1924 as far as figures are ava.ilablo? 

(d) whether the Government have imposed any and what amount of 
import duty on Airican Coal? 

The Honourable Sir Charles Innes: (a) The Government of India were 
not consulted, but the Chief Engineer, Lloyd Barrage and Canals Construe· 
tion, sought the advice of the Chief Cont,rolIer, Indian Stores p ~ n . 

(b) The Great Indian Peninsula Hllilway did make certain reduction in 
railway freight for e081 from the Central Provinces coal fields. The East 
Indian and Bengal N agpur Uailways could not make similar reductions for 
coal from the Bengal eosl fieldF, for the reason explained in the reply given 
in this Assembly on the 25th :February'I924, to question No. 400 asked by 
Mr. Kasturbhai Lalbhai. I may mention that in spite of the reductions 
made by the Great Indian Peninsula Railway the rate pcr wagon per mile 
from Parasia to Ahmedllbad, that is, on the Great Indian Peninsula Rail· 
way is 44 pies; the rBte from Jherria to Ahmedabad is 89 pics. 

(c) 1928 . 
1924 . 

. 8,85,719, tons; 

. 8,14,010 tons. 

(d) Yes, a duty of 8 annaE per ton is levied on (:.11 imported coal including 
South African coal. 

Mr. B. X. Shamnukham Chetty: Is it a fact that the tender for tliese 
eo,ooo tons of Natal coal was acecpted by the Chief Controller of Stores 
in India? 

The Honourable Sir Bhupendra Bath Kitra: The answer is in the 
negative. As has been explained by Sir Charles Innes, the advice of the 
Chief Controller of Stores was obtained by the Chief Engineer, Sukkur 
Barrage Scheme. 

Mr. B. X. Shanmukham Chetty: Here is a statement made in the 
Time. Trade Supplement whioh says that the tender for Natal 0081 W&ll 
accepted hy the Chif'f Controller of Stores in India. Sir; I draw the atten· 
tion of the Honourahle Member to this statement; am I to understand 
that it is not true? 

Mr. President: 'l'he Honourable Member has just had his answer to tha.iI 
queHtion. .  . 
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Mr. It. It. Shanmukham Ohetty: If the Chief Controller was consulted 
by the Engineer of the Sukkur Barrage, did the Chief Controller bring to 
the notice of the . J<jngineer the desil'llbility of purchasing Indian coal in 
preference to N atllJ coal in resJlom.e to t.he wisht-'s of this Assembly expressed 
in a Resolution of this House before? 

. . 
The Bonourable Sir Bhupendra Nath Mitra: The Chief Controller's-

advice was not asked on any question of policy. He WIiS simply asked to 
advise on certain tenders.' 

Mr. R. It. Shanmukham Ohetty: Is it a fact, Sir, that the tenders given 
by some of the Indian collieries were lower than the tender from N Rtal ? 

Mr. Prelldlnt: As the Honourable Member is referring to a question for 
which an officer of the Local Government is responsible, he must get some-
body ill the Bombay ~  Council to ask that question. 

Mr. :B.. X. Shanmukham Ohetty: We were told just now that the Chief 
Controller of Stores WIlS consulted and his advice wa.s taken in this matter; 
and since the Chief Controller 'of Stores it; an officer of the Government of 
India I want to know if we are not entitled to ask what advice he gave 
in the matter. 

IIr. President: 'rhe Honnllrald(' i\{ember must ask a q,uestion on that 
point. , 

ALLEG,\TIONS IN THE'/lEEKLY M.AZDOOR OF LFCKNOW AQA-INS1' 

CERTAIN OPFICI11.S OF THE OUDH AND ROHIJ.KHA:-.n R.ULW,H. 

648. ·Kr. Gaya Pruad Singh: (a) Has the attention of the Govern-
went been drawn to an editoriaJ article headed the •. Satanic Railway "r 
published in the Weekly Mazdoor of Lucknow, dated the 17th Decem-
ber 1924 in which serious allegations have been made against certain 
(,fficials of the Oudh and Rohilkhand Railway? 

(b) Are the allegatiodJ made therein substantially true?' And do the 
Government propose to have an inquiry made into them? If not, wh,Y 
l1ot? 

IIr. G. G. 8im: The reply to part (a) of the question is in the affinnative 
and to part (b) of the question in the negative. 

649, Mr. Preatdent: The reply to this question is not yet ready, and I 
1" N ON would ask the Honourable Member to postpone it for a dav or 
- 0  • two. • 

AmlISSION OF INDIAN ST{;DENTS 10 THE U NIYEliSITY OFPICERS' 
TRAINING CORPS. 

650. ·lth&D Bahadur Sartaral Buu&in ][han: Will the Government 
please state: 

(a,) if there exists a bar upon the admission of Indian students to the 
University Officers' Training Corps? 

(b) If BO, will they please consider the desirability of taking steps to 
remove the existing bar? 

Kr. :I. Burdon: (a) Yes. 

(b) The Government of India have already addrer.sed the Secretary of 
State on the subject, and will do ~  Bgain on the next favourable 
opportunity. .. 
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CONsTrruTJON OF .\N ALT,·I SDIA BOARD TO EXlllltCISK : ~ J; OV),;/t 

CINEMAS. 
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651. *Ehan Bahadur Sarfaru llU8Bain Khan: Will the Government 
please state: 

(a) if there exists an All-India Board for exercising control over 
Cinemas? 

(b) 1£ not, will they please consider the desirnbilit,Y of constituting 
An All-India Board for the purpose? 

Mr. B. Tonkin8on: (a) No. 
(b) A proposal to this effect has recelltiy been considered, but the Gov· 

.ernment of India were not satisfied that. the practical diffiaulties in the way 
()f such a proposal could be sunnounted. I would refer the Honourable 
Member to the' discUBRioll in lLJlother placc on ~  22nd J Muary. 

TOTAL EAltNlNOS 01' INDIAN RAlr,w.AYS.· 

652. *Bhan Bahadur Sarfuu BU8B&iD lthan: (a) Will Government 
plellse stute if the total earnings of all·Indian railways, 1 f>L April to 13t.h 
December, 1924, was Hs. 75,63,39,800? 

(b) 1£ this figure is not correct, will Govenlment please give the correct 
figure? 

Mr. G. G. 81m: (f/) lind (b). The figureR quoted hy tlw.Honourable 
:\ft·mlll'r I't'prl·r.t:'nt thf' t1pprnximat(· gross earnings. of all Indian railways for 
the period mentioned with t.he I:'xcept,ion of some 23 narrow gauge lines, 
irom \\'hioh wt't·kly returlll-l of Il.pvroximate earnings are not called for as 
their weekly earnings are small .. 

ANNU.,u, CONFltltENCE OF PRESIDENTS OF LEGISL;\'l'IVE HODlI!;S. 

653. *lIr. S. O. GhOl8: (a) Will the Government sta.te what is the pur· 
pose of holding B conference of Presidents of Legislative Councils nnnually? 

(b) Will the Government state whether the expenses of this Conference 
are borne by ~  Government of India? •• . 

(iC) Are the travelling exp,mses of the Presidents b()me by the Locnl 
Governments or the Government of India? . 

Mr. President: Part (n) of this question does not ;oncern the Govern-
mont of India; bllt, '11;; personally I had sonw part in the Conference of 
Presidents, 1 propose to give ~  Honourable Member wme infom1at.ion 
about it. 

After Hi .. ~ n  the ~  (then Lord Chelmsford) appointed me 
to he' Prl'llident of the Legislll.tive ARsembly, the thf'u Secretary of Stat(l 
(MI'. Mont6gll) discussed infonnally with me the scope of my work as Pre· 
Rident. r Tl t,hf' emlrse of our crlnV8l'f1u,t,inn he ~  that he thought it would 
bo IwvisHble for the President of the Legislative Asscmbly to establish 
friendly relations with his brother Prosidents ill the Provinces. A few 
months after Ilsmming charge of my prcilent office I weut on tour, vi;,liting 
thr,pe Provincell in .J uly and AuguRt 1021. I am glad to be able to infonn 
the Assembly that. I met ,with a most. ~  reception; and partly ru; Hw 
result of conversa.tlOus whIch I then had With my Colleagues in tho!'!p thr('(\ 
Provinces and partly as the result of correspondence with the Pr£1&idenLs in 
the other Provinces, I was encouraged to issue an invitation to Iill Prf'sidentR ' 
to 88somb}!' in conference in Rimln in Sept.ember ]921. 

D 
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The purpose of the Conference was and is to ena.ble the Presidents to-
exchange, in full and free confidence, their experiences' and the general 
results of their work in their respective Chairs. The first Conference in 
Himlu. in Heptember 1921 was so successful that the Presidents decided 
unanimously to make it, if possible, an annual e"6nt. By these annual 
meetings the l>re&idents have endeavoured to co-ordinate the procedure of 
all tho Indiun Legislatures, and I am glad to have this opportunity of 
declaring that I have derived the greatest profit from them. 

'.rhe proceedings of each Conference are confidential. N either ~ 
Government of India, nor Rlly Local Government, has any part in them; 
and no officer of the Government has ever attempted to influence our 
deliberations. I am personally indebted to the Secretary in the Legislative 
Department of the Government of India, and partioularly to Mr. G. H. 
Spence, for assistance in preparing the Agenda and the Reports of each 
Conference; but, for the character of the proceedings and for the results' of 
the Conference, I and my Colleagues in the Chairs of the different Province. 
are solely responsible. 

Kr. L. Graham: (b) and (0). No expenses are incurred by the Govern-
ment of IndiA in connection with the Conference. 

J(r. W. S. J. Willson: Am I to understand, Sir, that the Presidents belli" 
. their own travelling expenses? ., 

Mr. L. Graham: I have no information, but as I have Eaid, no expenee. 
are incurred b, the Government, of India in connection with the Conference. 

UNSTARRED QUESTIONS AND ANSWERS. 

EXPJ,iNATION BY 'THE HONOURABLK Silt HUGH STEPHIN80N OP TBIl 

CIRCUMSTANCES WHIOH J.lI:D TO THE DETENTION OF AsWINI KUlIAIt 

DU'Pr AND KRISHNA KUHAIt MITtLA lINDll1 BUiGAJ. .~ O  III 
OF 1818. 

60. Mr. E. O •• IOU: ("0) Has the attention of Government been 
drawn to the statement made, in 1.\ speech in the Bengal Legislative 
Council, on the 7th Januar.Y, 1925, by the Honourable Sir H ~  Stephenson 
in explanation of tim circumstances that led to the detentIOn of Aswini 
Kumar Dutt and Krishna Kumar Mitra under Bengal Regula.tion III of 
]818? 

(b) If so, do Government accept the said statement aE. correct? 

(0) Is it a fact that Government have made use of the said Regulation 
against other persons as well in Bengal in circumstances and for re8sona 
Eimilar to those relating to the CBses of Aswini Kumar Dutt and Krishna 
Kumar Mitra? 

The Honourable Sir Alexander M:uddlman: I have so far only seen a 
p ~ report of the statelllent attributed to the Honourable Sir Hugh 
Stephenson on which I am not prepared to express all.y opinion, though it 
appeal's clear to me that it did not purport to be a complete statement of 
the C8.8(,. I presume, howeveJ', that thf' Itonourl\ble Member is referring 
to recm.t arrests unner the Regulation. I cHn inform him that in nil 
case WUE.' such action taken in respoet only of the making or abetting of 
Flc·dil inl1s 'lpeeches. 



~  QUES'rIONS AND ANSWERS. 

COLLECTION of :EXCI(SS PARE BY 'rltAVU,J,nW 1'WKL'l' Iz.;SI'K(;'fOltS 

ON 'I'RI!: SOll'rH INDIAN R.HT,WAY. 

61. Hajl S. A. It. Jeelanl: (a-) Will the o.overnment be pleased to 
-staie whether it is a foot thut the South Indian Railwav Co. has recently 
appointed 40 travelling ticl<et inspectors and it is persistently insisted 
thut everyone of them should collect not less than Rs. 300 per month 
by way of excess 'Lure or freight charges, from passengers? 

(b) If so, are the Government aware of the hardships and annoyance 
that the illiterate passengers are put to by unscrupulous ticket inspectors? 
Whether it is a fact that ticket collectors at the different railway 
stations on the South Indian Itailwuy have been insisted upon to collec; u 
sum not less than their monthly salary on pain of their services ~ n  
dispensed with? 

(c) Whether it is a fact thai u large number of second c1as'l 
tickets have been iR!med to passengerR by the South Indian Railway Co .• 
tro.velling from and to stations between Madras Beach and' Pallavaram 
without providing adequate second class  accommodation in the trains for 
the passengers coooerned and' consequently such paB8engers are obliger! 
io traveJ in the third al88s? 

The Honourable  Sir Oharlel Innel: (a) and (b). I would refer the 
Honourable Member to the reply already given by ml' to a somewhat 
similar question by Mr. Acharya. 

(c) Govemrnent have no information. 

ADVISORY COlnUTl'El'S ON TIll!. MADRAS AND SOUTHElIN M.H1R.\1'l'.\ 

AND SOlJTH INDIAK RUI,W.\ YS. 

/Ma. Hall S. A. K. Je81a.n1: Will the O ~ n  be pleased to stflk: 

(a) The object underlying the formation of RailwflY Advisory Com-
mittees, the extent of their jurisdiction, and the nature of 
their composition, snd the functions they are expected' to 
discharge? 

• (b) Since the formation of the Advisory Committee for the Madrus 
and Southern Mahratta Railway and the South Indian Hailwuy 
Companies, what substantiai improvement, calculated to 
bene!it the public have been efJected, or are under contempla-
tion? 

The Honourable Sir aharles Innes: 'a) The Honourable Member is 
referred to the reply given in this Assembly Qn 19th September 1924 to 
Mr. N. M. Joshi'E Question No. 2276. . 

(I,) A list giving a few examples of matten of interest t;Q the public, 
which have been discussed by the Committees, is laid on the table. Action, 
as approved by the Committees, has been or is being taken thereon. Many 
other matte1'8 have alllO been dealt with by the Committee£', and the Honour-
able Member is referred to the reports of meeting!! appearing in the Press, 
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.IladTCls and Southern MaAratta Railtoar. 

Jntroduction of Jndirm refreshment cara on Madras-Bombay trains. 

Warning bells and clocks for Indian refreshment room I. 

New facilities for passengey and p ~ at Tirupati East at.ation. 

Late train al'riYllI ooardfi at stations. 

Provision of upper adjustable berths in 111 cla .. carriagea. 

BencheM for III class waiting rooms. 

Identification of female compartmentll 

8011 fl. II/diul! Raiill'OfI' 
Improvements in upper class carriages. 

Classes of accommodation in suburban Renice •. 

'Hatl'S on tiles and thnber. 

Pr<n'ision of additional oil tank wagons. 
} ~ p ~ n . of Rrahmin watermen. 

High,powe!' lights for MIlmlJ8lam and Park atations. 

~ H  Of' RFFltESHMENT ROOMS 0:-' THE SOUTH INDIAN 
RnLWAY. 

63. Ball S. A. It. Jee1&Dl: (a) Will the Government be pleaaed to 
s!:t·e whether any proposals have been mooted or any decision arrived 
.m to take over the management of refreshment rooms by the South 
Indian Railway Company at important stations on their railway? 

(b) If so, what is the relative advantage that is expectelt to result 
by effecting a. change of system, i.e., from Contractors to Company? 
(c) Before these propol;lItls were mooted was public opinion consulted 

in finy manner and if so wh8't nnd which are the public bodies consulted 
nnd with what results? 

(<1) Is it 8 fact that the Advisory C:nnmittee of the MadrQR and South-
~  Mahraotta Railway is dissatisfied with the Company management of 
refreshment rooms owing to _numerous complaints and favour a resort to 
the fonner system of leasing to contractors? 

(e) Is it a£aet that the existing system of leasinJ{ fruit stalls and' 
refreshment rooms to contraoctors on the South Indian Railway. Company 
provides no safeguards to encourage competition in . order to give its 
l)cnefit to the travelling public? . 
The Honourable air Oharles Innes: Inquiry is heing made and the result 

will be communicated to the Honourable Member in due course. 

:\1.U:O.\'l'ION AGAINS'r J~  Tn)U'J.'H! SUf.lo:RINTENUENT os THE 
NORTH WKSTERN RAILWAY. 

M. Barw Gul&b Smgh' 1. Is it a fact that on the instructions of a 
European Distri'ct 'l'raffic ~ p n n n  on the N. W. R. .a European 
C. I. D. officer carried on investigations agaiust two Indian assistant officers 
of the fl)rnWr alleged for taking of bribes? ' 

2. (a) Is it 8 fact that the in vestige.tions proved the allegations of the 
Di!ltrict Traffic Superintendent to be altogether false? 

(b) Waa the matter r6poried by these offloers to tbeir superior officers? 
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(c) If SO, what action, if any, has been taken against the District 
Traffic Superintendent, who I)rdered t,he iuvE'stigation to be made, and the 
D. I. D. Officer? 

The Honourable Sir Oharles Innes: Government have not the necessary 
information but if the Honourable Member will state nameE' of officers and 
dat,c of occurrcncl' they will inquire. 

ArrOINT){KD' OF INDIANS AS 'fRAFFIC INsr;.:,''l'OUS ON 'I'H.; NORTH 

WESTERN RAILWAY. 

65. Sardar Golab Singh: ~ .  Has the attention of the Government 
been drawn to the accepted Resolution of the Honourable Rai Bilhadnr 
RaID Saran Dass regarding the appointment of Indians to the Traffip 
Inspectors' Cadre Gf the Transportution Brandl, which I\ppeared in tlw 
Council of State Debates, Vol. 8, No. 2fl, dated 28th February, 1923:' 

(b) If the reply is in the affinntl.tive, will the Government pi case sta.te 
\\ hat praotical steps have so far been taken to give effect to this reforlll In 
lbe N.-W. Railway? 

(e) In this eOlll1l'ct,ioll, will til, (ioV/'rIHlll'l1t plemw lay 011 the tuble ill(' 
IIpccific inRt,a.l1N'R in whieh Il1dialls hRY(' been either reeruiied or promoted 
to thiH cadre permanently? 

The Honourable Sir Oharle. Innes: (a) Yes. 

(II) As explained by tilt' Hononrnbh' Mr_ Chlldwick in HI!' dehate Oil . ,~ 

Resolution referred to, appointments of 'l'rtl.ffie Inspectors cannot, ill' Illude 
direct since previous practical knowledge Bnd experience is essential. An 
attempt has, however, been made to provide special facilities for educated 
Indiam which will fit them for this branch of the service and for t,hiR 
purpose l2 men have ~n taken on it, t,h(, "'raffic Manager's Offic(' Rfl 

clerks in the first instance with a vil'W to training tlnd evenhial ~  ion 
for promotion to higher subordinat.e ranks. 

(c) As explained above, appointments of Traffie InRpectors are not mnde 
by direct recruitment. No permanpnt appointment hUR, however, heen 
made (even by promotion) to t,he e1f1SS of Traffic TmppctoT sinc£' n ~  

1923 as no permanent vacancy hns oeellrred, the clldrf' having heen redUC'Pd 
hy 4 posts. This applil'A to both Indians and AnA'lo-Tndians. T might tuid 
that out of 7 temporary' vaeaIlcieH, 5 have been given to Indi!\.l1R. 

INDIANS ON THE NOn.TH ~  HAJJ.WAY. 

65. Sardar Gulab Singh: (Il) Has the attention of the Government 
been drawn to the editorial .. Indians ill the Railway Department" whieh 
haA appeBred in the ('ohlmnF; of thl' '1'ribune, dated 22nd August, 1924? 

(b) If the reply is in the affirmative, will the Govemment please 
state what has so far been done to allay the deep discontent existing among 
\he ~  working in "the N.-W. Railway mainly on th£' commercial 
side in spite of the fnct that some of them have paRsf'd in Ill! thp requisitl' 
duties of a st,ation mustpr and in train working? 

1Ir. G. G. SIm: (a) Government have seen th(> f'ditorial referr(>d to. 
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(b) As stated in reply to the Honourable Member'!;: previous question 
measures haTe already been taken to give special assistance to Indians in 
fjU!lIifyillg for Rome of these PORts and Government see no reason for any 
further u.ction in the matter. 

IXDlAN Tlt,U'PIC INSrgCTOltS ~ 'filE NORTH WEsn:RN RAII.WAY. 

67. Sardar Gulab Singh: (a) Are the Government uWUJ'P of the fact that 
~  one Indian, i\lr. R. K. Kuul is pernlllncutly working as 'l'raffic Inspector 

in Tram portation ? 
(b) Are the Govetnment aware of the fact that MesRr!>. Hahirn Bux, 

Ramduss, Giyanchsud, llallsilal, Melararn, Jaggan Nstb, Mirza Hahim 
Beg, Mehta Shunkerdass, Ghulam Hossain, Data Ram are in faot not 
working as Traffic Inspectors hut are holding posts in the head office, some 
8S CornmerciiU Superintendents, some as Head Clerkli aodothers as 'rt:ain 
Inspectors and Superintendonts, Lost Property Office, and are at any rate 
'I(,t Traffic Inspectors but are only shown as such in the Classified List of 
State Railway Establishment of 1921 and subsequent years? 

The Honourable Sir Oharles Innes: (a) If the Honourable Member 
l'den to the Nort,h Western Hnilway there are two Indian Traffic Inspeotors 
(Transportat,ion) holding permanent appointment on that line. 

PIW'YOTION OP INDIANS IN SUBOltlHNA'l'E ~ ON THE R.uLWAY8, 

68. Sardar Gulab SlDgh: (a.) Ha.s the attention of the Government 
been drawn to the reply given by the Honourable Sir Muhammad Shaft in 
the Council of State that futUl'(l rise in the subordinate service in the 
railway depends on the capacit,Y one shows in railway work and the SlWle 
reply was reiterated in the Assembly t,o the question of K. S. M. Ikramulla 
Khan? 

(b) If so, what criterion has been established to test the ability of the 
young graduates, or is their rise dependent on the discretionarv power of 
their officers? • 

The BODourable Sir Oharlea Inuea: (a) and (b). Government havo been 
unable to trace the exact references t.o the speech and (in absenoe of date), 
to tbe question referred to. Promotion, however, is generally in railway, a8 
in ew'I'Y other service, dependent a8 stated, on capacity shown in perfonn-
ance of the work which the subordinate is oalled upon to do. 

PROMOTION m' SUBORDINATES IN TIrE TRAFFIC DEPART}fJ(XT OF. THE 

NORTH W ESTRRl{ RAIJ.W A Y, 

69. Sard&r Gulab Singh: (a) Will the Government plea.se lay on the 
table the names of all Indian graduates working a8 subordinates in the 
Traffic Department of the N. W. Railway and cite instances in which rise 
or promotion bas heen given them 1  ' 

(b) Will the Government please lay on the table a statement showing 
i·heir names, dates of their appointments, salaries on which appointed, 
present pay, training enabling them to rise to the higher ranks, and futurt! 
rrospects in store for them? 

The Bonourable Sir Charlea IUD": (a) and (b). Government have no 
infonnRt.ion and are not prepared to call for it. 



UN STARRED QUESTIONS AND ANSWERS • 

.KDUCATION .\1, QUALlFICATTOSS 0.' COMMRRCIAL SUPERINTENDENTS ON 

'J'HE NOR'ra "'ESTERN RULW.A.Y. 
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70. Sa.rdar G\1lab SlDgh: (a.) Will the Government please state the 
-(.xact meaning or interpretation of the words .. the educational qualifica-
tions of Commercial Superintendents are not on record " used in reply to 
question No. 383 asked by SfJ,rdar KBrtar Singh, M.L.A., in the last session 
-of the Assembly? 

(b) Regarding the above, cannot the service sheets explicitly show the 
e-iucational qualifications and could not the N. W. Railway authorities have 
.taken the trouble to make personal inquiries from the individuals men-
tioned therljin to satisfy the House? 

The Honourable Sir Cha.rles InDes: (a) The meaning of the words 
referred to, iR that no record is mnintained. 

(b) The fonn of service 8heet does not show educational qualifications 
.and for practical purposes it is not considered necessary that they should. 
Nor was it considered necessary to put the Agent to the trouble of making 
the peT80nnl inquiries Ruggested by the Honourable Member. 

ANN{; AI. INCOME AND EXPENDITUltE OF 'raE MANSIAltI PORT OFFIcE. 

71. ]lr. C. S. Ranga Iyer: (a) Will the Government be pleased to state 
the annual income and expenditure of the Mansiari P. O. (District Almora) 
for the years 1892, 1902, 1912, 1922 and 1928, respectively? 

(b) ts it a fact, that th.e income of this Mansiari P. O. is almost wholly 
derived from the people of Patti Malla J ohar? If the answer is in the nega-
tive will the Government be pleased to give the particulars about the sources 
·of inoome of the said post office? 

Slr Geolrey Clarke: (a) Information for the yearR 1892 and 1Q(J2 is not 
available. The monthly cost and the !\,verage monthly income of the office 
during the yeaTS 1912, 1922 Ilnd 1923 were: 

1912 
1922 

COlli. 
29 () 4-
67 8 0 

Incolnl'. 
69 4 8 
41 1 11 

1923 67 8 0 31 2 0 

(b) Only about one-third of the ine()llh' Ill' tlw Mansiari post offioe is 
dorived from the residents of Patti MaUll. Johar 8Jld the halance from the 
residentE of Mansiari and other PattieR and villages served by it. 

OPENING OF THE SEASON POST OFFICE .4T )fn.Alr. 

72. JIr. O. s. Banta I)'er: (G) Was there a season post office 
l1t Milam? If so, for how long? 

(b) Has the Eleason post office at Milam been olosed? If 80, why? 
. (e) What was the income and expenditure of the Milam P. O. during 

the period of its existence? 
(d) Is it a fact, that there are a vernacular middle school, 6 primary 

15chools, about 20 income-tax assessees, business men, a patwari and a 
population of about 8,000 in Patti Mallo. Johal'? 
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(e) Are the Government aware tha.t there have bpen continuous com-
plaints from the people of Putti MlllIa Johar about the hardships caused by 
the Ilhsencl' of 11 season post office at Milam? 

(f) Do the Government propose to re-open the SE'.ason post office 
at Milam? If so, when? 

Sir Geoffrey Olarke: (a) Yes, as an experirpental measure for the period 
from tIw 24th . ~-, 19'24, to the 30th September, 1924. 

(b) Yes. Being a season post office, it was closed when the season 
ended. 

(c) The average monthly income was Hs. 22-H-H. ']'he monthly cost was 
Hs.97. 

lel) People come in for the mmmer, but even then the population never. 
it appears, beeolllt's as large as t:I.OtX). Infonllation on the other point is 
not Rvailable. 

(c) There Wl're a few complaints received on the subject. 

(n The season post office will be tried again for one more se8son this. 
year. 

REMOVAl. 01' THIS DUNAGHAT POS1' OFFICE TO KHETI KILOi. 

73. Kr. O. S. Banp Iyer: Is it not a fact that most of the letters 
delivered by Dunaghat P. O. are addressed to people in the villages near 
Kheti Khan? If so, will Government consider the question of removing 
t.he P.O. to Kheti Khan? 

Sir Geoffrey Olarke: The reply is in the rwgative. 'l'ht're is very little 
work at Xheti Khan. In the year 1921 an experimental post office was 
opened tht'rp at R eost of Rs. 6 p.m., but the income derived was not enough 
even to 00"l'1' that t;mall amount. The office had therefore to be closed. 

The Dunaghat post office has been in its prescnt position, which is. 
central,. ('vcr since it was opened in ~ ycar 19Ot:1. It is therefore not 
proposed to remove it to Kheti Kh8J1. 

EXl'ENI>ITFRE oN UNIVER811'Y TRAINING COR1'8. 

74. Pudlt Shamlal .em: Will the GovElhiment be pleased to state: 

(a) the amount of expenditure on the University Training Corps at 
each centre in each year since tho organization of the Corps? 

(b) the number of students receiving training at each centre and the-
nature of military training given? 

(0) the number of officers engaged in the work? 

IIr. E. Burdon: (a) Rnd (b). Members of the University Training Corp&-
are given training in the following subjects: 

S('ction. Platoon, Company and Battalion Drill and Mmketry. 
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A sLatemlmt is plaeed on the table giving the remo.i.ning n ~ n 
desired by the Honourable Member. It ha!4 not been found possible to 
give figures for thE! training year 1924-25 as several units have not yet 
completed their truining. 
(c) The number of regular military otllcers engaged in training is one 

per unit. . 

Sta.fe",enl ,!JOUliflfl fhe ezpenditu,·, 011 alld th, ,,_her of .tudsfd. reoeiving t,.ai"it/9 
i .. til, U"iIJerni!l T,.aining Corp., 

1 2 

.-----_.-.. ----." 

Name of UI.it. 
Eltl'ellditure incurred in th(> 

year 1923·24, 

-.--.. ---.-

lit (Bomb&y) B&ttalioll, UniWlrlity '1 raill-
ing Corpl. 

I<'igur(18 lIot &\"r.i1&bie. They 
were included in the figurel 
for tho Pro\'iuri&\ B&tt&lion, 
Indi&n Territorial Force. 

2nd (Caicutt&) Batt&lion, Uui\'llraitj' 'frain-Ha. &2,100 pp ~  
Ing COrpl. 

8rd (United ProvitK,ee) B&tt&1ion, Unh'enity RR. 27,260 
Tr&illing (;o1'p" 

41th (Lahore) B&ttalioll, Univerlity ')'raill- ~, 46,210 
ing Corp., 

lith (Mlldr ... ) B&ttalioll, Unil'oreity 'l','ain.llh, 68,36() 
ing Corps, I 

6th (Burma) BatlaliOll, Ullh'erBity '1r&i"_li Ih :;7,280 
h.g Corps. 

3 

Numb(ll' of Btu-
dents who re-
('eived training 
(luring the year 
1923-24. 

603 

662 

569 

(i71 

7th (l'&tn&) Company, Unll'ersity Tl'aining Ineindl)(l in tile figure gil'en 89 
CarpI for the Caltutt& Battllrlioll. 

9th (Delhi) ('ump8n,V, Uni"o\'sity Training 
Corps. 

Const·itntod In' 
19l!4 only, 

ExrEXIHTUUl!: ON THE PUOVnWI.u. BAT'l'AI.IONr! OF 'l'HE INLH,\N 

TEItRITOItIA J. FOUl·E. 

75, Pandtt Shamlal Nehru: Will the Government be pleased t.o state: 

(a) the amount of expendituro (;ll t.he provincial battalions of the· 
Indian Territorial Force? 

(b) the number of men receiving training at each centre and in each 
'year since the organization of the Force? 

(0) the nature of militar,Y training given and the n ~  of officer., 
engaged in the work? 
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Mr. I:' Burdon: 
(a) 1920-21 

1921-22 
1922-28 
1923-24 

Figures not available. 
Rs. 1,15,674.' 
Rs. 15,07,889. 
Rs. 15,69,860. 

(b) :Figures for the years 1920-2] and 1921-22 are not available. A 
statement is laid on the table giving the infonnation desired by the Honour· 
;ubJe Member in respect of the years 1922-23 and 1923-24. 

(c) Section, Pla.toon, Company Rnd Battalion Drill and Musketry. 
Extra training is given to officers. 

The number of regular military officers enga.ged in training is five per 
unit. 

Stat_nt ,/towing tlte n".6,,. oj .en ,.ec.i"ing training at eaclt O",t,.e of Me India .. 
'l'1Jf',.itol'fal Force. 

Name of Unit. 1922.23. 1923-24, 
------------. 
1l·2nd Bombay Pioneers 782 732 

12-2nd " " 741 481 

11-lIt Punjab Regiment 708 728 

11-3rd Madru Regiment 637 716 

12-3r(1 " 727 68& 

18-8rd .. 603 61>8 

14.-3rcl " " 698 

11-4th Bombay Orenadien 104 346 

11-6th Mahratta Light Infantry 160 288 

11-7th Rajput Regiment 678 668 

12-7t.h " " 
662 fl89 

11-9tb J at Retriment 647 676 

11-12thl-'. }'. Rifles III 732 

11-18th " " 
760 668 

11-14tlt Punja.b Regiment · I &91 739 

11-1Mb " • I 690 706 

11-17th Dogrn Regimellt 
I 271 691 , 
i 

11-18th lloyal Harbwa.l Riflea • I ::UU 431 

11-19th Hydoralwl Regiml'llt · ! &12 616 

'U-20th Burma lUfWtI .J 879 666 
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~ ON 'mE AUXILIARY FORCE. 

'76. Pandit Shaml&l Nehru: Will the Government be pleased to stute: 

(a) the amount of oxpenditure on the Auxiliary Force in each year 
since its organization? 

(b) the number of men receiving military training at each centre and 
in each year since its organizaHon? 

~.  the nature of military training given and the number of officers 
engaged in the work? .. 

lIr. :E. Burdon: 
(a) 1921-22 Hs. 08,25,267 
1U22-23 .. 71,94,771 
1923-24 " 73,53,692 

(b) A statement is laid on the table giving the information desired by 
tlie Honourable Member. 
(0) Section, Platoon, Company and Battalion Drill, MulJcetry and Field 

'Training. 

The number of regular military officers engaged in training is one per 
unit. 

Stattm,"t dOIO'llg tlu .IlIlIb,,. uJ .,. ,.,o,."jrtg e,.ai.'flgat '0.01 o,,,t,., oj tl, .AUl16ilia.!'y 
Foro, (I.dia). 

I 
Number 

1921-22. 1922-211. 
of regular 

Name of Unit. 1920-21. I 1928-24. ofticet'8 
engaged In the 

work. 
, --. 

Royal Gaff"o" .A,till,ry. 

No. 1 Brigade (Calcutta Port 68 309 298 294 
Defence). 

No. II (Madru) Brigade, " The 260 229 198 166 
Duke'. OWII ". 

No. 3 Rangoon Brigade 212 2'19 221 229 

No. 4. Coelipore Brigade · 4lY1 610 285 29'1 

No. II Bombay Brigade . · 67 161 168 141 

No. l4. Battery, Baugalore · 166 94, 88 

No. 15 Battery, Kirkee 28 7 8 42 

. 
]loyal Zflgillttr,. 

671 No. 1 Calcutta Company · 14 59 60 

No. 2 Rangoon Field Company 64 1441 1640 143 

No. S Bombay .. .. 84 
96 I 96 

105 [ 

No. Ii Madru .. .. · 14 89 38 71 
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8tat,meat ,AoIDi_g tit, __ b,,' 0/ .,. rtc.ie •• , tNi.i.g a.t '/JIlA c,,,tr, of tA, .4.u lIIiUary 
~ ~  

Name of Unit. 

I NUlDber 
I of regular 

1920·21.  1921·22. 1922·23. 19211·24. i o$cerM 
i engaged in thu 
, work • 

-------------.--.. -------------1 . _--------

OONdry. 

The Bihar Light Horae • 

The Calcutta Light HorlC 

The Surma VrJ.loy Ligbt 
BorIC. 

The Allam Valley Light Horee. 

The Bombay Light Horae 

The Northern Bengal Mounted 
Rift •• 

The Puujab Light Horae. 

The 80uthern Provin('eI Mounted 
Riftel. 

The Chota Nagpur Regiment 

llacAine GtI,. Oorp', 

No. 1 Coorg and MylOre Com· 
pauy. 

No. 8 Bombay Company 

No. 9 COIlipore Company 

No. 10 
"  " 

Bogal .4.rmg 8""ie, Oorp'. 

No. II Bombay Company 

RailfOa!l Oorp •. 

let Battalion, the Eait India 
Railway Regiment. 

2nd Ba.ttalion, the East India 
Railway Regiment. 

3rd Battalion, the Eut India 
Railway Regiment. 

267 

l401 

310 

686 

~ 

376 

132 

113 

7040 

1,118 

4008 

311 

878 

7400 

126 

768 

186 

4063 

869 

tlO 

2,119 

4023 

281 

878 

724 

104 

798 

238 

600 

771 

99 

181 

134 

211 

845 

886 

704 

890 

280 

391 

713 

80 

769 

226 

646 

724. 

106 

144-

166 

168 

32 

912 

867 

721 
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Stat,rrttflt dOfDi"9 tl. fllIMber of IIUII ,.tOt.", .. ",trai .. i"fI tit .IIoA o'.'r. oftlu AlilliU"".r1 
Foro, (IlIdia)-eontd. 

N'lme of Unit. 1920·21. 1921·22. 1922.23.1 

i 

1921!·24. 

Number 
of regular 
office'" 

engaged in the 
work. 

--------------.----------1----·1-----:'--1-1 ---!------.--

llaillt'lIg Co"p.-(·ontd. 

'The K&IItel'lI Bengal Railway 
Battalion. 

!at Battalion, the Great I nd iall 
Peninsula Railway Regiment, 

2nd Battaliot., the Great Indiall 
Peninsula Railway Regiment. 

~ Battalion, the ~  
Baroda and Central IndIa 
Railway Regiment. 

211d Battalion, the Bombay, 
Baroda and Central India 
Rail\\a,V R('giment. 

'l'he Burma Railways Battalioll 

The :Bengal aDd North·Weatern 
Railway Regiment. 

1st Battalion, the North·West· 
ern Railway Regiment. 

2ud Battalion, the North·West· 
orD Railway Regiment. 

The Oudh and Rohilkhand 
Ranway n~ 

The ~  Indian Ha.iJlla.y 
Hegimollt. 

1st Battalion, the Ma.dra.8 and 
Southern Mahratta Hail way 
Regiment. 

2nd Battaliun, th£ Madras and 
!'1olltblll'I\ M ~ Hanway 
Regimont. 

1st Battalion, tho :Bengal 
Nagpnr Railway Regiment. 

,2nd Ba.ttalion, the Bengal 
Nagpur Uaiiway Regiment. 

The ABlam Bengal 1W.il,,·ay 
Battalion. 

662 

398 

7154. 

326 

263 

1525 

195 

268 

1,491 

606 

14<1 

• 

688 

1,859 

1,271 

869 

249 

1,188 

1,2r.O 

1,7111 

1,496 

j 
I 

:176 I 

\ 

764 779 

1,315 . 1,204 

669 617 
, 

473 I 639 

D'19 

296 

806 

1,338 

1,1lI8 

76& 

8tUI 

70J 

~  I 

881 

1,0611 

812 

867 

481 

1,297 

1,167 

73'1 

soo 

684 

r79 
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8Io/em,,,t ."ow,·", a., "11mb,,· of "'", ,.,oei"i., INi.i., a.t ea.d CUJtrt of tlu d._"ilia"., 
Force (IIJdia)-concld. 

Name (If Unit. 

III/ant,·y. 

c ?tladrae Guards Th 

T he S agpur niSes 

The Punjab Rifles . 

'he Simla Rifles 

e Calrutta llattalion 

· 
· 
· 
· 

e Bangalore Battalion • 

'1 

Th 

Th 

Th 

Th 

Th 

e T_in Battalion • 

e Bombay Battalion · 
e Rangoon Battalion · 

The Nilgiri Malabar BattaliOll 

The Hyderabad Rit. 

The llaluohi.tao Company 

The Upper Burma llattalion 

The Poema Rifl8I 

· 
· 
· 

· 
· 

· 

The Calcutta Pre.idency Datta· 
lion. 
The Eut tout Battalion. 

The Ealtem Bengal Company 

The Kolar Gold Field Battalion. 

The Calcutta Scottieh 

CoAti_g,.t •. 

Agra AUliliary Force 

Allahabad Auxilial'Y Force · 
Bareilly 

"  " 
Cawnpore 

" " · 
Dehra Dun 

" " 
Delhi Contingent . 
Karachi Anlilial'Y Force 

LlI.cbow 
" " 

I 

Number 

1920·21. 1921·22.  1922·23. 19l!B·24. 
of regular 
officers 

n~  ill the 
work. 

-------.- _. --_._--

I 301 -&17 fl6R 619 

~ .85 493 490 

271 637 633 697 

142 299 376 I 376 

312 702 706  620 

I a9a 4.87 652 479 

236 4007 413 4034 

168 681 616 652 

674 1,126 1,113 

I 
968 

.. 75 603 ft49 688 

1110 422 542 I M4 I 
i 

86 28 48 408 

647 814 706 663 

106 862 408 888 

201 888 795 788 

87 861 422 877 

69 171 lin Ii7 

479 692 773  690 

118 606 606  616 

85 286 

I 

276 245 

149 367 397 880 

276 277 I 298 894 

147 463 607 4111 

21'1 278 419 4025 

. .. 262 ! 319 817 

8M 470 622 607 

80l! 627 4.87 60S 
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ELECTION OF 'l'HE PUBLIC ACCOUNTS COMMITTEE . • 
Mr. Prealdent: Non-official Members of the Assembl'y will now proceed. 

to el£'ct eight Members to Sf'rYe on the Committee on Public Accounts. 
There are 18 candidates whose names are printed on the ballot papers'. 
whioh will now be supplied to Members in the order in which I call them. 

(The ballot was then tllken.) 
Mr. President: If all non-official Members have now recorded their' 

votes, we will proceed to the election of the Standing Finance Committee. 
(Some more votes were handed in.) 

ELECTION OF '!'HE STANDING FINANCE COMMITTEE. 

Mr. Prealdent: Order, order. The Assembly will now proceed to elect. 
14 Members to serve on the Standing Finance Committee. There were 
actually 27 candidates nominated, but since then one, namely, l\fr. Patel. 
has withdrawn his name. There are now 26 oandidates whose namel. 
are printed on the ballot paper which will be supplied to the Members in., 
order. 

(The ballot was than. taken.) 
IIr. Presldent: Have all Honourable Members recorded their Totes?' 
(A few Members, who had not so far recorded their vot.es, did 110.) 

PRESENTA1.'ION OF TIJE REPORT OF THE SELECT COMMITTEE' 
ON THE INDIAN SOLDIERS' LITIGATION (AMENDMENT)-
BILL. 

The Honourable Sir Alexander lIuddlman (Home Member): Sir, I beg 
to present the Report of the Select Committee on the Bill to consolidate 
and amend the law to provide for the special protection in respect of 
civil and revenue litigation of Indian soldiers serving under special condi-
tions. 

THE INDIAN PAPER CURRENCY (AMENDMENT) BILL-contd: 

Mr. President: The Assembly will now resume consideration of the· 
motion moved by the Honourable the Finance Member on the 22nd 
January, 1925, na.mely: . 

.. That the Bill further to amend the Indian Paper Currency Aot, 1920, be taken 
inkl consideratiC'n." . 

Mr . .Tamnadaa II. lIehta (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I beg toO move the amendment. which stands in my 
name, namely: . 

.. That the Bill be referred to a Select Committee." 
I think, Sir, the newspa.pers of the last few days could not have been 

very pleasant reading for the Honourable the Finance Member. There i& 
now dollar sterling parity in the post office remittances between England 

( 589 ) 
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.and the United f:)tates. There is to be from June onwards a return to the 
gold standard in f:)outh Africa; but the cruelest blow eomes from one 
,who was at one time Chancellor of the Exchequer in England, the Right. 
Honourable Mr. MacKenna, who insists on a gold standard t,here. 1 wundpr 
why the Honourable Sir Busil Blackett is allowing his kitb and kin to 
go to rack and ruin in this manner when he is fighting tooth and nail 
against the establishment of 0. gold standard in this country. But that is 
not a stor,Y vcry relevant to this matt.er. By a strange coincidence, 
Sir, we are meeting here to· day on the fifth anniversary of the accept.ance 
of the report of the Babington-Smith Committee. This day five years 
ago the Secretary of State for India announced his acceptance of the 
recommendation of that Committee and also his decision to enforce the 
rate of 2B. gold ratio recommended by thut body. I need not go into 
the history of that ill-fated recommendation, because we had only n ~  

0. full deba.te on that question, But I would like the House to rea.lise 
that from the 2nd of February, 1920, onwards till to-day there was, as 
a result of the sale of Reverse Councils Rnd I\S Ii result of a nelibl'rllh, 
policy of deflation, a contraction of currency to the extl'nt of Hs. 62 
'crores, Out of this I am willing to deduct Rs. 12 crares.ll.dd-ed last year 
so that there was a net contraction of Hs. 50 crores during the last 
five years, although the Honourable thc Finance Member said the other 
day in Simla that it was Rs. 45 crores. The difference is only 6 crares. 
I am willing to admit his figure. namely, that the net contraction of 
currency during the last five years haa been 45 crores. Add to that the 
fact that not a single rupee was added to the currency during the last 
five years. The establishment of the statutory rate of 28. gold made 
it impossible for anybody to tender gold snd receive currency against it. 
No one would be foolish enough, Sir. to give gold at the Currency Office 
Bnd receive Rs. ]0, whon in the market he could 'receive for the same 
amount of gold Rs. 16 to Hs. 17. Therefore, by that simple process. 
Government stopped the expansion of currency since September, 1920. 
,One result of that was that any steady nonnal expansion of currency that 
the B_engal Chamber of Commerce recommend for every healthy country-
steady growth of currency year by year, says the Bengal Chamber of 
Commerel,-that, healthy Rddition of CUTrLncy in this countr.v waR stopped 
five years ago and has never been renewed. Taking at the lowest that 
ever.Y year 5 to 6 crores will be added to the cUTrcncyin the normal 
course, we have been deprived of something like Rs. 80 crores since the 
statutory rate WBS made 2B •. gold to the rupee, so that the contraction of 
the Hs. 45 crores already mentioned, plus the refusal to add the nonnal 
80 crores in the ordinary course make the total contraction of currency 
In this country Rs. 75 crores during the last five years. The Honourable the 
Finance Member has called it healthy contraction-healthy deflation; 
healthy indeed for the importers from Manchest,er and Lancashire. 

~  for their own remittance charges, ~ for those who rim\\' R!llllrif'f' 
here and remit them to England, healthy in every rf'speet t,o the foreigner. 
but absolutely unhealthy and ruinous to the producer of this countrv! 
That is the performRnce of the Government of India d.uring the I!lRt fiv(' 
years in the matter of currency. Well. Sir, the result of this deliberate 
and determined policy  of deflation could not he without its conAeqUf'nCes 
on the money market and the producing classes in this country. Steady 
cle1lation followed. facilities for money decreased and the market has been 
literally choked and Buffocated by the Honourable the Finance Member 
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sitting tight on what he calls the safety valve. He refuses to move, and 
practically Bssumes the role of an infallible Pope in currency matters of 
this country. The cry of distress came from the trading centres. The 
Indian Merchants' Chamber and Bureau re-echoed the cry but it fell on 
deaf ears. The cry of the poor producer, the tiller of the land, of course, 
is never heard in Delhi or Sitnla. But while Government can afford to 
ignore the Indian Merchants' Chamber and Bureau an,l the diRtressing 
cry of the poor peasant, the Bengal Chamber of Commerce canIlot be 
ignored, and tha.t body in their letter of the 16th July, 1924, 
made out a most cogent and convincing case for more currency; 
they told the Honourable the Finance Member 'tbat the needs 
of • currency in this country were not being adequately looked 
after, that it was the right of every country to have a normally increasing 
currency, that Government were bound to supply the IU'lcessary currency,· 
that they were not doing so, that they had adopted a policy which made 
it impossible to have ap expansion of currency, and that therefore the only 
course that remained open was by the purchase of sterling and the transfer 
of it to the Paper Currency Reserve in England. They said to the 
Government: .. Your seasonal increase is not sufficient. That retir3t> 
automatically when the inland trade bills mature ". Unless they said, 
some penn anent or quasi-permanent method of addition to the currency 
was devised the position would be very serious and the commercial 
communit'y would be filled with serious apprehensions about the coming 
season. That is the substance of the letter of the Bengal Chamber of 
Commerce to tho  Finance Department. That letter was not to be igno-
red" ond before the last Slmla. Session commenced, a long letter from the 
Finance Department was issued in reply to the Chamber's communication. 
It contained a mild remonstrance, a 80ft answer, and stated that Govern-
ment were doing their best, that they would continue to do thoir best, 
and that they were announcing certain facilities on the question of bank 
rate against Inland Trade Bills. And the further result of the Chamber's 
letter is that we are called upon to consider this Bill which seeks to add 
to our currency for the purposes mentioned in the Statement of Objects 
and Reasons. Sir, for this small mercy, thanks, but I am bound to SRY thlt 
Government here also are not proceeding in the proper manner. 

l'he other day, m,v Honourable friend, ~ Finance Member made a 
statement which must have terrified many Honourable Members here. In 
fact, he a.dopted a policy of Rcaremongering. He announced that' the 
poliey of Government was influenced by consideration of stabilising price 
levels and that but for what he and his predecessors had done the nipee 
would have gone the way of the rouble. That iii what he said. J call 
this scaremongering-to frighten away pf'ople by comparing the rupee 
with the rouble. Sir, we are all aware of the story of the fat boy in 
Dickens who made the flesh of everyone creep by his blood:curdling 
stories, but a comparison of the rupee with the rouhle is something worsf' 
and more dreadful. I should have thought that a Finance Member of 
Sir Basil Blackett's rf'putation and experience would make sure of his 
facts before making such frightful comparisons between tho rupee and 
the rouble. He ought to have known that there iR no analogy between 
the catastrophic inflation of the rouble and the mark and the very small 
inflation of the rupee during the war ~n  after it. It seems the 
Honourable the Finance Member has eIther forgotten or has very 
skilfully and conveniently ignored the facts. I have got figures from 
a 'tract on Monetary Reform by Professor Keynes, 8 gentlemen who i8 

• 
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of the same persuasion in the matter of gold exchange standard as the 
Honourable t,lw Finance Member. He was Ii. member, I think, of the 
Chwnberlain Commission. This is what we find in his book I referred 
to about inflation of Clurrency in Germany and Russia. In Germany in 
1920, there were 81 milliards of marks. In 1923 there were 116,000 
milliards of marks, that ill, the expansion elf currency in Gennany in the 
-course of those three years WI\S 1,500 times. .For every mark in Germany 
ill 1020, there were 1,500 marks in 19:W. No wonder this terrible inflation 
depreciated the vulue of the mark. I will tell you how. In 1920 every 
gold Illark was' equal to 17 paper marks. In Hl23 one gold mark was 
-equal to 10 lakhs of paper marks, so that the purchasing power of the 
paper mark decreased by 50,000 times in the course of three years. The 
inflation was 1,500 times, the depreciation of lhe lUark was 50,000 times. 
Take the cflse of t,lIe rouble to which the Honourable the Finance Member 
has referred. III HH9 there were 61 milliard roubles in Russia. In June, 
1923, there were 80,50,000 milliurd roubles, that is, the inflation was 
132,000 times. Was it any wondt'r then, Sir, that the deprecia-
tion in the purchasing power of the rouble wus nearly 10 lakhs 
times? Now, cun any mun who hus taken CQre to ascertain facts 
compare the rupee with the rouble and the mark ~  depreciated 
50,000 times and 10,00,000 (ten lakhs) times respectively; against 
this enormous inflation ill Hussiu and Germany the so-called infla-
tion in this country during the same period ~  1/16th. Here are 
the figure" from the report of the n ,~  of Currt>ncy issued this 
very year. I find that. in HI19-20, there were 158 crores worth of notes 
in circulation, and in I{l23-24 there were 169 crores of notes in circulation. 
So that, in the course of that period the inflation, if it is to be so-called 
at all-a nonnal addition is llot an inflation but if you choose so to call 
it--\\'as an addition of 10 crores, that is, one-sixteenth as against 50,000 
times and 10 laldls times. And what is t.he depreciation in the purchasing 
power of the rupee? Why I it has not depreciated but appreciated by 
20 per cent. I will turn to stutistios in the Labour Oazette of Bombay. The 
year 1919 was the yellr when the prioes we.re topmost, and yet we are 
t.o-day in far better circumstances from the peint, of view of the purchasing 
power of money t.hlm .. we were in 1919. (The Honourable Sir Basil 
Blackett: "tHear, heall'. ") It does nol show at all that the consumer is in 
1.Lny danger. On. the contrary, it shows that to-day we are much nearer 
to 1914. and thE' increaRe now over 1914 in rice, wheat, jhowar, bajra, gram, 
.dal, sugar-the ordinary stuff thAt the Indian masses eat-is very 
moderate; take 100 tiS the index figure in 1914, we find in 1928 the prices 
to bp 1M, 128, 135,  126, 115 and so on for the ortidos of consumption 
1'Itated above. Onlv in cotton and tea there are increases which we have 
not b('en ubI!' to control. In this connection I have great plea.sure in 
quoting the allthor;ty of one member of the Government against another. 
The ot,her da.v Sir CharIeR Innes in making a most energetic a.ttack on the 
motion of tn.v Honourable friend Mr. M. K. Acharya stated that the 
salaries of railwR.v employeos had gone up by between 80 per cent. to 
100 per cent. ; the sll.lfl.ries of Wf\ge earners in factories and those in private 
service have gone up similarly in the year 1919·20 at the lowest 30 per 
cent. to t.he highest. 100 per eent. These increments wore given in 1919 
when the prices were topmost and to-day, while those increments remain, 
the prices have fallen; while all these wage-earning classes are having their 
:remuneration on the basis of the pric('s of 1919, the prices are to-day 
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80 per cent. lower than the prices of 1919, so that you cannot SllY that 
all this contraction of currency was necessary in the interests of the 
consumer, or was intended to save tbe rupee from going the way of the 
rouble as alleged by the Finance Member. But this was the only res-
pectable excuse for a policy the real purpose of which was not the stability 
of prices but 0. higher exchange. Everyone in India who has given 9. 
thought to the subject feels, and feels 8trongly, that the only purpose .of 
the policy of the contraction of currenc,Y, is to have t.he exchange higher. 
But even this mighty Government with all their infinite pow('rs of wasting 
the reSources of this . country and with all their irresponsibility could not 
conquer the forces of nature. 'rhe market remained loyal to this 18. 4d. 
ratio and all their offorts to maintain the 28. ra.te failed. But t,heW 
continued the;r policy of oontracting currenoy Clnd, as 1 said, we 'ure ~  
in five years' time of 75 crores of rupees. 'l'herefore, it is not, 11 doy too 
soon that ROUle measure wus devised hv which reasonable addition could 
be made regularly and ~ n  and' steadily to til.· CUl'lc:llL'.... of this 
country. I find that Government are them .. elves illogiclI) in this 1llIlttC'1'. 
My Honourable friend the Fi,nance Member in his Statpment of Objects 
and Reasons has stated that this Bill is being brought forward for two 
purposes. One is for the additional currency required for the growing 
requirements of trade which has now recoverfld from the post-wnr depres-
sion, and secondly, for the seasonul requirements when crops have got to 
be brought to the market. These two are definitely SepSrH.tfl purposes . 
. One is only temporary during the busy season when crops have to be 
brought from the fields to the market, and the other is the growing per-
manent requirements of the trade year by year on account of the incl'(lsst' 
of population, the revival of trade and also the increaRe in the number 
of transactions between Indians themselves. While the objeet stated is 
two-fold as a matter of fact Government have not adhered to it in the 
Statement of Objeots and Reasons; Government have to remit every 
year about thirt,y crores of rupees to "the Secretary of State for what 
are oalled .. Home charges ". The Secretary of State Illll,\" noi require 
all of them Ilt once, and therefore Government will be pleased, f.Hly tho 
Objects and Reasons, to{) transfer part of these remittances to the Puper 
Currency He serve in England and against !!uch n~  issue additional 
ourrency; but-and this is the crux-if and when the Secretary 
of State requires them, he will at once withdraw them aDd 
cancel the notes issued. So that the Question of ~ t'IllTt'ncy 
necessary for 320 millionR of people, the problem of finanoing 
their trade and commerce, is to depend on  a most accidental circum-
stance, namely, whether the ~ .  of State for In.dia has got surplus 
funds. It is not to be tackled on its own merits, to be dealt with at 
the pleasure and the convenience, aocording to the whim and p ~ of thc' 
great Moghal at "\\tllitehall 6,000 mileR away, surrounded by interests )f 
8 financial character none too friendly to India. I SHY, Sir, this is not 
the kind of addition which the country has been asking, this is not 
the kind of addition which thee Bengal Chamber of Commeree has asked 
for. I am very glad here. Sir, to bring to my help the testimony of 
this great Chamber. My Honourable friend, Sir CampbelJ Rhodes, the 
other day thought that it was something very wrong for us to quote 
his Chamber. n~ of thCl kind. Sir, when tht' Bt'ngal Chamber of 
Commerce says a thing which is in tune with what we ~ . it is the 
clearest proof that the position must have beoome intolerable. They 
6re not anxious to embarra.ss the Government; they will do their hCF;t 

_2 
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to withhold their protest until the VI.:)r'y very last moment, until they 
think it would be too late. Sir, the Bengal Chamber of Commerce 
said, and rightly said, that what the country wanted was not 
what the Secretary of State could afford IlS a crumb from his own 
breakfast tnble. What this country wants is the satisfaction of its currency 
requirements,-a regular addition of 0. permanent cha·racter and not what 
the Seeretary of State ean simply afford for the time bemg,-beenuse, Sir, 
what is the result of such 0. situation? 'rhe Secretary of Stute might be 
compelled for his own purposes to withdraw the funds, and that too at a 
most inopportune moment wh<.n a monetary crisis may be impending in 
t,his country, when the market is already inflamed, when more money is need-
ed and not less. If he chooses to deflate at such 0. time, the eonsequenees that 
would follow would be so appalling, that they might inflame the market 
beyond control and there would be hundreds of insolvencies, and both thE" 
producer and the manufacturer would be ruined, in many cases beyond 
redemption. Do we want the Secretary of State for India to have power 
of this kind? If we want to legislate about an addition to the currency, 
let us legislate on the merits of the question itself. That the currency 
policy of a great country like ours should be made to depend on a pure 
accident is, I think, Sir, most deplorable. Therefore, I say that the provi-
sion which the Honourable Finance Member has made for-the expansion of 
the currency is inconsistent with his own declared objects of expanding 
the currency of this country; it is inconsistent, with the position that oblains 
in the country to-day; it is inconsistent with the demand made on behalf 
of every commercial community including the Bengal Chamber of Com-
merce. Thereforer Sir, it behoves us to consider whether we cannot do 
something in the Select Committee whereby we can make both seasonal 
Bnd permanent additions to the currency. Mere seasonal additions and 
withdrawals are not enough. The letting in of blood and the letting out 
of blood altemately cannot be a nealthy thing, qnd I can only sympathise 
with the doctor who could reconcile himself to a policy of systematic letting 
in of blood and letting out of blood of an organism. What blood is to the 
human body, currency in circulation is to t,he e{lonomic position of the 
countrv. I do not tlFnk, therefore. that the House should reconcile itself 
to a proposal of this nature which only contemplutes seasonal I1dditions 
and withdrawals. 
The second thing that I wish to urge is this. The Honourable the-

Finance Member has more than one bptter method if he would only adopt 
it. He can Bccept my Honourable friend Sir Purshotamdas ThakurdRs's 
Bill in the course of this week or in the course of this Session and the 
country will be once more placed on a fairly automatic basis in respect of 
currency. Bankers will be compelled to hring gold as against currency 
whieh they Bre unable to do now. 
The ne..xt course for my friend the l!'inance Member would have been 

to purchase gold at the market rate against the issue of currency for the 
equivalent amount. The 2s.ratio may ",till remain, and yet the law eRn 
be 80 modified that ~ cnn hRVP additional currency a'!'ainst solid metallie 
backing. When there is backing in gold, .the notes will be as valuable us 
gold. But he would not adopt the second course either; he has chosen to 
adopt tl1e least satisfactory course, a course in which he will be the sole 
judge as to the Hme when expansion is to take place. He will purchasH 
sterling or will refuse to purchase sterling as he thinks fit. The Bengal 
Chamber of Comm(lrce has pointed out that the moment the Imperial 
Bank's balanceR fall Bnd t,he moment the seasonal currency is over, it is 
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Incumbent on Government, if they want to add currency, to operate at the 
market rate and to purchase sterling and not to throw on the market the 
onus 6f attaining a certain arbitrary level at which Government think they 
should buy the sterling. The Honourable the Finance Member has not 
however listened to this. He knows that if, 8S proposed by the Chamber, 
he continues to buy sterling in addition to the requirements of the Secre-
tary of Stato for India, it would mean a lower exchange. The exchange 
would certaJnly fall by additional remittances for currency purposes, and 
precisely for that reason he will have nothing to do with the Chamber's 
proposal. He will just buy enough to keep the Secretary of State in funds 
Jlnd out of them alone expand currency. I say, Sir, that this is not the 
proper method of expanding the currency of this-country. We have been 
all along prot,esting against tlie Secretary of State being placed in funds in 
excess of his requirements in the early part of the year; so if we adopt this 
Bill, without my amendment, we will have conceded what we have been 
protesting against these many years, namely, the right of the Secretary of 
State for India t.o keep more money with him than is necessary for his 
requirements. So that, if we agree with the Finance Member, we will have 
first of all to permit him to send more money to England for the Secre-
tary of State than is required for his .. Home charges ". Why cannot 
Government supply our currency needs independently of the remittances for -
"Home charges"? They have realised the problem; they have under-
stood the evil, but they have adopted a very wrong remedy. Knowledge 
has come, but wisdom lingers, and I can tell them that the method tho'y 
have adopted for the p n~ n of currency is the least satisfactory. It IS 
based not on a correct appreciation of t.he currency needs of this country, 
but on considerations wholl.v alien to that question. I know the Finance 
Member will claim that he is doing his hest in the interests of India; but we 
lmderstand the phrasp " interests of India " as identical With the words 
"public interests" when u!;od by Government when they issue an Ordina.nce. 
When you go on contracting currency and call it " the interests of India ". 
peoplo will understand what those interests IlJ'O. The expansion of currency 
must be carriod out in a manner in consonance with the wishes of the 
people of this country and not in a manner in which you can manipulate 
it at your will and plell8uro. 

Sir, I have one more word to add. I nm told, Sir, that if the House 
passes this amendment referring the Bill to a Select Committee, the Gov-
ernment might at once wit.hdraw the Bill. I have, been told that, many 
Members have been frightoned at that prospect. I would ask the Finance 
Member to lay low this great gossip Ilnd Hn ~  of him. If the Government 
were ever to adopt such a course, llamely, that a motion to refer a Bill to 
8 SoJeet Committee, if adopted against their wishes, would re'sult in its 
withdrawal, the untion of Government would be most unconstitutional; hut 
I am sure the gossip does not do jusmce to him; it is simply defamatory. 
1 hope he will make jj; quite clear that, whether he agrees with us or not. 
whether he, ultimately adopts an'y amendment or not, he is certainly not 
going to adopt those tactics. Some Members I know will then vote with 
u morn easy conscience. Therefore, I request and implore him to muke 
deBr in the int.erests of t.hf\ Govemmpnt's own reputat.ion, whicp I hope is 
still worth caring for, ~  they will not adopt. such tactics. Lastly, I 
would ask the Finance Member to consider whether he cannot reassure us 
and remove our apprehensions in the matter of this expansion of currency, 
.and convince us in the Select Committee that no improvement is possible 
in tho Bill ~ it stand's. This question is so vital thet some method must 
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be found to sa.tisfy both objects of the Bill, namely, the provision of seasonal 
a.nd penl1a.uent cUlTency, and that can only be done by referring the BilL 
to the Select Committee. WIth these words, Sir, 1 move the ameniiment 
which stands in my name. 

The Honourable Sir Baail Blackett (F'inanee Member): Sir, I should like 
1)( to hasten to assure the Hononrable Member who ~ just spoken 
.P.. that like a great many other allegations in his speech the sng-

gestlOn that Government would immediately withdraw this Hill if it were 
referred to a Select Committee is absolutelv unfounded. I do not know 
where he got that from, but 1 begin to feel quite hopeful when I find that 
there are some suggestions which even Mr. Jamnadas Mehta's suspicions. 
rise superior to. 
I was hoping to hear from Mr. J amnudas Mehta some  reason for tho 

referenee of this Bill to Seleet Committee. The speech that he made wt\S 
very much broader than one required simply to request reference to a 
Select CommiUee, and I am afraid I must follow in his steps in going 11 
little beyond the immediate question of reference to Select Committee. 
But I should like to start with that. 
This ~ Q Bill of two clauseK, one of which is operutive. It makes one 

_ ~  in the existing Act. It is a very narrow limited Bill the scope of 
wliicli· cannot be extended on the Bill as it stands. Hcference to Select 
Committet', as usually understood in Parliamentary procedure, is for ~ 

purpose of examining the details and drafting of u Bill, not for the }.,urpose 
of raising a whole number of large subjects which are entirely outside 
the scope of the Bill. 'l'his seems to me pre-eminently a Bill for discussion 
in what one may call ,. Committee of the whole House ", which our pro-
oedure provides for in the stage following the stage we ure now engaged in. 
As soon as the Bill is taken into consideration it is for the House to consider 
in ~ n  of ~  whole House, as it were, the details of Lhe BIL, and 
there is really nothing in this Bill that cannot be quite easily discussed in 
committee of the ~ House and nothing really which a Select Committee 
could deal with, beCRl'Se a Select Committee such as that suggested by 
Mr. Jamuadus Mehta is obviously a Committee to draft an entirely different 
Bill-a Committee which is to raise the whole question of our currency and 
exchange system, to deal with the system under which remittances are 
made to EnglMld for the purposes of our expenditure there. to deal with 
the system under which the reserves are held. :N"one of those proposals 
811 far as I could see would be admissible to a Select Committee on this 
Bill; they would be entirely outside the scope of the Bill. I do therefore 
suggest to the House that we should keep it in the whole House and discuss 
it in the whole House. 
The Honourable Member, as so frequently happens, managed to answer 

a great mBny of his arguments in his next following sentence. He quoted 
Mr. MacKenna and seemed to thinlt I should find something unpleasant 
in ~  the Rtatements mnde by Mr. MacKenna Ilnd other bankers in 
the course of the last week. On ~ contrary, Mr. MaoKenna surely con-
nnllf! 'Very strongly my own view i,hut till' time if! n~ really neurer 
every day when we could arrive at a fin.al settlement of our post-war diffi-
culties. Mr. MBcKenna spoke in favour of the gold standard. Have I said 
f\ word agalllst it? I have never to my knowledge said, and certainly never 
intended to say, a word against the gold 8tand.ard. What I did say waR 
that I do not think 0. gold currency in circulRtion is a necessary condition 
of the gold standard-which is quite a different thing. Mr. MacKenDa was 
quoted "'ith "pproval and the fact that sterling has reached par again 01" 
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very nearly reached par, was quoted with app.roval. But why has 
sterling reached par? Because during the last five years there has been 
a very great contraction in the currency of the United Kingdom-a contrac-
tion which is comparable to the contraction which has occurred in India;: 
and it is only because of that contraction that sterling has been brought 
back to par. Mr. Jamnadas Mehta objected to what he called m.l' com-
parison of tho rupee with the rouble. I do not know that I made an." direct 
comparison botween the rupee Ilnd the ·rouble. Whut I did suy-and I am 
glad to be confinned by several statements made by Mr. J amnadas Meht,u 
-was that our currency policy in the last four years had been such thut 
instead of having the rupee going the way of the franc or the lit'a if nut of 
the rouble, we have a. very sound currency system in India, find the rupee 
ii; regarded as one of the sound curreneies of the world. 'rhat, I think, 
was Mr. Mehta's description; that is also mine. I should lil,e to say that If 
the last Assembly. and my predecessor had not collaborated and co-operated 
to the best of their ability to increase taxation aud reduce expenditure and 
So balance the budget, nothing could have saved the rupee from suffering, 
if not the fate of the mark, the fate perhaps of the frKnc or the lirK; Knd 
It is only because the budget has bE-en balanced that, our currency hus bel'JI 
kept in a stable condition. 

Other Honourable Members have quoted the uction of the United Stutes. 
Post Office in fixing the rate of exchango of money orders between sterling 
and dollar at par. I am not quite dour exactly what has happened. I 
do not know exactly what is the system in the United tltates. But th(· 
system that is followed in the rnited Kingdom Knd I think also in India 
hus been not that the Postmnster·General should pretend to attempt to 
fix the rate of exchange-he is not so foolish-but thut the Post Office· 
in selling money orders should attempt so to follow the rate of exchango 
as closely as they can so us not to make a 10S8 on their business transactions;. 
and that I think is eXllctlv what the linited States Post Office has recentlv 
done. If it has done nothing more thlln decide that, for the future, or until 
further notice, it will sell sterling money orders ut $4·86, I would draw the 
attention of the House to Uw fact that the Postmaster General in the 
United States is obviously It good bu.siness man, because at $4·f3ti he is 
giving the customer a rather less amount of sterling than he could obtain 
in tho open market at the ruto of $4·80. 

I do not know whet,her it would be desired that. I Rhonld pursue the 
ques.tion ~  the various. n ~ n  that ~  on the paper at this stage in 
dealIng With the questIOn of Select Committee, or whether I should make· 
another speech; if I may take it that the House does not want to heal' 
another speech from me, I may perhaps trespass a little beyond this motion 
to detll with the position I\S regards Ow Bill generally. There ~  various 
amendmentR down on the paper, one by Sir Camphell RhodeR and a ven' 
similar one by Mr. Patel dealing with the question of created secnrities'; 
and then thoro is tho one referred to by Mr. Jamnadus Mehta about the 
remittances to the Secretary of State. My view is, so far as I under-
stand the meaning of that last amendownt-I a111 not quite sure what it 
really does mean-that it is entirely outside thl:' scope of this Bill. There is 
the power that the Honourable Memher WILS referring to of placing f:lecuriti(.;; 
in the Paper Currency Reserve in London and issuing currencv u"uinst that 
here; it is not a new ono; it is one which existR; it is one which 'is ;ot tnllehed 
by this Bill; it iiR not touched by the clause of the Bill with which we are 
dealing; snd I do not think it would, be gennane to thiR Bill to attempt to 
make a change which would be a very big and important change in that 
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respect in connection with this Bill. 1.'hat is obviously one of the matters 
which among others will have to come up for consideration when we v.ttempt 
to revise the Indian currency system as a whole, and it is one of the subjects 
that w;11 undoubtedly come before the Currency Committee. 

As regards the other amendment about created securities, I should 
like to say Q few words because it i.s rather a technical and difficult p n~. 

The sume point WIl8 mentioned by Sir Purshotamdas Thakurdas in his 
1!peech on the first occtll'lion when this Bill came up. He questioned 
whether the Government ought to have power to issue further additional 
currency against created or ad hoc securities. I am glad this point has 
been raised. It is an important one, und one which, I think, we must. 
examine a little in detan. If the Government of India issue Paper 
Currency, they &re issuing t.o the public Government 1. O. U.'s promising 
to pay on demand a given number of rupees, and they get from the public 
rupee!'! in payment. What can the Government do with those rupees? 
1.'hey can, if they like, keep the whole of those rupees in reserve; then 
they Ilre always in a position to cash any not.e that is presented. But_t 
has been the universal experience of ull countries that have dealt with 
pal-C-' currency that there is a minimum quantity rJf currency which adways 
at any given time remains in circulation, find it is both' unnecesBllry and 
uneconomical to keep a lurge hoard of rupees in reserve Which will never 
be required for the purpose of cashing notes which will never be presented. 
Whut the Government of India have done, and what other Governments 
have done in similar circumstances, is to use those rupees for cnpital ex-
penditure, for the development of Indin, and to put in their place another 
I. O. U. of the Government of India, namely, a Government of India 
rupee security. Provided that great care is exercised in estimating the 
~~ n  of currency that will always normally remain in circulation Iin:l 
will never be presented, that is un economical, useful and satisfactory way 
of dealing with the reserves. But obviously we do not want to have 
Government 1. O. U. 8 promising to pay rupees at a given date as cover 
for Government 1. O. U. 's promising to pay rupees on demand to flny 
extent beyond the absolutely safe minimum; provided you observe ,~  

absolutely safe minimum. no hann is done. The trouble of all the 
currencies of the world since 1914 is that under pressure of war ana other 
demands, tIiat safe minimum has been exceeded and currency has been 
issued to the public and paymen.t taken for it, and the money used to 
pay for war and things of that sort in a way that neceBsarily caused undue 
expansion of currency. It is clearly for the benefit of India that we should 
use that minimum amount of capital available for capital development. It 
does not really matter whether the securities are ad hoc or whether they are 
lIecurities of the same issues as are in the hands of the public. There are 
technically advantages in the latter course, but there is no real difference. 
In essence all those securities lire sitllPly Government of India 1. O. U.''1 
promising to pay on demand rupees which they have not got immediately 
nvailable. They have got aRsets agaiIlBt them in the shape of cap:tlll 
.(Iev£Jlopments in India. That is the simple doctrine on that subject. 

Then, of course, there is a further portion of the reserve which it iN 
not necessary to keep in rupees; you CRnnot keep it in rupee securities; 
you must keep it either in Q'old or in some ot.her fonn of security. Nearlv 
;111 the coun.triOI! of the world have f611nd it useful to keep " part of their 
re<;erves in the currenc'es or securities of some other country, particularly 
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tire at Britain, which has been the central money market of the world, 
and therefore its securities can most quickly be converted into cash. But 
] need not pursue the question at the moment as to what the other form 
.should be, because this amendment. if it is moved, deals only with the 
<luestion of ad hoc or created secur;ties. 

I am entirely in agreement with the view expressed by Sir 
Purshotamdas Thnkurdas and the view which apparently underlies the 
amendments of Sir Campbell Rhodes Bnd Mr. Patel, that it is undesirable 
that we should create additional ad hoc securities under the extra powers 
that are given t,o us in this Bill. I quite agree that the power to issue 
-currency against created securities is one which ought only to be used in 
.an exceptional emergency. My difilculty about this amendment is that at 
the present time the Government of India have power in an emergency 
to issue currency against these created securiMes. Now, although God 
forbid that anything in the nature of a finlUlcial panic is like)y to come upon 
us in the near future or at nny time, we have to consider the possibility 
(If a financial pani'c. In a financial panic what happens? Everyone who 
has deposits, whether with a cotton mill or with Q bank, everybody who 
possibly cao, rushes to convert his deposits into cash. There is a tremend-
{Jus additional demand for cash. How is it to be met? The banking 
experience of the world is that the way to deal with a panic, to prevent 
.an incipient panic from spreading and to shorten the duration of a panic, 
is to meet phat demand for cash freely, absolutely without stint. People 
are rushing to the banks demanding cash" not because they need the cash 
immediately, but because they are afraid they will not get it Jater on when 
they want it. If they see that everyone is getting cash on demand without 
difficulty they ceuse to be in a hurry to convert their as'sets, probably at 
a loss to themselves. into cash. 'Now, supposing a panic of this sort 
·occurs. Supposing t·here were to be a big bank  smash or supposing a 
big industrial concern were to find themselves in difilcultics, we should 
be at once confronted with that demand for cash. The Oovcmment of 
India would be in It difficulty to meet that demand for cash, and in  these 
oqi.rcumstances, it is not only rigltt and proper but it is the absolute bounden 
.duty of the Government of India, of the authorities controlling the note 
issue, to provide cash, and the probability is that the only way they can 
do so is by an issue against created securities, to use the technical phrase. 
They have to issue cash, which will come back very quickly as soon '.8 
the panic is over· Therefore, if the Government of India were to accept 
this amendment, they are giving up a power to meet an emergency. It 
is true it will be said t.o me that this power can be made available by 
·other constitutional means, that un Ordinance can be issued in such cir-
-cumstances. An Ordinance, that is quite true. But that is not a power 
belonging to the Governor General in Council, it is a power exercised solely 
by. the Governor General. The Government of Indill would cease to hnve 
any statutory power to take action which would be necessary in those 
circumstances. Provided, howflver, that it is recognised that it is the duty 
of the Government to deal with an emergency in the way that I have 
'Suggested and that any constitutional power that may be available shOUld 
flnd could rightly be used in such circumstances, I am perfectly willing 
{)n behalf of the Government to ~ p  the spirit of this amendment., because 
I Ilgree with those who move it snd with Sir Purshotamdas Thakurdas, 
that it is undesirable that tha.t power should be used in anything except 
the most. exceptional circumstances. It ought not to be rega.rded Sir 
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an ordinary power. I have strayed a little beyond the motion for a Sele:rt., 
Committee in the hope that I might be spared an extra speeoh. If there-
are any further reasons that are required in regard to this amendment-
it is rather a technical one, an<l I should like to Bay that the form in whioh 
it is moved by Sir Campbell Rhodes is rather better than that in which It 
is moved by Mr. Patel, but I think it has the same result-I should be 
glad to give any' explanation desired by Members when we come to the 
point in the next stage. My immediate appeal to the House is not to· 
clemand fl Select Committee for the consideration of these points. As J 
have HHid, I do not think that this il'1 a Bill which, in the interests of the 
House :itself and of its ordinary procedure, should bE' handed on to a Select 
Committee. It oannot do I1nything which cannot better be done in Com-
mittee of the whole House. 

Dr. It. G. Lohokare: (Bombay Central Division: Non-Muhammadan 
Rural): Sir, I am not 11 Doctor of Currency indeed, but my fr:end thinks 
t' at he is an attendant upon the 'patient of currency and ,the way in which 
ilt' has been attending upon it is snch QS can be aptly seen from 0. quotation 
that I would give the House. .. The idea was first put forward by the 
War-time Cunenr,\' Conference and accepted by the Treasury that 
currenrv must be increased to meet the liabilities of the bankers-not, be 
it. observed. as Ute multiplication or reduction of exchanges from time 1;(} 
t;me rcquire--is repeated in the parrot cry that cunency must be increased 
'\'henever more money is required by the bankers or the Government." 
This exactly expresses my friend's demand. I would just give hiInt 
8,nne statistics.-wherewith we might be able to see how milch currency 
would be necessary to meet the demand of the trade. 

~ of (India) 
Year. trade n ~  of 

in crorel. prim-H. 

(England) 
Jndex of 
priOI'S. 

fU. S. A.) 
Index of 
price8. 

CUrrl'DCT 

in eirculnt'ion 
(cror811 of R8.) 

-------------:----------------l---------l------------------
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I take these figures from Finance and Banking by Mr. Shirras and thCi 
index of prices from the IJllbo'u'/' Gascttc, Bombay. The amount of trade 
between HH4 Ilnd 1919, us expressed in imports and exports, is given in 
tOlumn 2. 

The average vulue of external trndo for these years is 412 crores, while-
the average for the next 4 or 5 years is 560 orores. Coming down to the 
index of prices in India and taking HH4 as the averl1gc, the index('s can be· 
lead in column 3. 

The average of these years is about 150, while the lutor figures for. the 
.}uinquennium 1920 to 1924 give au average of 187 and the level of prices 
to.day is 184. The average of the index of prices for England during 
lhe period 1914-1919 was H)2, while to-day, in 19'24, the price loveUs 165. 
In America the price level to-day is 149. Looking to the currency figures, 
the average for the pe.riod HHO---14 is Us. 220 crores, while the average fol" 
~  next quinquennium is 354. We are yet to find out how much curn'ncy 
1\ould be nocessary for these prices and the amount of trade. Currency 
depends upon both these factors, the level of 'prices and the amount of 
trade. The average value of the trade in 1910-14 is 420 crore!:!, 
while ~ :price level is taken as 100. The average value of trade 
in the next quinquennium is 560 crores, while the nverage price level is 187. 
'!'hereforc reducing this value or trade according to the 1914 price level 
by the simple rule of three we get 300 crores as the value of trade for the 
p.ice level of 1914. The currency to finane·e this lorade according to the 
i.'vel of 1914 should hlwe been 220 crorl's, but aF; the level of prices to-day 
if; about 180 ~ greatest amount of currency that would have been suffi-
cient to meet this would be about 280 crores, while we have actually not. 
less than 850 crores of currency in circulation. . 

Xr. W. S. I. WUlson (Associated Chambers of Commerce: Nominated 
non-official) : On a point of order, Sir. Is the Honourable Member 
imeaking on the amendment? He is making 0. second speech on currency. 

Kr. President: Thut is the difficulty we are all up aga.inst. As Honour-
ubIe Members will observe, whether the motion be the original motion 
that tho Bill be taken into consideration, or the motion that the Bill be 
rdelTed to a Select Committee, or indeed anv of the other motions 
,,!·oposing amendments on paper, they appear t;{; allow a large scope for 
Plpeech each time. I propORe therefore after Dr. Lohokare ends to ask the 
. House to come to a decision on the question of the Bill being referred to a. 
Relect Committee, especially as I observe that not even the Honourable 
t! e Finance Ml'mber was able to devote more than a minute or two to that 
E'ubject. 

Dr. E. G. Lohokare : Vie find that the currency figures were at their 
inghest in 1919 at 468 crares, and in 1920, as my Honourable friend here· 
jloints out, there waE! a deflation, but this deflat,ion he complains should 
not have come in. '1'he infla.tion t.hat preceded on account of the war' 
lOnditions he wants to remain, and any addition to the currencv that 
might have been done during the war period he thinks necessary and 
taking out anything out of that currency he thinks as deflation. ~  

internal trade of the country has had oonveniences Bnd facilities provided' 
lJy the Imperial Bank having opened branches in many parts of India. 
'! Lere are more facilities for credit and if at all the internal excha.nges 
hl'w !!C'I\t' UTl far more; the Amount of currency that is present to-day over-
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l Dr. K. G. LohokP.re.] 
flDd above 280 crores is more than sufficient to meet the needs. If there-
fore we add anything more to the prescnt level of currency, I am afraid 
we shall be inflating the currency unnecessarily. Secondly, the purpose 
of currency. as my ,Honourable friend pointed out on the last ~ n.  is 
to stabilise the price It-vel rmd not to look to the exchanges. I will lust 
quote to you the price level in India from the Labour Gazette and it is 
~ n in t.he table above. The price level in India has not yet come 
down in the same ratio as it. has in other countries. In the Unitt·d Stutes 
(If America from 206 in 1919 the index of wholesale prices has como down 
lJOW t,o 149, while in India from 200 index in 1919 it has come down only 
to about 184. . That means that the JesuIts of the inflation of curreney 
during the war period are yet preva.iling. Wlu&.t it means to the poor 
"}-brsonS on account of the rise in prices, on account of the continuity of 
the raised level of prices, is a thing to which the House must give 1I0me 
.consideration. If the amount of currencv that is in circulation to-dav is 
in itself the cause of keeping up the level of prices, I do not know what 
n further addition would mean. The question of inflation· and deflation 
therefore depends upon the relative price level whioh has distinctly " 
~n n  to rise if we add more currency to the oiroulation. If we take 
the argument that additional currency is necessary to meet the seasonal 
(lemand of currency, I may point out tha.t section 20 (emergency powers) of 
t·he Paper 'Currency Act is there to meet any emergency demand from tho 
trade. Besides, as the Honourable Member pointed out on the last 
('(:casion, there is yet a margin of 8 crores of rtlIpees -for the fiduciary issue. 
'So ten and eight-there is yet a margin of 18 crores of rupees and in 
SI'ite of it I do not know why an addition is required. If it is trudp thllt 
requires ;t, I am' afraid that the demands of trade are not such as to meet 
the demands of national welfare. If you compare the hardship entailed 
<':! the poor people, the poor labourers, on account of the keeping up of 
i be level of prices and not allowjng it to fall as it has fallen in other 
(!O\mtrieR but to give the level of 'PriMs " tendency to go up, I am afraid 
: he interests of trade are against the interests of the poor people. I have 
oConsulted one of mv friends as well. I do not know whether it is n case 
of blood Jetting or saline injection or just a temporary dose of morphia or 
1-randy in order_hat the trade ~ have sorne Rtimulation. I am afraid 
it may have the effect of making the patient go down and down still 
futher till the disease may have the effect of invaliding him for pver. 
1 Rent a telegram from this place to some of my iriends who are accepted 
as currency doctors and they have replied: .. If addi,tion is permanent it 
n. ~ n  inflation, it will undesirably affect prices and would prC'vent resto-
J8tion pre-wllr level, trade interests not coincident with national 
interests." (A Voice: .. From whom ?") A certain Professor of Eco-
nomics. I would give you the name if I were permitted to do so. .My 
:Honourable friend ~;  not accept when I tell him that here is a doctol' 
d currency who says that the method of treatment is not what he would 
believe it to be. But it is A method of trea.tment which would make 
dle whole organism shrink and shrink and go down so that the . ~ n  

of my Honourable friend would bring the patient to the grave rather thRn 
lltford him any encouragement or any more stimulus for existonce. If 
~  emflJ'g'ency currency, as it is expressed in the Statement of Objects 
fnd Rcasons appended to the Bill, is to be really in the interests. of trade, 
tt.ere were other ways as well open, as my Honourable friend the Finanae 
~  just said. I may here say tha.t the limit on which this fiduciary 



THE INDIAN PAPER CURRENCY (AMENDMENT) BILL. 603 

,iesue is to be put in is as well B matter of consideration. In thp ll'innrit., 
~ p  of the ]919 Committee, Sir Dadiba Dalal has expressed his view 
in paragraph 27, page 44: • 

.. In view of the grellt disturbance to the credit of the paper currency arising 
from the great expRnsion of the fiduciary issue, I consider that the metallic reserve 
Hhould be strengthened hy the liquidation of inveNtments in London lind also that in 
order to re·establish confidence /I high percentage of cash reserves should be maintained 
for many years to come. About eo per cent. would not be too high a figure." 

His estimate for a safe fiduciary issue is about 80 per cent., while now we 
find that the metallic backing is going down below fifty per cent. if we 
allow this addition of fifty crores to the fiduciary issue. While putting in 
the emergency issue clause in ~  the present Honourable gentleman in 
charge of the Finance Department said: 

•• he wanted to take emergency powers simply because he thought that there should 
be no permanent addition to the currency, and he has just said that the effect of the 
free flow of additional currency might very well be to start the usual vicious cirelli 
and inflate and raise prices and do all the things against which every currency 
system has to guard. The advantage in this system is that relatively to the nature 
of the security the Imperial Bank has to put up rates of interest for its advances and 
the extra currency is automatically withdrawn when the seasonal demand for it is 
over."· 

Consequently if something more is to be added to the currency in a penna-
nent form, I think inflation would surel.y comll in. If they do not desire 
inflation but simply to tide over a moment of stringency of the money 
market, here is the remedy that the Financll Member had suggested in 
1923 which is yet in his hands, and further if he chooses, he can raise the 
limit by putting in a Bill. 'rhe proper remedy therefore should have been 
to put in a Bill to raise the limit of the issull under section 20 and not a 
permanent addition. If at all a. permanent addition is required, which I 
fear is what he desires, why should it be on the fiduoiary issue only? Why 
should it not be on gold? I am afraid we have been going on increasing 
the fiduciary issue in such a way that we have been even endangering the 
lIafety valve limit, as my friend had said. The method that he proposes to. 
put in has another drawback. In order to be able to withdraw the currency 
from circulation when the emergency ill over. he ~  lend out that money 
at such a rate of interest as would make the people return that money im-
mediately when the stringency is over. Here we do not find any provision 
in this Bill about the rate of interest at which it will be issued out to the 
Imperial Bank. The rate of interest has much to do with making the 
currency return so that it might not tnke a permanent form of inflation. 
Under these circumstances, Sir, I think that, firstlv, the trade does not 
require any increase in currency. If any addition is v necessary it should be 
onl.v seasonal, so thnt it CBn COTrW back as early as it hus heen put in. If 
there is some provision to be made for .this and if the Bill has at all to go 
to the SPiect Committee, I would suggest putting in a certain clause by 
which t.he rate of int;erest ca.n very well be mentioned at which we can issue 
this currency to the banb. With t,hese suggestions I leave it to the House 
AS to how they would think of taking up the consideration of the Bill, but 
T will beg of 'them to have some safety-valve for the return of the whole 
of the Cllrrency that. would he issued over and ahove tHe ordinary require-
ment!! by putting in fl clause for the bank rate in order that our purpose 
may be served. . 

Mr. Darcy Lindsay (BengAl: European): I move. Sir, that the queB-· 
tiO:l be now put. 
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Mr. Plet1dent: The original question was: 

.. Tlrat the Bill further to amend the Indian Paper Currenoy Act, 1923, b. taken into 
.eonsideratioll. ", 

I:)ince which an amendment has been moved: 
" That the Bill 1e referred to a Select Commit.tee." 

w 

The question. I have to put is that the Bill be referred to 0. Select Com-
nlittee. 

The Assembly divided. 

Ahdul Karim, Khwaja. 
Abhyankar, Mr. M. V. 
Acharya, Mr. M. K. 
Aiyallgar, Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rama. 
Am'y, Mr. M. S. 
Chettv, Mr. R. K. Shanmukham. 
Dutt, "Mr. Amar Nath. 
GOUI', Sir Hari Singh. 
Gulab Singh, Bardar. 
H n~ Raj, Lala. 
Ivengar, Mr. A. Rangaswallli . 
.teelani, Haji S. A. K. 
"Kelkar, Mr. N. L. 
Mehta, Mr. Jamnada8 M. 

AYES-28. 

NOES-41. 
Abdul Mumin, Khan Bahadur 
Muhammad. 

Abul Kasem, Maulvi. 
Aiyer, Sir P. B. Sivaswamy. 
-Ajab Khan, Captain. 
Akram HU8Rain, Prince A. M.  M. 
~ . , Mr. E. II. 
Bhore, Mr. .T. ". 
Blackett, The Hononrable Sir Basil. 
"Bray. Mr. Denys. 
Burdon, Mr. E. 
Calvert, Mr. H. 
Chlllmel·s. Mr. T. A. 
C!arkP. Sir GPOffrev. 
{How, Mr. A. G. . 
Cocke. Mr. H. n. 
Cosgrave, 1\1r. W. A 
Crawford, Colonel J. D. 
Dalal, Bardar B. A. 
Duval. Mr. H. P. 
Fleming, Mr. E. G. 
(haham. Mr. L. 
Hira Singh, Sardar BahaduJ' Captain. 

'I'he motion was negatived. 

Mi,ra, Pandit Shambhu Dayal. 
Murt.uza Sahib Bahaduf, Mailivi 

Sayad. 
Mutalik, Sardar V. N. 
Nambiyar, Mr. K. K. 
Ncogy, Mr. K. C. 
Pal, Mr. Bipin Chandra. 
Patel, Mr. V. J. 
Purshotamdas Thakurdas, Sir. 
Ramachandra Rao, Diwan Bahadur M. 
Ray, Mr. Kumar Slmkar. 
Sarfaraz Hussain Khan, Khan 
Bahadur. 

Ujagar Singit Bedi, Baba. 
Yakub, Maulvi Muhammad. 

HudS('I1, Mr. W. F. 
HusS&1\ally, Khan Bahllodur W. M. 
Innes, The Honourable Sir Charles. 
McCallum, Mr. J. L. . 
Mitra, The Honourable Sir Bhupendra 

Nath. 
Muddiman, The Honourable Sir 

Alexander. 
Muhammad Ismail, KhIVl Bahaour 

Saiyid. 
Naidu, Mr. M. C. 
Reddi, Mr. K. Venkataramana. 
RhodeR, Sir Campbell. 
Rushbrook·Williams, Prof. L. F. 
Sastri, Diwan Bahadur C. V. 

V isvlVlatha. 
Sim, Mr. G. O. 
Singh, Rai Bahadur B. N. 
St,anyon, Colonel Bir Henry. 
i'I:vkes, Mr. E. F. 
Tonkinson, Mr. H. 
Willson, Mr. W. B. J. 
Wil80n, Mr. R. A. 

The Assembly then adjourned for Lunch till 
-the Clock. 

Five Minutes to Three of 

The AssemblV re-assembled after Lunch nt l''ive minutes to Three of 
the Clock, Mr. Ptesident in the Ghair. 

Mr. President: The question is: 
.. That the Bill further to amend the Indian Paper C.,.,.mey Act. 1923, be takeD 

into consideraticm." 
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Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muhammadan): 
;.Bir, I hope I shall be pardoned for claiming the indulgence of this House 
if I say a few words on this Bill. I do so with great diffidence for I know 
., that I have not acquired any special knowledge of this subject by gambling 
in the money markets of Bombay and Calcutta, nor have I acquired any 
oxperience in what a Socialist Member' of t.he House of Commons des· 
·cribed as the "thieving art of buying and selling." My unly concern ill 
this Bill is to see that the interest of thp vast mass of consumers in thi8 
country does not suffer. In the course uJ the debate ,on this Bill we have 
heard so much of the claimR and thn grievances of the mercantile commu-
nity of the chief citieR of India. We have also heard how the poor pro· 
ducers in this country ure going to he bend1tpd by this Bill. .But I regret 
to say . H~  we have heard very little about the poor consumers of the 
different articles thut come within the purview of the export tnide in this 
country. 

l:)i1', there ure two justificatiolls pleaded for this Bill. The first is that 
the Indian producers and the export trade in general will be considerably 
helped if we pass this Bill. May I, 1l8k what percentage of the total popu' 
lution of the country constit.utes the producers of the different I!rt,icles of 
food and at raw materials-how mauy producers of food there ore wllo Ill'\: 
buying more articles than they have to sell in the ordinary markets? The 
second justification pleaded is this that, while the level of prices has 
gone down considerably from the price level uf the year 1919, the wages 
that were fixed for the-different classeR of J ahour were fixed on the price 
level of 1919. rl'herefore if we introduce a few crores of extru currency in 
the country, nnd, by the addition of a few crores to the purchlising power 
in the country, if we raise the prices of some articles of necessity, we shall 
:not bring about thereby any greut hllrdship upon thc working clnsseR in 

3 P.K. 
India. That, Sir, is a matter of opinion; whether tht, wages 
of the ,vear 1919 eonstituted n living wage or not is 1\ thing 

which is entirely u matter of opinion; und I flubmit that thl1t ought not to 
be any criterion for deciding whether it is necessary at this moment to 
,bring about an artificial rise in the prices of rRW products in India. We are 
next told that there has been a policy a£ deliberate deflation in the past few 
·years and therefore it is necessary to make the money market oasy in 
.order to give an impetus to trade. MIl.v I know. Sir, if the sins of all the 
past few 'years are sought to be wBshed out ~  s measure like this? Is it 
or is it not in the interestA of the consumerA that a sudden de'flation of 
prices should be introduced hy throwing out into the market un extra amount 
of purchasing power merely becQuAe for the Ill.St few yearr:; the Rmount of 
currency that WIlS in the opinion of the mercantile community Rvailable 
for the money markets fell short of what it really ought to have been? Sir, 
the qualltitntive  theory of money is that in a country the purchasing power 
iF! always equal to the total qUBntity of goods and services that are to be 
secured for it. In one mass we enn place gold, paper and other kinds of 
purchasing power, nnd in another hellp we can plM!, the goods and sen'ices 
that are to be purchased with it. If we Hoek to introduce any addition or 
alteration in any of these masses, it is sure to disturb the f'xisting ratio 
between the two. Therefore, Sir, it seems almost certain that the pIlSS' 
age of this Bill Rnd the acceptance of the proposal made b:v. Government 
Is bound to shoot up the price of certain articles of l1ecessity in thiR n ~ . 
I am not blind to the fact that on certain ocCRsions it is neeess8l'y to In-
<crease the amount of purchasing power that is necessary for carrying on 

• 
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(Mr. Devaki Prasad Sinha.] 
trade. But what 1 apprehend most-and the chief cause of my appre-
hension arises from this fact--is that the present necessity for an expan· 
sion in the purchasing power, which I cu.1l an inflation in the currency has, 
arisen not for the purpose of stabilising prices, but from the necessities of 
trade. We have always been brought up in the belief that it is the primary 
duty of every financier to stabilise prices, and if for maintaining the stabi-
lity of prices it is necessary to n ~  changm, in the quantity of the 
purchu,!ling power, it is always desirable to do so. But, Sir, it is a new 
angle of vision which seeks to look at this problem not with a. view 
to stabilising prices, but for meeting the neeessitios of t.rade. Sir, it 
must not be forgotten that this is a measure of tuxation through the 1n-
ffation of currency. It is not an emergency measure because the emer· 
gency powers given to Government aJlow, AS Sir Basil Blackett himself 
admitted some time back, an expansion to the extent of about 12 crores 
more. This is !\ permanent addition to the currency of the country. It 
is answered that the powers thA"t are At present given are not likely to be 
misused and that we must trust the executive to see that these powers will 
be used only in cases of extreme necessity. As far as I am concerned, I 
would have had absolutely no objection to trusting the wisd0111 of Sir Basil 
Blackett. But what I find here is, that this House is fnst btingrcduced 
to the status of a gram aphonic automaton of the Indian Merchants' Cham-
ber in Bombay, and we cannot get away from the apprehensions that the 
influences coming from R certain quarter interested in the expansion ot 
currency may prevail, and that an expansion of the currency would be-
brought about in 0. way that may not be conducive to the interests of the 
people as a whole. Sir, my chief objection to this proposal or to this Bill 
is, that it would bring about a. rise in prices. It is sure to do that. It 
would disturb the existing sta.bility in prices in India--that stability of 
prices which is the boast of the Government of India, and the value of 
which must be realised by all those who represent the interests of the con-
sumers. 
We have also heard from the Honourable Member from Bombav who 

moved the amendment for referring the Bill to a Select Committee BOrne re-
marks regarding the most unsatisfactory character of the security tha.t is 
offered for extending this currency. Sir, my Honourable friend, Mr. Jamna-
daB Mehta, ha.s, perhaps with a much clearer vision than any of us but I re-
gret to say with a misplaced sympathy, described to us the dangers that are 
inhc·rent in the powers that are given to the executive for the purpose or 
inflating the currency of the country. I wish, Sir, that, having seen that 
danger, he had refrained from disturbing-the stability of prices on the mere 
chance of offering help to a few interested persons or parties in the country. 

Sir, I do not wish to go further into detnils. I lmow t,hat. the question 
of prices and currency is a very deJicRte Rdj'ttstment. I know that in this 
House not much attention seems to be bestowed upon this question, 
although for days Bnd days we have denated on what nre called 
poIitiMl or constitutional questions. But, I believe, ~, AS a great 
writer recently said, thRt politics are a mere trivial butterfly . dance 
compared ~  the great power of regulating the prices of gold, silver, rice 
Rnrt wheRt In the country. I only hope that in Rome distant future-I 
cannot /tRV. in the near future-Honourablo Members of this Assemblv 
will be alive to the necessities of the general mass of consumers flnd 
will not ruways be influenced. by a demand that comes from the mer-
cantile community, whether that be the Indian Chamber of Commerce-

• 
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or the European Chamber of Commerce. I do not oppose the Bill, but I 
have very serious doubts about its utility, and I certainly deny to this Bill 
any claims to the patriotic character which it seeks to arrogate. It hus ~ ~n 

found very frequent,ly in the course of the last few .vears that our patnotlC 
interests Bre exploited, our patriotic feelings are exploited, in the interests 
of a few business men or business concerns. I oIlly hope that the Hon-
ourable the Finan('e Member will so regulate the power that is being given 
to him that in the long run it does not work very great hardship on th& 
poor consumers in this J ~ r speak only on. behalf of the con-
sumers. 

JIr. V. J. Patel (Bombay City: Non-Muhammadan Urban): There is 
one point on which I ·seek information from the Honourable the Financp 
Member before this Bill is finally taken into consideration, and the point 
is this. ~ the Abstract of the Accounts of the Currency Department of 
the 15th January, 1925, the purchase price of securities in England is put 
down as 19 crores, 99 lakhs and odd, that is 20 crores. Now, according to 
the Currency Act, the purchase price must be the actual amount laid out 
in the purchase of sterling in India. I should like to know whether this 
amount is put down according to the Currency Act, or whether it has been 
put down on the ratio of two shillings to the rupee. If it has been put 
down on the ratio of two shillings to the rupee, it lJleaDS you have clearly 
broken the law and you should have put down as a matter of fact, jf you 
had follQ.Wed the law, something 1ike 28 crores of rupees. If I am right in 
the contention that I make, Sir. then the Finance Member could ~ 

notes worth 9 crores of rupees without any further security. Am I correct 
'cr not? 

The Honourable Sir BasU Blackett (Finance Member) The Honourable-
Member is presumably refet\i.ng to the 'provision in the Indian Paper Cur-
rency Act which requires that tho securities held either by the Secretary of 
Stat.e or by 'tho Govcmment of India as part of the Paper Currency Reservl' 
shall be valued in accordann.e with the directions of the section: I ha'Ve not 
for .the moment found the Bection but the wording of it is that the price 
shall not exceed cost pric(l-thnt is what it comes to-:-shall not exceed cost 
price. Obviously, you are up against considerable difficulty when you are 
buying securit,ies with Bterlillg. What is the cost price? You do notknm\' 
the exact cost of the particular sterling which you remitted to I ... ondon Ollt 
of which you are now purchasing securities for the Paper CmToncy Reserve. 
,You hitvEl to take either the average price at which you have remiUed OVl'r' 
a given period, which will be a little difficult to determinl\ or you will hav(' 
to take some arbitrary figure. As n matter of fact, in accordance with the 
recommendations of the Babington-Smith Committl'e, the praetiee of till' 
Government of India haR been to value H ~ sterling securitieR at two 
RhiIlings to the rupee. (Mr. V.,J. Patel: .. In spite of tho Act ?") Thnt 
iR quit,e corrBct according tdthe Act, n ~  the Act says: .. shall Dot 
excopd". The Government have been exceptionally cautious, making 
sure in all circumRtances tha.t the value of the st,erling which t.hev hold 
as cover for note issue shRII h(' in excess of thp notes which are issued ;,,,aim;t 
it. Rut the Honourable Member went on j,o S8.Y that if we valued thel'(:, 
securit.ies at some other rl\te i.t would increase our power of issuing curreney 
against them. It would be dIfficult to know exactly what other rate to talw 
with the exchange varying. But let us assume for the moment that vou 
take some other rate, sa.y lB. 4d. or lB. 6d. That would mean that against 
these particular seCurities you could issue nn additional 5 or 6 or 7 crores 
of rupees. That is perfectly true. But the immediate effect would be to-

• 
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increase the amouut of ,Your currency issue against securities by that 5 or 
6 or 7 crores of rupees, 8S the cllse may be, and we should ,be' brought up 
against our margin of 85 at once. So that it is merely a question of book-
keeping. Our pO ~  is to issue currency notes against securities within a 
maximum limit of 85 crores of rupees. We have issued at present currency 
notes I\gain<!t securities which appeat;" in the reserve to the value of about, 
77 erores of rupees. We could, if we were to revalue the st,erling securities 
on another basis, no doubt add Ii eroreR to their value and issue currency 
ngl\im;t, them. Vie should Own have an amount of ('urrency issued . n~  
Hs. 82 cror()s of securities. 'vV e ~  l'xl\ctl.y in the SUll1e position as we are 
in now. Alternatively Wl' could write down tht' value of created securities, 
whidl ~  everybody knows, represent to SOllll' extent the diffE'rence betwef'n 
the original vulue of those securities flt 18. 411. and their nomin,l value at 
::8. But tile effed will be Htill the suml'. ~ should still be up against 
the same limit of 85 crorcs. It is 8olt'J,v a question of book-keeping and does 
not in any way ~  the position in which the Government Ilre placed that 
if they wish to issue udditioDl.l currency for the needs of the market-and 
1 would like to assure my Honourable friend who hilS just Bpoken that the 
Governmput of India are very much alive to the importance of not issuing 
cmrenc,Y beyond the real IH!Pds and of not c/lusing anything in the nature 
of inflation-if we are to issull addit,ionul cutTen!',v against our existing 
securities that would incrcHse thc total of .the SMurities in the Reserve Ilnrl 
(Jur maximum would come into play, nnd we should be immeditttely up 
against the same difficulty which we are up against now that we cannot 
issue more than between 7 und 8 crores additional at the prt).,;cnt moment, 
without running up against our statutory maximum. '1'he point raised 
by Mr. Patel is purely a book-keeping point . 

• 
Mr. President: The question is: 

.. That the Bill further to amend the Indian Paper Currency Aot, 1923, be taken 
int,o consideration." 

The motion was adopted. 

Sir Oampbell Rhode. (Benglll: European): Sir, I beg to move: 

.. That to cl8.llse 2 of the Bill the following be added, namely: 

• and to the same Rub-sllction the following proviso shan be added, namely: 

• provided that the value of Cl'eated securities included in the ~  securities 
at the price at which thf'Y were purchased shall not exceed five hundred 
millions of rupees' ... 

With your permission, Sir, I have altered tlw last few words, as I Rm 
advised that it is more in accordance with the usual drafting, to. say'"' five 
hundred millions of p ~ .. instead of '" Rs. 500 millions." My task, 
'Sir. has been made verv much more eusy bv the indication from thf.' Honour-
nhle t.he Finance M ~  that he is 'wiiling to, accept this amendment, 
though he has pointed out that he docs so with one ~ n, namely, 
that, of course, the Governor General would reserve to himself the riA'ht 
('In occasion of panic or crisis to take exceptional nwasures to, meet the 
1>ituatioll. I think, Sir, all in this House are well aware of these special 
powers and are quite willing that under such circuTllstances they should be 
used. The ~  of my amendment is to prevent this creation of ad hor-
Aecurities in normal time. It is obvious from what the Honourable the 
Finance Member himself has said that he is not likely to be guilty of any 
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such action. But I 8lll afraid we will not have him with us always. Tbl' 
dispensations of an inscrutable Providence might at some time give us G· 
Finance Member Mr. Jamnadas Mehta or some other gentleman with what 
I regard as unorthodox ideas of inflation. The danger qf deflation has beeu 
met by him and by that now famous h,tter of the Bengal Chamber 01 
Commerce. He referred to my mentioning his referenoe to that letter. 
May I SIlY that I very llluoh appreciate the fact -that tbat letter has been 
quoted by my friend Sir Purshotamdas Thakurdas and my friend Mr . 
. J amnadas Meht,a as it shows that roally our financial and commercial 
interests in this country are one, and I can assure Mr. ,.}amnadas Mehtu 
that the more he gets on to the financial rails, the morH he will find him-
self in agreement with the Bengal Ohumher of Commerce. But, Sir, i1 
is the danger of inflation that my amendment is directed against, and here 
I agree with very much that has fallen from m:v Honourable friend on the 
lpn, though I eunnot agree that the interests of trade and the interests 
of t.he consumer can be divorced. What is good for .~  is goo:! for ~  

<lonsumor; what is good for the consumer is good for trade. I quite agree 
with m:v Honourable friend; Sir Purshotamdss Thakurdas, and I do not 
want to be led awa:v by a disagreemf>nt, BS to the eXllei time the n ~ 

Committl'c sliould meet, into regarding this as anyt.hing but a temporary 
mcasure designed under temporary conditions to give the country the 
eurrcncy it needs. I agree with him entirely and I think it is the general 
view of this House that the sooner wc get back to a gold standard the 
bettAr. I do not wish to wast.(>, the time of the House and with these few 
words I submit. my amen<!ment. 

Xr. V. :I. Patel: I have a sl)lnewhat similar amendment on the.agenda. 
1 seek to provide by that amendment that the Government shall not increase 
the existing amount of creatl,d securities. I do not exactly know what 
the amount of created securities at present is. I am told it is somCWher(l 
between 49 Bnd 50 crores of I·upees. There is a difference of a few lakhs 
and t,herefbre I do not wish i;o press my amendment but support the 
amondment of my Honourable friend, !:-lir Campbell Rhodes. I may point 
out, however, that these created securities have It history of their own. 
They were ereated for the purpose of filling in gaps brought about by the 
1>ale of Reverse Council Bills, and the policy should be as Boon as possible 
to substitute some substantial securities in place of them so that they may 
be gradually done away with. These paper securitil'S are absolutely no 
good Bnd the sooner we do away with' them the better. Tlw procedure of" 

n~ away with them has been laid down jn the Currency Act, ·viz., that 
ever:v year the interest from all the secnrit,ies in the reserves shotKd be 
utilized for reducing the creat,ed securities. But unfortunatel:v, the Honour· 
able t.he Financ.,'.Member follows a different p ~  altogether. Everv 
year he suspends the particular sectTon of the Currency Act at the ~ 
of t.lw Budget, takes the amonnt realised from the int.(lrest on t.hose securi· 
ties on the credit side of the treasury balances, find thus does not make any 
attempt to reduce these securities. I hope that at least this year he will 
not make such an attempt. 

Sir Purlhotamdas Thakurdas (Indian Merehants' Chambf'r: Indian 
Commerce): Sir, I am glad that the Honourable the Finance Member sees 
his 'Yay to accept this amendment. Regarding the point raised b,v him UR 
t,O 1118 powers being thus restricted in the ease of a financiul panic, all I 
want to say is that, if a financial panic of the nature t.hat-l\e mentioneo 
did come about, it is not unlikely. tha.t he may find that lie could not meet 
it even with the ordinary powers reserved to him under tne Act as it stands 

1'2 
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at present. Wider powers are resorved to His Excellency the Viceroy under 
. the Govcmment of India Act, and I feel that we need not legislate for ~  

thing unforeseen .. and specially for anything unforeseen of a serious nature. 
It is in the fitness of things that this House should restrict the nonnal power,; 
of the executive to put into the Paper Currency Resene securitieR which may 
correctly be said to be securities ad hoc securities for which no money is 
required. I hope the House will pass this amendment and I cun assure 
them that it will be a salutary eheck on the executive. ~ 

The Honourable Sir BasU Blackett: My task has been made eBSY 
because we are all in ~ n . Aftor what has fallen from my HOllour-
able friends, Sir Campbdl Rhodes and Sir Purshotamdas Thakurdas, I 
need not, I think, say more about the position of Government in accepting 
this amendment. I may perhaps be allowed to say one word with regard to 
my Honourable friend, Mr. Patel's request that the interest on the Paper 
Currency Reserve should be used in future to' write down the created secu-
rities. Does he realise quite what that means? It means that you have 
got to deflate your currency to the extent that you apply the interest on 
the Paper Currency Reserve to reduction of the ~  securities. You 
cannot get away from it. It is one of the difficulties of the present situa-
tion. If you were to use the interest in that way you would immediately 
have somehow or other to recreate paper currency which you had written 
down by those menns. I do not want to follow the point further. 

Mr. V. I. Patel: It is all a vicious circle. 

The-Honourable Sit Bull Blackett: I explained before lunch what to 
my mind is the real criterion in regard. to the amount of your own securities 
which you can hold usefully in the reserve. This is the minimum amount 
which 'you can reasonably regard QS never likely to be presented ut any 
one time. I will not pursue the point further and on behalf of Government 
:.i. express my readiness to accept this amendment in the fonn moved by Bir 
Campbell Rhodes. 
Kr. lamnadu •. Mehta: I did not like.' to intervene in the debat,e 

because I was in agreement with this amendment, but Bir Basil Blackett 
haR put a different construction upon what fell from my Honourable 
friend, Mr. I) ate I. He has interprete.'d Mr. Patel as intending that tht" 
writing off of the created Rccurities meant so much deflat.ion. It need not 
mcnn thflt. You cun write off t.hese creaied securities and with that· 
amount you can buy fresh Rl!curitieR which arc of value, a.nd the Act dOAF; 
not, eompel ~  to deflate. Of (!ourse you Cftn usc them for deflating but 
it, iii open to you under the provisions of the Aet to wipe ?ut these securitieFl 
and at thf' same time to buy wit.h thRt amount ~ !lnd vn.luable 
sreur.ities. You Rre not prevented from doing tbnt,. Therefore my Honour-
able' friend, Mr. Patel's admonit,ion should not mean that he intendR (I am 
RllTf) he does not intend) t,hat inflation should necessarilv follow in t.he 
w!j,ke of writing off of the cTf'ltt,ed geellTities. I hope, Sir, the Finance 
Mf·mbcr will not use Mr. Pl!tcl 'f! rcmnrkR n.A It lever further to dpflnte the 

n ~  of the f'ollntry.' 
Mr. President: '1'he qucstion iii t,hRt.: 
" To ~  2 of thc Bill the following be added, n~  : 

I and to the 3ame 8uh.section the following proviso sha.1l be added, namely: 
• provided that the valu!'! of creatj!d securities included in the said 8ecurit.ieR 
at the price at which they were purchased shall not exceed five n ~  

million8 of Mlpee8'. '. 
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The question is that that amendment be made. 

The motion was adopted. 
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• 

Itlr. President: 'fhe next amendment . ~ in the name of Mr. Janina-
das M ~. I 3m not sure how far it iR in order. 

·Mr. Jamnadas •. Mehta: After what happened to m)<, motion to refer 
the Bill to Select Committee, I do not want to press this n ~n . * 

• 
Mr. President: The question is: 

.. That clause 2, a8 amended, do stand part of the Bill." 

The motion was adopted. 

Sardar V. N. lIIutallk: J do not wish to press my amendment. t 

Mr. President: The q ueE tioll is: 

"That ~  1 do stand part of the Bill." 

'!'}Ul motion was adopted. 

Mr. President: 'rhe ~ n IS: 

" TllBt the Title and the Preamble to the Bill do stand part of the Bill." 

'l'he motion WI1S adopted. 

The Honourable Sir Basil Blackett: J move that the nill be passed. 

Mr. President: 'rhe quefo.tioll is: 

" That the Bill furl her to amend the Indian ,Paper Currency Act, 1923, as amended. 
be passed. ','. 

The motion was adopted. 

'THE COTTON GINNING AND PRESSING FACTORIES BILL. 

The Honourable Sir Oharles Innes (Commerce Member): I beg to move: 

.. That the Bill to provide for the better regulation of cotton ginning and cotton 
IJressing factories be referred to 8 SeltICt Committee consisting of Diwan Bahadur 
T. Rangachariar, Sir PurshotarndQij ThakurdaH, Rai Sahib M. Harbilas Sarda, 
MI'. R. A. Wilson, Seth Kasturbhai Lalbhai, Mr. M. S. Aney, Baba Ujagar Singh 
Dedi, MI'. M. V. Abhynnkar ILnd myself and that the numl,,'r' of members whose 
presence shall be necessary to constitute a meeting of the Committee !hall be feuI'. " 

Sir, !lftcr the fntiguing iutricacies of Sir BRsil Blackett's Currency Bill, 
I am sure tha.t the House will turn with relief to a small commercial 
problem. I have explained the nature of tha.t problem on two occasions 
already and J will not take up much time .f the House in referring briefly 
to it again. This Bill if, part of a. rather tentative campaign which we have 

* "To claus!! 2 of the Bill the following be added at the end: 
'lind the following proviso shall be added to the said sub-section: 

, Provided that the remittances to the Secretary of State for' India for Home 
charges shl\l1 not be utilised for any future' additionR to the aaid 
securities'. " 

t ,. After clause 2, the following new clause be added t{l the mn : 
'z,. Thia Act shall remain in foree for 18 months'," 
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instituted in the last two or three yeRrs against certain evils in the cotton 
industry of India. One stage of that campaign was finished when we 
paRsed the Cotton 'fransport Bill; and I am glad to be a.ble to announce to 
the House that I understand from Bombay that in regard to the Surat 
NavHari cot,ton ~  the Cotton Transport Bill has proved successful 
beyond our utmost expectations. This Bill is intended to supplement the 
Cotton transport Ad. Khan Bahadur Sarfarq Hussain Khan asked ~ 

morning a very a.pposite question, and I gave him ~ answer in the form 
of an extract from the Cotton Committee's Report, namely: 

.. The evidence which has been submitted to us shows, in our opinion, that the-
cultivator is only to a small extent responsible and that the bulk of the adulteration, 
mixing and damping which is practised is carried on in the ginneries and presHes." 

'l'he object of this Bill is to do something which will make it more difficult 
or rather less profitable to practise those evils which are 'known to go on 
in cotton ginneries and preSBes. '!'hat is the primary object of the Bill. 
If the Bill becomes law, the owner of a preJ;sing factory will have to have 
all bales marked in the prescribed manner and records maintained of 
cotton presiled and for whom pressed, and every gilmer will be required to 
maintain. a record of the cotton ginned and for whom ginned, and both 
will he required to produce their records if called upon to do so to the Local 
Government or the Central Cotton Committee. The additional require-
mentl! are that all pressing factodes will submit periodical returns of the 
number of J ~ pressed in ginning and pressing factories in the recognized 
wa)', and a new factory shall comply with certain structural requirements. 

Sir, the House will see from the brief summary of the objects of this 
Bill that we are not imposing any very drastic burden upon the cotton 
ginncries and pressing factorieR. When I lIIoved thit! motion last September 
the Home decided that the Bill should be circulated,· and I think I may 
claim that the opinions received in response to that circulation nre generally 
in favour of the Bill. The Local Governmentl! which orc mosth' concerned 
with this Bill are, nat,urally, the Govenunents of the Central Provinces, 
the Punjab, Madras, Bombay and the United Provinces. The Central 
l)rovinces Government say: 

.. 'rhe Bill provides for II re-alonable measure of control of cotton ginning and 
p ~ n  factorip-A and the. small degree of interference involved will be more than 
compensated for hy the advantages to the cotton cultivator and the cotton trade 
generally which will accrue from the proposed legiRlation." 

'rhe Governor in Coundl of the Punjab says that "he would welcome 
a more ~ n n  and far-reaching measure" but "he accepts the Bill as an 
initiul step in the right direction ". It hRR on the whole met with a very 
favourable reception in the Punjab. The Governments of Madras Rnd 
BombflY both accept the Bill. .;rhe Government of the United Provinces 
rather doubts whether the Bill will be effective but Twill deal with that 
point luter. NllturaJ1y the cotton ginnery and prpsFling factory interests 
are opposed to the Bill. That is only to be expect,ed· since the Bill p ~  

cert.uin ~  upon those factories. But apart from t,hat pur(»v 
Reotionsl instercRt, T think I may say that the Bill is generally approved 
b.v publiC' opinion in India . 

.'l'he firRt objection taken to the Bill when the subject was last debated 
waR that thi. legislation should more properly be undertaken by the ~  
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Governments and a constitutional point was raised. 1 E'ubmit, l:3ir, to the 
House that the constitutiollnl point is perfectly clmtr. Factories are a pro-
vincial subject but under the Devolutil)n Hules they arc subject to legisla.-
tion by the Indian Legislature. Now not one single Local Government 
hal:: supported that objectioIl that this legislation should be undertaken in 
the local Legislative Councils. Only one Local Government refers to it 
at all, and that is the Central n ~ , und the Government of the Central 
Provinces say that they think it quite clear in view of the nature of the 
cotton trade that the legislation should be central I\nd not provineial. 
And I think the House will agretl that that is obviously right. The eotton 
trade in India has no provincial boundaries at all if only for the reason that 
the great hulk of the cotton in India finds ~ way to the Bombay cotton 
market. If you are going in for It system of nwrkillg bales, obviously that 
system must be uniform f01" every province in India. Ifyoll prescribe 
returns, those returns should be prescribed for all India. Therefore, I do 
not t,hink tha.t the House will now pay r!}uch attention to the objection that 

~ is not 6 propcr subject for legislation in this Assembly. 

The only other objection that has been taken to the Bill is that it in-
volves a measure of Government interference with tlw trade which is not 
compensated for by thc a.dvllntage which tht-trade will get. Now, Sir, 
I am quite prepared to agree that" generally speaking, Governnll'nt inter-
ference with the trade is a bad thing. Hut in this . ~ you have the trade 
itself appealing to Government to interfere because the trade has found 
by experience that it was not able t,o deal with this ovil itE:plf. If the 
House will examine the provisions of this Bill tht,}, will .find that we have 
reduced our interference to the very minimum. We have not gone nearly 
so far as the other countries have· found it necessary to do in regard to .~ 

evil of mixing and adulteratioll in presses Bnd ginllcricL Mixing is by no 
mealls peculiar to India. It haE; been detected in nE\arly every country 
in ale world which has a cotton trade and other Governments have tllken 
far more drastie means to stop it. In some countries they have actually 
made it II. penal offence to mix coUon in a  ginnet;\' or pressing factory. 
We have not done that. We have not, ml\Cle it an offence to mix or adul-
terate in any way at all. All that WI' are doing is to impm.e upon pressing 
factories and ginnerieF! certain obliga,tiollS which will lmable the cotton trade 
to protect itself. This afternoon we nre merely dealing with the principle 
of the Bill. We are not dealing with t.he details. There are some criticisms 
whieh relat.e to t.he details but. thes0 criticisms will be carefully examined 
in t,he Select Committee if the House acccptF. my motion.· Nor do I 
propm;e to sny anything ahout what I may call ttl(' secondary provisions 
of the Bill, namely, those relating-to strl1otu·ral requirements and to ret,urn!'!. 
The key proposal of this Bill is the proposal that all hales of presfwd cotton 
should ~ marked aMording ~ 11 unifonn R)"stem by the pressing factories, 
and thnt IF! th0 proposn.l on wh1(,h I hop(> the House will fflstcn its attention. 
I havc here some illstaD(,CFl of malpractices whieh are known to go on in 
p ~. n  factori(>s. An officer writing to me says: 

': I. myself have see!! presses eCluipp'ld with machines for facilitating the mixing 
of n~ cotton WIth good ~ n. The IndiAn C..,ntrnl Cotton Committe!' hAvP 
first.·hand eVldenoe that press·ownprs have hecn offered special rates if t.hey would 
"I\"r(le to none of their staff n~ n  the mixinlZ" room. In A. certain t.own it ~ Imown 
that ,,~ ~ n  ItS ~, sDeclal p~ were QllOtl'd for special prl'ssinl\" which meant 
!,he ~  In of tht'l MIdI'S ~ a hAl .. with superior cottnn and fillin!;! in the middle with 
mferlor. The rlltes for ordmAry p ~ n  were ahout Rs. 3--12-0 B bBle· Rpecial pres8ing 
Rs. 6  a bale.'" , 
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That, Sir, is just ontlof the few instances of the malpraotices which go oq 
in these pressing factories and 1 would ask you to oonsider what the 
position of the merchant is who buys these bales. ~  bales of cotton 
are consigned we will say to Bombay. A consignment may pass through 
the hands of, it may be, as many as ten, fifteen or twenty merchants before 
it. 1S deliverud to Ii mill or for export. When the actual delivery takes 
place; and when'the balce. are opcned up, it ma.y be found that the cotton 
IS badly mixed or badly adulterated and not up to sample. The man 
who cie/lvers now has to bear the 108s, which means, it may be,· Hs. 15 to 20 
U oale, and he is utterly helpless. '1'hc trade hall' no mea.ns at all of 
finding out where the adulteration has taken place; the man has no means 
at all of protecting himself. The House must remember that us bales ~  

pressed at prescnt, the only marks are at the ends of the bales. Now the 
ends of the bales arc covered with a separate piece of gunny sown on to each 
t'nd, and the marks are usual1y the railway station marks. 'rherc is 
llothing easier than for those ends to be taken oft and fresh ends sown on. 
'l'hereJore it is very difficult to trace adulterated cotton to any particular 
factory or press. The muin object of this Bill i£> to remedy that qefect. 
I f our proposals are carried the press will be required to mark the name of 
the factory according to a unifonn system for all India. 'rherefQre when 
a merchant in delivering cotton to a mill finds that the cotton is bad a.nd 
not up to sample and t.hat he has to lose 15 to 20 rupee£> on that bale, 
he will know from what 'press that cotton ~ . n , and if that press is 
continually doing that sort of thing, it will get a bad llame; people will fight 
shy of the cotton of that prcss, and the cotton of that pre!lS will command 
a lower price in the market, Uk it deserves to do. Or again the East India 
Cotton Association, or some other authoritative body in Bombay may 
refer the matter to the Contral Cotton Committee or the Local Govern-
ment, and the Central Cotton Committee or the Local Government will 
be Il.ble to take the matter up with the press, and according to our proposal 

• the press will be in 11 position to' prot('ct itself. The press itself may have 
been let down by the mlln who brought the cotton to be p ~. . He 
will have his records there and if he was not responsible for the adulteration 
or mixing himself, he will find who W,tS responsible for delivE'ring that 
cotton. That is all we propose to do. We are not making adulteration or 
mixing Q penal offence; all we are flsking the House to agree to iE to 
impose pertain obligntionR on ginning and cotton factories, to admit of 
adulterated. cotton being traced back, and we ~  in this way to purify 
tht' trade rIght through. As I suy ~ Bre qlleRtlOns of dptail whi('h will 
hRVP to be examined in Select Committee, but I hope the HOllse will agree 
wid) me that I hRve made it plain that, there is II. real evil in t,his ~ 

which needs attention. If the HouFe agrees to that. they will accept no 
doubt ~ principle of this Bill and they will accept my motion that it 
be referred to Q, Select Committee. . 

• 
Be:ba USagar Singh Bed! (Punjab: Landholders): Sir, I hope I shan 

not. be accused of ~  when I support 0. motion of this character, 8S I 
find ~ name bas heen proposed to serve 0lJ. t,he ~  Committee, but I 
do' FlO for two ohvious reRwns. One iF! that, in mv humhle opinion I flnd 
thnt. if ·the Rill is passed with. n littlEl modification, it will ultimately 
henefit the. peasant class. and. secondly that, if it is refelTed to a ~  
Cornmit.t(lH. the whole Rill will be most carefully scrutinised and will be 
plR!'d ~ this ~ , ROllse for itE deliberation. When I read. some 
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(If tho opinions elicited in n ~n witb. this Bill ~ n they say the 
Bill is not likely to benefit the zemlndara, It only remlDQs me of a story 
in the days of a war, when certain Ulen were p ~. and made to convey 
luO'gage from onc place to another. Among thtllll, t;lr, happened to be a 
to:'usmll.n. 'rhe load was distributed and the officer in charge mounted 
his horse and ordered them to foHow hiUl. 'l'hey had hardly marched a 
Llouplc of hundred yards when the townSlllan and the villager began to con· 
verse. The townsman said "I am not in the habit of giving any ~  

wllatsoever. .. The villager said that in spite of his old age he had 1101. 
heen spared and the load allottoo to him was much, too ~ ,: . They 
had hardly finished their disoourse when the officer in charge mqulred what 
it was they were talking u.bollt. ~ . J.  the townsman was a shrewd 
lUan and he took advantage of the taciturnity of the villagcr and promp1ll.y 
replied" Sir, thic man says the load allotted to him is much too light and 
I said the load allotted to me was much too heavy." Whereupon the 
officer in charge of the convoy ordered the townsman to place his load on 
the back of the villager and told him to walk in front of the horse. That 
is exactly tl1e position whenever we find any legislation proposed for these 
ginning factories or Imy other thing of the kind. t;o many obstacles or 
impedlments are placed in the way simply eo say it iii not going to benefit 
the agriculturist. What do we find, t;iri' What is thn situation that has 
been created for bringing up this sort of legislation 'I Honourable Members 
will find from !l. little pamphlet that was circulated by the Indian Central 
Cotton Committee which speaks to this effect. that the Bill is frankly an 
attll1upt to prevent, or at a.llY rat,' to reduce, the adulteration of good cottqn 
by 'bad and it i .. a necessary complnment to the Cot.ton 'l'ransport Act 
passed in 1923. 'rhe evils of mixing are well recognised and for yeu.rs a 
l"omedy has been sought. 'I'he justification for legildation is that grave 
(:lcollomic 1088 to the whole country is being caused, and that the los8 iE 
falling most heavily on the cotton grower who is least able to protect him. 
self. 1t must be relllmnbered that the Indian cotton crop now averages 
.sOlne 50 lakhs of ba.les worth over 100 crores of rupees, of which Indian 
mi.ijs take about 20 lukhs of bales, the balance being {lxported. A few 
recent instances will show tae extent of the lOSE caused by lllixing. The 
Agricultural Depa.rtment in the Punjab has successfully established the 
.l?rowing of n . ~ n cotton .over some 6 lakhs of tl.cres. Last year 
lt was calculated that thiS brought III at leBEt 120 lakhs of rupees of extra 
profit to ~  ~J ; but Indian mill" have consistently compla.ined that . 
. ~ cotton IS nuxed a!ld cOllsequently eallnot ~  used for the purposes for 
which cotton of one mch staple would be sUltuble. Then, Sir, ~ .. say 
t.hat /l.t the conunencement of the season the demand for cotton of 
~  . ~ crop was lee.en !,nd both Indian ~n ~ and exporters paid high 
prwcs. for It. Lutcr dehvel'l.es ~  ~ nuxBd; i;he position of I>unjab. 

~ n was lowered and ItsprlCe relatively t,o other cotton f(.11 hea.vilv 
as will ~  seen from the ~ n  O~  prices, tha.t I.need not quote 
here. 'lhe same fall took place III the ~ p  market where a fair amount 
of Punjab·American Was ",old in theenrly part of 1924. 

~ , Sir, how is it going to benefit the agriCUlturist. I will just read out 
agam an extract from the pamphlet circulated by this Committee. 

They say: 

"With a villw to assis.ting farmers to avoid havm'g their cotton mix d  b 'ddl 
men and to help them to 'get fail' prices for the quality of cottons ~ h J; mJ e· 
.1 asked the Registrar, Oo-operative SOCieties, whether he could get ~  ~~ f;; 
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[Bu.ba Ujagar Singh" Bedi.] 
Co-operative n n ~ and grade and gin their cottons in a cotton factory owned or' 
rented by these Unions. He is very anxious to help UR, but finds himself faced with· 
the fact that the expel'ience of the Okara Zaminder's Co-operative Society which 
has been trying co-operative ginning for the last 4' years is not encouraging; that 
'it is more profitable to sell the mixed articles', etc. The catue of this is that Dt8i 

~, which CRn lJe bought much cheaper than Americlln, can bl!' mixed into American 
within a range of at least 5 per cent. without much risk of being detected in the 
ginned condition until the unfortunate spinner puts it into his mill." 

Now, Sir, it is for this reBSOD that this Bill is contemplated and I think 
It is but fair that legislation of this character should be brought in. SODle. 
nf the, opinions say that this adulteration takes place by the cultivatol'8, 
but here again this Committee has remeved ~  obloquy ~p n the cultiva-
tors. It says that mixing is> not done by the grower: 

" Very careful and thorough inquiry has heen made as to where the mixing takes 
plRce and a number of independent reports received. Despite the fact that theaame 
cultivators grow hoth Aml1rican and DpHr" cottons in the Punjab, the American kapaa 
hrought to market hy them is on lin average of 95 per cent. or greater purity. The 
haled cotton which is exported from the Punjllb is often only 75 per cent" pure. The 
mixing is done after the cultivator haa sold his cotton and mainly in the glDning and' 
pl'essing bctoriell." 

It is for this reason that thlls legislation has been brought in and I give it 
my whole-hearted support. 

Jlr ••. V. Abhyankar (Nagpur Division: Non-Muhammadan): Sir, I 
~n  tq oppose the motion made by the Honourablle the Commerce Mem-
ber. This, again, is a piece of legislation which is intended to cater for 
the benefits, of a foreign trader and that too, not at the l'ost of even tho 
India.n seller, but at the cost of the Indian ginning factory owner and also· 
the agriculturist, 8M I shall presently show, who are not at all concerned 
III the mixing up of i,his cotton. Who is it that is p n ~  for the mixing 
up of th:s cotton SHsurning there is mixing going on on a. wide I;;cale? It 
is the Reller. 'rhe ginning factory owner and the pressing factory owner 
have absolutely nothing more to do with it than to press or gin the cotton 
offered to him for so doing by the seller and yet we find that the whol", of 
thiR Bill imposes conditions and all sorts 01 conditions on the ginn:ng 
fRctOry and pressing factory owners, lea.ving the seller absolutely intact; 
and what call be the result of this Bill ~  it were pa.sscd into law on the-
ginning factory owner? The ginning factory owner will be put to all sorts' 
of inconveniences. The ginning factory owner will have to increase tho 
f.l.lready increased oharges for ginning and pressing of bales. On whom 
"ould this increase tell? Not on the ginning factory owner, but on the 
ogriculturist. It is the agriculturiRt ~ in view of these conditions and 
in view of the increased cost of ginning will have to accept lower priCOfI at 
the hands of the purchaser. That is how through the g1:nning factory 
owner this legisla.tion win tell on the agrIculturist. (A Voice: .. Why not 
on the buyer?) It cannot under a.ny circumstances, tell on 1.he buyer 
because the buyer will always sell a.t a. profit; wlmtever rate he buys at, 
it can never fall on the buyer in this country who happens to be the serIer 
;n fnlation to the buyer in foreign oountries. 

Then, Sir, it must be remembered-o.nd I am saying this as an agriCIlI-
tlJrist myself-tha.t the same Reed does not produce the same quality of 
cotton in evpry area and in .all areas. The same seed produces different 
variet,;e:J of cotton in dffferent' areas and in n~ Roils. (A Voice: 
.; Rllt the same staple. ") Noli even the lame staple. Then &gain in ~ ~  
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flame area the same seed does not ~ the same kind o.f cotton at each 
picking. There are several pickings. (A Voice: .. That . ~ .0. r:uixed seed. ") 
~ . At the first picking you will not get good staple; It 18 III the secc:1ud 
picking that you will get good staple from the same cotton from ~ ~,  
urell and from the same seed. Then when the famler comes wIth bis 
cnrtlol\d to the ginning factory to sell his· cotton, this I,>iece of legislatioll 
will always give a handle to the buyer to offer a lower pn:ce to that farmer, 
~ .  there ~ few traces or some' traces Qf a different variety to bl) 
found in that cotton, and, mind you, for which the famIer is in no way 
responsible. Anotber difficulty with the farmer is that it is difficult for 
him to get a'pure seed necessary to sow over the whole of his field in order 
that he may get one kind of !JOtton. 

Then, Sir, what arc the improvements in the ginning factories that are-
p1'<.lposed in this Bit-I? The Bill imposes on factory Qwners separate plat-
forms, and even separate entrances for the bringing in of unginned cotton 
and the taking out of ginned cotton. Of late in some provinces-I am glad 
to say it is the case ill my province also-fanners are starting small nn n~ 

factories of their own on co-operative lines in order to get out of the tyran-
des of the big factory owners and local purchasers of cotton lind be, able 
to sell the:r cottojl direct to Bombay. Now if these small factories are to 
spring up, as' they ought to spring up in the interests of tlw farmer, all 
thest: conditions wHl make it difficult, nay even impossible, for them to 
come into being. Even the faetor:es that are already in existence will 
find it difficult to cope with the provisions of this Hill when it ie passed 
into law, and it w:ll be much more difficult for these small factories with 
small capital to meet the requirements of this ~ . 

Then, Sir, what is it IL£ter all that this Bill will provide for? The pur-
chaser abroad w:ll find out that in A. certain bale coming from a certain 
llsce there has been bad cotton. What will he put it down to? He wiII 
rut it down more to the mischief of the ginner, who is not at all concerned. 
in the mixing of the cotton, than to the mischief of the seller who is really 
r.Psponsible for this mischief. And, Sir, after about a year, the purchnfier 
abroad might open. A. bale whE'll he wants it for use, and then he might 
report, that a certam bale has been' found to be adulterated. Who lmows 
if it was really. adu'terated? We arc !o know it from a foreign country 
thousands of mIles away, that a. certum bale 11M bpen adulterated and 
~  t?O, a year or two aftpr it. has been sold ~  thi8 country! 'Who 
l,nows,? There may ~ ~  ~  put up agal'llst the sellers here, and 
there IS no guarantee In thiS BIll to protect the sellers. against that. kind 
of fra.ud that a ~ ~  may l?raotise a.gainst the seller. One -thing more. 
4 P.V. Tho ~ n  ffLctoncs work not. throughout the yeur but during 

• certain sel1sonll41. m?nthR .of the ~  .. And tJlis Bill requires 
,he factory .owners to ma.'ntalll regl!;tt'rs, to I1ll111ltain acco.ur.hl, to kel'p 
up an .establIshment for accounts throughout the year. And not only that, 
t.he BIll ~ n .  ·ihe ownprs of the. ~  to maintain them althou/Zh th(; 
~  ~  hl1ve leased Oll.t . ~ . fflctones or the owners might hlwe sold' 

lhmr fMtonefi. The respons;hlhty 18 to be theirs. Thcv have to maint . 
an estahlishmmt under t.his Art fnr which there ~ ~  no n;;~ 
and t!ley have also to be ~ p n  for ACts which arc not theirs' but which 
~ either the acts of  t,he.'r les8ces 01' ~  people who are working HIP fnc-

IMleR for them. I hope therefore HlIS House will throw out thiR Hill. 

Baba U'lagar Singh .eM: This Bill or this motion? 

• 
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Mr. K. S. Alley (BersT Representative): Sir, the Honourable Member 
fQr .Commerce has in moving this motion for reference to a ~ . Com-
mittee asked us to concentrate our a.t.tention more u;pon the pnnclple of 
this Bill than upon the details. I wish to do that and nothing more. 'l'he 
cat;C has been, so far as the cultivators are concerned, put before you by 
my Honourable friend Mr. AbhYllnkar. A8 regards the principle itself, I 
wish to reiterate what I stated when I mooe my motion for circulating it 
for opinion last September, that the subjeet is a tit one for the Provincial 
Legis::ature and not for the Cent.ral Legislature. 'fhat objection I wish to 
ruitcrtl.te aga.'n now. And afwr having carefully read t.he opinions received, 
1 11I).ve failed to find any reason for regarding this House as the proper 
place for the consideration of the subject. 'l'hough opinions have been very 
strongly expressed on behalf qf this Bill by the Central Cotton Committee, 
it has failed to show that the evils complained of here are evils for all-India 
legislation, that is, that the ~ is to be found in every coUon growing tract 
of India. They have pointed out certain places in the Punjab and the 
Bombay })res:dency. 1£ t.ha.t is so, the evil is localised and it is not an 
evil which can be described as scattered over the entire cbtton growing 
m:ello in this country. And if the evil is localised, then is it difficult for the 
Central Cotton Committee or any other body to approach the Provincial 
Legislatunl, ,,'hich consists of persons knowing the conditions of cotton 
cultivation Bnd cotton trade in th()f;e provinces more intimately than the 
Members of this House, where a majorit.y of Members know nothinq of 
these thingH? Wha.t is the difficulty for II. body like that t-o approach the 
prqvineia.l Legislature and ask them to have legislation to remedy certain 
evils which damage, according to the CoLton Committee, the reputation of 
tll!! eottoll in thl'SO provinces? That being tho ca.se, the evil it!lclf being 
localised and the Cotton Committee having failed to show that that is ao 
ovil, whidl is widospread or having failed to give evidence that the type 
(,f evil they describe is a universal evil that has application to ai'l cotton 
growing t.racts where cotton factories are to be found, I think it is necessary 
for this HO ~  to consider whether, in view of t.his, this is a proper question 
to proceed w;th in the Central Legislature., to the extent even of imposini 
peno.lis;ing conditions upon II. number of . ~  in different tracts which 
probably ha.ve nqthing to do wit.h the mischief of which complaint is being 
made. That is one po:nt. 

Secondly, a point that I wish to touch upon is t.he very cODfltitutional 
point which t.he Honourable Sir Dharles Innes has tr:ed to meet in his 
own way. He says the Provincial Govemm(,Dt.s hnve now givnn their 
opinions and most of them are agreeable to the idea that the measure 
should be considered by the Central Legislature. Well, in the first place, 
] ~k in whom does the right that is given by t.he Government of India 
Act, regarding tho t.ransferred subjects vest? That, is my first question. 
It vests in the Provincial Legislature. Tha.t!s my fil'Sot point. When-

ever ~  is Bny question with regard to tra.nsferred ~ , aDd when-
ever any idea of assuming jurisdiction and making l()w with regard to a 
transferred sub,ject .is before thiA HOWle, I very much w.ish that Members 
of ~ House should not treat t,he opinions of Provincial Governments as 
counting for very much. You must aBAumc that the Provincial Govern-

n~ , ~  the Provincial : ~  are not one a.nd the same thing. 'rhe 
ProvlTlCla.1 Government WI,lI be qUite glad to see that jurisdiction which is 
given to the Provincial Legis.1atures 1108 regards transferred subjects is at 
(lnce banded back to the Central Government. and be thus relieved of 1\ 

" 
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good deal of WQrry and trouble about these ~. Therefore, when ., 
question ~k  this arises, it is due to us, elected representatives of the people, 
to see thl1t thl'l opinions of the Provincial Governments do not count much 
m  a matter like this unless the Provincial Government had with it tho 
J{osolution of the ProvinciaJ Lewslature saying that they were prepared 
to surrender their jurisdiction a.nd their right in fa.vour of the Centrru Gov-
ernment and an irresponsible ~  like this. Unless you have II. 
defin:te opinion like that of ~ frovincial Legislature, I am not prepared 
to say that we are justified in assuming jurisdiction ourselves and robbing 
them of such rights as have been given to them by the Government of Indin. 
Act. It is easy to 1000o it, it is difficult to get it back. Secondly, I wish 
to remind this House of certain obscrvations made by the Honourable 8il." 
Alexa.nder Muddiman, the Home Member, while spea.king on the motion 
move<j. by the Honourable S':r Hari Singh Gour regarding the Hindu Reli-
gious and Charitable Endowments Bill. The Honourable the Home Mem-
l·er made certa.in remarks which Bre very pertinent. He said that in our 
ze!ljl to pass laws, in our zeal to have our names inscribed on the Statute-
book, we· forget the constitutional effect of our action. We forget what 
we are doing and what is the oonsequence of conduct of that kind upon the 
main questions upon which we have been agitating. What the Honourable 
Sir Alexander Muddiman means by this is-that by virtually insisting upon 
th:s House to ta.ke up legislation on matters which fall within the jurisdic-
tion of the Provincial Legislatures, and particularly within the transferred 
"phoro, we are saying that the subjeot is fit to be dealt with by the Central 
Legislature and therefore should no longer be on the list of tramlferred sub-
jects. That ohservation has come from one who presided over the Reforms-
CClmmittee. The Resolution of the Government of India has yet to come 
out a.nd your insistence on legislation by the Central Legisla.ture on trans-
ferred subjects may not. be lOAt sight of altogether when the Resolution of 
the Government of India is issued. Do not forget in your zoal for the sake 
or having /I, particular meMiure' in the interests of expediency what effect 
:,"Oll are likdy to producA on thA demand for provincial autonomy. You 
must be prepared to put up with a. litif.e delay or a little trouble that may 
I,. involved in t11" Provincial LClgislfLtllre undertaking leg.islation of tllRt kind. 
Tho Government of India. may cl!rtainly make capital out of it and say 
that although thflse champions of Indian liberty, these ohampions of pro-
vincial :H n ~  hAve bpcn clamouring aloud that dyarchy hilS ffliled and 
t IlUt. more sllbject.s f,hould be trn.nRfbl1'f1d, the I'f'presentativc!; of thf' peopl.· 
:n tIll' Cf'ntml Leg"iRlalure hflVf' ahvRvs'hN'n anxious that thn t·rall!lfflTPd 
subjects Rhoulc! be If'gislated upon by' the ..~ n  Legislature. Yom' con-
rind ",ill bf' p-good proof 0f your capacity to claim more Rubjeets for tmnsfe!'. 
fnd if we accede to this mot;on there will be a. great deal of inconsistency 
in whal; Wf' no I may tell YOll, gentlempn,-I ant sorry-l may tell tIll 
Homw--<m thif1 vpry p(}int, our Chairman, Mr. Npogy once (lorrected me, 
but I forgot it. .  .  .  .  .  . .. 
Pandlt Shamlal Nehru (Meerut DiviRion: Non-Muhammadan Hural): 

~  ay I· ask thp Honourahlp Mnmber to spl'ak a. litt.le more clearly. J 
('annot quitf! make out what he Rays. 

Itr. K. S. ADey: What I wish to impress on the House is that the 
impQI'tant constitutions. effect of our conduct should not be ignored, and 
T am sure the House will consider carefully the point I have put forward 
"dol'<' it. recGrds its vote on the motion before it. 
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[Mr. M. S. Aney.] 
I now oome to unother point. I have already. told you that. ~  n ~  

Cotton Committee has failed to produce any eVIdence that thiS 18 an cV.ll 
\\ hieh pervades ull the provinces. In regard toO this I ~ ~ to sa} that ~  
is not merely a question in which our ola.im for provlOClal. autonomy IS 
Hkely to be jeojJardist'd, ~  yirtuaUy. we sh:mld be , n ~ n  ~p n the 
l;ghts of locnl elected bodtes 10 certam provmces. F or ~n , 10 Berar 
there are cotton market committees. I 110 not want to tile the House 
\,ith a. long list of (lxtracts from the report of the Indian ~n Commit.tee, 
hut I merely wiRh to draw the ~n n. of the House to.thelr observatlOnH 
in Pllrt II under Chapter 16 n~ with the commerc161 aspects of the 
question. It is tlwrein stated ~  ~  theRe evilR, ~ evil .of ~ ~ n, 
dc., can be capable of correctIOn Without· any drastIc legIslatIOn If ~  
! re open markets pstabliRhed everywhere and they have made a suggestwn 
to that effect. They have made a suggestion with regard 't') the 
j"'stablisitment of 0pl:n marke.ts, tlH' rublicit:y of prices, facilities to be 
given to c(J.(yperative societieR for doing this, that and the other, 
etc., etc. The cotton market committees are elected bodies. on which 
representation is given to municipalities, district boards, and so 
un, and the cotton growers 8S well as the factory ownerv virtually 
~ n  the cotton markets in Berur, and those bodieA haya got lilmost all 
the rights that are now claimed by the Government of India. Whut will 
be the". resulf? 'l'herewould be a confliot of jurisdiction ~,n the 
cotton mnrket committees in Berar and the Government of India., and by 
virtue of this Bill you are really creating a cotton bureaucracy at the head 
of which the Honourable Sir Charles Innes will be sitting, with all 
Advisorv Council in t.he form of the' Central Cotton CommIttee. This 
00mmittee will dictate the policy. with regard to the cotton trade at the 
(xpense of thoR(' cotton marlret committees. So instead of taking Rteps in 
the dirpetion of decentralisation, ~ , champions of liberty, are encourag-
ing a policy of centralisation, the policy of drawing all the powerR ~ k 

moo the hands of the Government of India to put a Rcrew upon those local 
committees which have been working. I should have thought that some 
~ .  of legiRlation should he moved in the Provincial Legislature with 11 

view to enhtrging the scope of these <committees and giving them more 
powers. 'l'hat is the third constitutional eonsequencewhich will follow in 
case you pass this Bill into law. 

I would like to refer to one more point because I haw' prorniRfld onl" 
to deal with questIons of rprinciple and not deal with aetliils at all. I 
hope there will be no occBsion to discuss the detuils of this Bill. That is 
my expectation and that is why I do not discuRR them. 'l'hiR iR not the 
tirst tirno that legislative interference is made in this maUer. If you will 
('arefully ~  the report of the Indian Cotton Committee y()U will find 
~  the Cotton Fl'auds Act ,~ failed to come up t.o expectations and in 
:lJct tbl: ('otton f'llltivat81's and merchlmts of Bombay hav!l protested ug'uinRt 
" he JlUl.lUtenan ce. of ~~  Act on the Statute-book. I. think it was in 1879 
o· 1881. My friend 811' Purshotamd8s will correct me on that point, In 
1he. report Y()ll will find that !precisely thest' very objections were raised. 
!t Is ~ ~ ~ that the. suggestions of the Cotton Committee were fl'et! from 
.hl¥t ~ On. It WIll be seen that the repeal of the Cotton Frauds Act 
';\,88 mamly due ~  the objections taken to the Mtablishment of a cotton 
~p n  and. p ~ and th.e imposition of a special tax which was 
lc;,vied to have Its 'prOVISions cltrru'd out. Now the rccommendat;Olls of 
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The Central Cotton Committee have already imposed a cess. We ha\'c 
~ aid that. While I am on this point I may remind this House that whell 
l,he Cotton Cess Bill was before the Council of State, my Honourable 
lritmd Sir Purshotamdas 'I'hakurdas who was a member of the Counc.il of 
!:..tate vehemently opposed it on several grounds and one of the grounds 
was that the Central Cotton Committee was not an Indian concern but 
Jlrobably a branch of the Empire Cotton Growing Association in Engialld. 

Sir Pilrihotamdas Thakurdas (Indian Merchants', Chamber: . Indian 
{'ommerce): AU I cun say is that my friend is not quoting me correctly at, 
.nll. 1 do not wish to use any stronger word. 

:Mr. II. S. Aney: 1 am speaking from memory. He will certainly tdl 
\.IS what he said tlwlI flud probably it may come to the same thing.. How-
t'ver it is a di{fprent thing. A cess hris alroady been .imposed ~n  is CUll-
:m.dered that the objl·ctionabl.e features of that Act are agnin being n'pro-
<:u('ed by the prest'nt Bill and if that is so, this is Q matter which you 
must seriously "onsidcr when you record your vote on the motion of Sir 
{;harlcs Innes. Our previous experience of interfercnce of this kind is 
that it ~  not help to remove ~p . 

Lastly, those who are conversant with' the princjplc8 of erilE-inal juris-
.IJrudenee will surely be shocked by this Bill. It is a penal law . The idl'a 
:8 to detect the offender. Our object has been to secure the -~ Jn 

,)f ginneries and pre8ses in this matter. l<'urther we do not propost' thai; 
malpractices in regard to the adulteration of cotton should be made the 
rubject of criminal cases and those who commit these offences arl' nllt 
poing to be subject to criminal prosecutioos at all, but that deteetiotl is 
:·eoeRsary-that is all that is being attempted at ,'present. The offt'lld"r 
is allowej to go scot-free. 'I'here is no doubt you do not p n ~  hi" 
(·onduct but allow him to go SCOot-free, while those who (lome in cOlituet 
','lith him for certain purposes are asked to observe certain conditions for 
the breach of whicll they will be punished. Is that till' way of dl'llling 
with an offence? Will anybody who is conversant with the principles of 
(liminal jurisprudence approve of II. procedure under which a IlIUll is 
wught to be punished because he refused to keCfil a diary, detu,iiing tht' 
movements of his neighbuur who happens to be a police suspect on the 
'ground that the neighbour has a criminal desire according to the police, 
and that he will be punished if he fails to do so, while the real offendpf 
may be allowed to go - ~  What ir,; it? n inn cri cs and pl'l'flHing 
i:actorics are virtually asked to keep, in the fonn of certain regit,;hrs. l\ 
sort of diary which is to be made use of for evidential purposes of detection. 
But, after detect;jon, nothing is to be done, and the real offender is t.o be 
l.Ji()wed to g() scot-frHC. What is the use ()f a law like that,? Whilt.' vou 
,',rf' prer,lared to deal with them, you are not prepared to deal with .. all ·tllt.' 
implications. If that is the object. the law if; incomplete. ~n  ~ J  

pystem, how do you want to deal with that man, and in regal'd to a 
~  like that it would be impossible for us to Ref' what relation th.'re 
'j-hetween the first, part and the second part that is concealed from us 

- ~ . The seMnd part should be the real object of legislation in fl matter 
l;ke this. So :you have an inc()mplekl Statute. I am not sure wlH'ther 
this will really succeed or not. Previous experience' does not wurrllnt 
&ny body in coming to any definite conclusion that this will rtf8lIy ~ 

in the detection of the offenees. Probably the Government wantflto wait. 
A fter seeing whether this will be of any use in detecting the offences or 
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"ot, the question may arise whcther there is time,for ~ Government. to 
r roceed further with a . ~  like .that. Pt;"bably that lS ~  underlyu;,.g 
idea. For these reasons, Sir, I thmk that In88much a.s thls method »,111 
ilot help us much in detecting the offenders and ehecking the ~ p  
ill the trBde but will on the other ha.nd in effect encourage certa.ln cor:rupt 

.~  in certain other quarters. This is ~ matter which should be 
! eriously taken into consideration. In my provInce at u.ny rate as rega.rdfl 
fbe conduct of the Inspectors appointed under the Factori.es Act, our 
f xporicnce of these inspectorial visits is not so veryencouragmg that we 
lI.fay at once repeat thORe jnconveniences by legislation immediately in 
the' form of this Bill. That being the case, I wish that this House, after 
these general (lonsiderations, should make up it-s mind to oppose the 
motion that this Bill be referred to a Select Committee. 

Mr." A. WillOn (Central Provinces: Nominated Official): Sir, I ~ 
n complaint to ITlBke aga.inst the Honourable the Commerce Member in this 
l"atter, a cOIIllPlaint in whieh I shall have the sympathy of the whole 
House. He makes things very difficult for those who have to follow him 
in debate. Ho:! says what has to be said and says it so well that there is 
t othing left to be said at all. . But fortunately for me my friends from 
the Cqp.tral Provinces have come to my rescue. I am sorry to disclos& 
1 he p~  of the Central Provinces and Berar 88 a hous·e dinded against 
~  but I am afraid I have nO alternative whatever but to do so. 1 fear. 
~ , that the differences between Mr. Aney and myself are deep and funda-
mental. He is the champion of the oppressed, of the victim of what I think 
is commonly called Nauka1'3hahi, and he has a deep sympathy for the 
"t pressed factory manager; he sees him prosecuted. regularly for employing 
women, for employing children; he even sees him -prosecuted for allowing 
nis fitters to wear dhotis instead of pants. I make a present of this to 
~ ho H J~ n  Member from Dacca who seems to be an authority on the 
f;ubjpct of dress, judging from what he told us the other day. In this. 
Bill, Sir. it is proposed not to punish the manager but to punish the 
CWll('r. Mr. Aney sees the Flpectacle of the tyrannical and irresponsible 
i)istrict MagiRt.rate being empowered to punish the factory ownt'r in addi-
tion to the factory manager and he is prepared to go t,o any lenqth in order 
r,o prevf'nt the factory OWner being punished. The Honourable the Com-
merce Member has ant.icipate.d Mr. Aney's argument regarding tJlP 
.~ ; ; nn  qUf'st.ion. Mr. Aney has dealt with that at very considemble 
len!!th Rnd r do not desire to follow him into that question. Buf, Sir, 
might it not have be£'n pointed out to the Members from the Central 
J-'rovinces t.hat all provinces in India. are not as advllncoo from IJ. political 
noint of vif'w Sf' the Cf'ntral Provinees and Bernr are? The O n p ~  

~ Indin might be perfectly cont£'nt to leave legisla.tion of this dCRcriptioll' 
10 t.h!' Central Provincf'R Legislative Council. But the other provinces 
lind the other 1>rovincial Councils could not possibly be trtlRted with 
kgif'latlon of this character. Mr. Aney haR tried to 'Pcrsuade the H ~ 
~  tHose p . ~  are very largely local. I ga.ther that· he. considers tIHlt 
ti'HlY do not e'Xist in Bel'Ar. Well, Sir, T am afraid I mm;t. differ from 
!'Ir. Aney on that point.. He knows 88 well as I do that in one of the four 
J~  dilltriCts onf' of the principal markets hM been ruined hv an influx 
I)f inferior cotton from the ~ n J  Bombay districts. ·Fortunatelv, the 

~n IPransport Act haR now come to our aid and that state of 'aifail'tr 
is bemg put a stop to. It iF! Allrnitt.f'd that the 'Practice. takes plact.'l in the-
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rorth of India, in Bombay,  in Madras and it certainly takes place in the 
Central I)rovinces and ~ . On that ground, therefore, there is clearly 
It case for central legislation and not a case for provincial legislation. 
Mr. Aney has referred to the Berar cotton markets and thwr committeel:l. 
Well, Sir, I fear he has a. touching fa'th in these cotton market committees. 
which I for OM do not share. Mr. Aney also is perfectly well aware of 
I he fact that the whole of the cotton market law in the Central Provinces 
i ~ at tpresent in the mel ting pot because it has been found that the cotton 
market committees in Berat, though they have done good work are now 
f,liling to fulfil all the functions which they are supposed to fulfil. The 
representation on them eonRists almost n ~  of buyers, sellers and 
members of municipal committees. The agricultural interests are practi-
eally not reorcsentcd at all. E you go into the rural area of a Berar 
,Jistrict you will hear many complainte of the working of the cotton market 
(·ommittees. So, I cannot share his fear that the passing of this Bill into 
law will raise a oonflict between the cotton market committees in Berar and 
the Government. How can there be any honest obiection to this Bill 
passes my understanding. It is admitted on all hands that the registers 
which the Bill prescribes are already maintained in all decently run ginning 
!actories and presses. Mr. Abhyankar has referred to the enormous 
increase in the cost of running presses and ginneries which is bound to 
result from this Bill. But how such an incl"tase can ,possibly result when 
1 he factories already employ a staff and keep registers, I am unalale to 
understand. That there are certain details of the Bill to which one may 
take exception I am perfectly clear mysf'Jf, but at this stage there is no 
question of considering these details at all. I beg therefore to support the 
rnotion of Sir Charler;! Innes. 

Sir Purlhotamdas Thakurdaa: Sir, I must ·a.dmit that my Honourable 
friend Mr. Aney could not have done better by his constituents thBn 
t,be effort he has put forward in the speech that the House ha.s just 
VFtenedt to. Besides, Sir, touching upon thf. questions relating to the 
J,ill, he drew the attention of this House ir. Q very sincere oo.d earnest 
manner to the following, amongst other thinp;s. Firstly, the constitu-
tion&,l aspect of this ineasure, or of consJderaijon of this measure '8S 

aflecting thc Refomls Inquiry Committ,ee, the report of which this House 
iii, aWlliting with BO much eagerness. ~ , the Cotton :FrlJUds Aot 
of 1875, an Act which WIlS' quite different from the ono whioh is now 
before the House. a compariao,} which is good enough to frighten away 
people who· do not know the difference hetw6€n that repealed Act and 
tho present Bill. He thirdly, Sir, told the House wh&,t his impression 
\\ORS regllll'd'ing what I Raid in the Council of State when the Indiian Cotton 
CE'f!S Bill was under considel'ation there, .:md I am afraid his memory 
rAther gave him "'WIlY there. He mnde out that I there hadt smd that 
the Indian' Central Cotton Committee was a part Bnd parcel of the British 
Cot.ton, Committee. Finally, he 'appealed to the p n p ~  of. juris. 
rmdlence £.·nd said that the Bill,' as placed before the House. was some-
tHng which anybody who was acquainted with the' principles of juris-
prudence cou!Q not even ~ nk of k n.~ at. I wish my Honouroole 
friend had told us from hii! experience of thr practices, good and bad, 
elgin and, press owners in Berar and the ~n J Provinces whether any 
sort of check is necess&,ry on the persons for whom he pleaded 80 e],pquent-
ly and' so well bef@re .tibia RauBe , , ~ . Then, Sir, we might nave 

c1 
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been talking about what really appertll.ins tf) the B.rH that IS before the 
}rouse But I urn afraid that he did not v"ntul'O mto that sphere, Glnd 
m ~  inference therefore can be that my friend Mr. Aney agrees 
wfth ~ and with the Indian Cent.ral ~ n Commit.too that a ~O  
deal requires to be done in connection with ~  practice of k ~  
(lotton I;tS it exists to-day. If I am not lJ, aking ~ wrong or. an unt!Jl\r 
inference from lny Honourable friend's silcnee regardmg the l:mb]ect matter 
which is touched' upon in the Bill, I 'subl!lit, Sir, thnt my . nO ~  
friend Mr. Aney is quite oorrect rin agreel'l,g to come on to the !Select 

~  bnd i further submit thurt, if he wishes to 0ppOSe the lSlll, 
Lhe time to do so will be after this Bill c[OC'rgos from the t\elect Com-
mittee without such modifications as my irlCnd may wnnt, an.d not at, 
present. I however wish t·) reply to a f",w of the other subjects and· 
other aspects of the Bill trat my Honour'lule friend has. put before the 
House. He wishes th(1 House to remember what III senous effect thiS 
Bill being considered by the ~ . to-d,:..y . may have wben ~ rep?rt 
Clf the Reforms Inquiry Committee IS pubLIshed. I do not ~ , .!S11', 
',0 know what is going to be the report -Jt ~  ~  ~ . liom-
rr.ittee, and' therefore I cannot say whether ~ ls right to WRit u?ttl that 
report is out;. but I ~ .n, f."y . this, ~ cotton, unfortunately, Hlr., does 
nQt sp,l1 IICcordtng to 11mlts 1ruci down In the (Tovomment of India Act 
tfm Provinces, and &s far as such a mai lr article of raw prodUCt) 
grown in Indio. is ~ n , those limits should not count. 
It is therefore, Sir, only right that any t"pislation in connection with 
raw cotton should be not provrincial legidlntlOn but legislart;ion by the 
Central Legislature. Regru:ding 'the Cotton Fraud's Act of 1875, my 
Honourahle friend either has not st.udied t.he hist;ony of thr.·t Act very 
f\.llly or he is forgetting scme important ll.Bpects of· it. The difference 
. bf.twoen that Act and the present Bill is i,) short this-that Act W98 a 
fAIlure, and was protested against all ~ whti1e th&t it WIIS on the 
Statute-book by everybody concerned in the cotton trade, beoause that 
~~  ~  down control of the cotton trade from outside, namely, Uirough 
lIlspectors and. other subordinate officers nominA.ted by Government. 
?-'he present Bill has no such control of the factories from outside. There 
1.S n ~ n.  place ~ you have even th'e word "inspector" mentioned 
m tIllS Bill, and that Is a qucbt.ion which should be considered in the 
Select Committee. But exoepting that all tbrougli the Bill, if my Honour-

~  friend will only give it B little patient thought, he will see that it 
bnngs about automatio control of tlie cotton trade from within the cotton 
trade and by those who are engaged in the cotton trade. There 
is. no (.uestior of any subordil1ate officer of Govomment having any-
thIng to say to anybody in connection with the way in which 
he handles cotton. If a seller or factory oW!Jer chooses to mix 
cotton and the buyer a.t tlie other end does not feel justified in complain-
ing (!,bout it, there is nObody else to interfere with· such' seller or fa.otory 
owner. This is a very palpable and important difference between the 
Cotton Frauds Act of the ~  of the la.st oentury and tlie present 
Bill. 
My Honournble friend referred to what r said in the Council of State 

on the Cotton Cess Bill. I W8B one of those on tlie Select Committee 
who cj.iftered frolT' the majority and I put in a mhute of dissent. My 
, minute of dissent is !Stnt on record for anybody, including tlie 'Honour. 
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u.ble Mr. Aney, kl see if he chOOlICS to. My muin difference with that 
t:leiect Coml1mtee was as to the question wnat should be the amount of 
the ceHH to he levied. 'l'he mujority of the Select CommIttee named 4 
annaH a bule; 1 wanted it to be restricted to a much' smaller figure--2 
annas a bale, 'l'here was no question of my ever saying-and it is the 
first time I hear it from my Honourable friend-that the Indian Cotton 
UOlllilllttee is a branch of any inHtitution in Great Britain. 1 mentlOD 
tillH particularly becauBe 1 do not WIi:!l1 any Honourable Memb&' in thil:! 
House to have the slightest idea that the Honourable Mr. Aney waa 
quoting me correctly, although I am sure he quoted me without meaning 
it otherwise. - • 

Hegarding the prinol}JloB of jurisprudence I would leave it to the com-
petent lawyer lVlerubers of this House to go into the point that has been 
submitted by the Honourable Mr. Aney; but I would mention. thii very 
Simple pOlllt that cotton gInS and presses are the only places wnera 
mischi.cf with the pure' raw woduce of the cotton cultivator is feasible 
and possible. Would it be wrong for the Indian Central. Cotton Com-
mittee, would it be .wrong for the executive of the Central Government 
up here, and I submit would it be wrong for this Central ~  to 
consider the only plnce where people can do harm to the pure growth 
of the Indian cultivator-from bringing that under control and if necel-
Bary even putting Q substantial penalty on such as dare to play havoc 
with the pure growth of the cultivator? Sir, in this Assembly we have 
been accustomed-to hear touching appeals, at times in the name of. the 
consumer, but mostly in the name of the Indian ryo't and the cultivator. 
If, Sir, that is a genuine and sincere appeal I submit that this'Bill 
is one which should appeal to this House without the slightest hesitation. 
My Honourabfe friend, Mr. Abhyankar, said he was an agriculturist 
himself. I am delighted to know it-I d'd not. know till now that 
Mr. Abhyankar WIlS an agriculturist. If by agriculturist one is to understand 
that he tills thc soil and therefore knows what it means when you get 
a smaller return than what you are entitled to when you ~  growing raW 
produce, I may still submit to Mr. Abhyankar that he must be a. zamindar 
or landlord and certainly not a tiller of the soil. Sir, this Bill is for the 
benefit mainly of the person who works with his hand and tnes to grow 
wha.t bdia looks upon as her greatest wealth, name.:y, the raw produce, 
year in year out; and I strongly recommend the House to pass this motion 
without any hesitation. 

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, it is very rarely if at all that Hon-
ourable Members on thiS side of the HOllse find an opportunity of agreeing 
without Bn'y reservution with the observations of one of the occupants of 
the treasur.Y bench. It is therefore with pleasure that I take this oppor-
tunIty of whole-hcartedly supporting the measure that has been brought 
forward by my Honourable friend, Sir Charles Innes. I am afraid, Sir, 
that m.Y Honourable friend from Nagpur hRs thoroughly misrepresented, if 
not misunderst.ood. the f!cope and purpose of the measure that is now be-
fore us. Thnt India if! 1\ vory prent cotton producing country, that some-
where or othor 1\ good denl of adulteration goes on in: the cotton trade and 
thnt measures ougnt to he taken to prevent this adulteration, Me all fpcts. 
which even my Honourable friend from Nag-pur cannot deny. As hlUl been 
pointed out in the Statement of Object8 and RealoDs the measure' that is 
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now before us is only· 1;1, logical sequence and ~ n of the Cotton '!'ralls-
port Act. It was with the enactment of the Cotton 'l'ransport Act that a 
senous att,empt was for the first time made to prevent the adulteration of 
cottOn in tho 'country. But experience has amply shown that the provisions 
of the Cotton 'l'ransport Act are not completely successful in preventing 
adulteration. Ally one who knows about the state of cotton cultivation in 
the various parts of the country will realise thut under the varied irrigation 
facilities whIch differin the same district, different kinds of cotton are very 
often grown in ihe saine locality; and so long as the growth of a particular 
quality of cotton is not restricted to a particular district and so 
long I;I,tlthere are not particular boundaries within which this can 
be regulated, the operation of the Cotton Transport Act does not effec-
~  prevent adulteration. My. Honourable fnend from Nagpur said that 
this measure is intended to benefit foreign merchants and the mill-owners. 
Well, Sir, I do, not deny the fact that this measure will benefit the mer-
chants and the mill-owners; but has my Honourable' friend ~  that 
out of cotton worth ubout lOOcroreB of rupees per annum which is produced 
in India., more than 40 crores worth, of cotton is taken and consumed by 
the Indian mills themselves? And I ask, Bir, is it not worth while to 
.protect your Indian roill-owners themselves from the loss .due to the adul-
,teration that goes on in the country? As my Honourable. friend, Sir Pur-

~  'rhakurda.s, pointed out, even more than the protection that is 
a{fprded to the mill-owner and to'the merchant by this measure, it is the 
.cultiyator that will be ultimately benefited by this. Every body knows the 
p ~ . that takes place in adulteration during the cotton season and the 
,deilrimeIlDal effect it has in reducing the prices and thereby depriving the 
agrioulturist of his well-deserved and well-earned profit.ln South India. 
on account of the activities of the Agricultural Depa.rtment a quality of 
cotkn which iH DowkIlown as 'Iiruppur Cambodia is extensively grown. 
The poor agrioulturist there takes a good deal of trouble and spends a lot 
.of money in growing this cotton. 'l'he cotton goes into the market. It 
goes through the gins and presses, and in the early periods of the cotton 
SealjOJil, it fetches a very good price. But gradually the mischief is being 
.done in the gins, and presses /lnd ultimately the purchaser who is offered 
'the 'riruppur Cambodia cannot accept the word of a merchant at its face 
value and is not prepa.red to pay the legitimate prica which is due to Tirup-
pur Cambodia. The ultimate effect of this is that, as the season advances, 
the agriculturist does not get the proper price for his produce. In the 
small pamphlet that has been placed in our hands by the Indian Central 
Cotton Committee, it is shown that how in the year 1924 on account of 
adulteration the price of Puajab America.n cotton at Liverpool fell 
gradually wit'l the effect !ho.t it resulted in a loss of a.bQut 
Rs. 17-S .. 0per acre. Now this loss in price ultimately affeots the 
agricv.lturist. My Honourable friend from N o.gpur asks, why should 
the factory owner be p n ~ ; why' should not the seller be 
asked;to accept the responsibility for this? Yes, if the factory owner is 
honest, certainly the plovisions of this Bill ('nable him to shift the respoll-
sibility ultimately on to the sellor, because by keeping a proper record of 
ownership in the pressing factories. it will certainly enable the factory 
owper to fix the responsibility upon the person who brought the cotton. 
This Bill docs not in any way penalise-the factory owners themselves. And, 
Sir, whatever might bo the plea. that my Honourable friends from the 
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Central Provinces put forward in favour of prcss owners, it cannot be denied 
that a good deal of mischief takes place ill the factories themselves. Vers 
of ton I know in South India, the owners of factories are purchasers of what 

kn~ n as Kapaa, that is cotton in the raw stage, and it is to their interest 
to see that the mixing il:! done in their factories. I know from personal 
experience of a pressing factory owner who is supposed, to be an, expert 
adulterator. There might not be on the market II. partIcular quality of 
cotton, but you ask this person for that particular .quality, ~ . the man is 
so clever that in his pn!ss he will mix up all sorts and all qualltlCs of cotton 
and produce 'a quality of cotton which in its. appearance will look exac.tly 
like the quality 0: cotton that iA wanted. We know what' the poor mlil-
owner ~  feel when this cott.on is actually taken up for being turned into 
yarn. Sir, if this Bill offers protection to the mill-owner, it is a protection 
not merely to the foreign mill-owner, but it is a pnLection to the Indian 
mill-owner which he amply deserves, and above all, I am perfectly convinced 
that the·ml;lllsure will be ultimately beneficial to the producer himself. 
Therefore, Si,·. I hfWc great p~  in suppol'ting ihe proposition of my 
Honourable friend, 

Khan Bahadur W. !rI. Hussanally. (Sind; Muhammedan Hurnl): Sir·, I  , 
lnove ~  the question be now put. ~ . 

The motion was adopted. 
Mr. President: The question is: 
.. That the Bill to provide for the hetter regulation of cotton ginning and cotton 

pressing factories, be referred to a Select Committee consisting of Diwan Bahadur 
T. Rangachariar, Sir Purshotamdas Thl1kurdas, Rai Sahib M. Harbilas Barda, Mr. R. A. 
Wilson, Seth Kasturbhai LIllbhai, Mr. M. S. Aney, Baba Ujagar Singh Bedi, Mr. M. V. 
Abhyankar, and the moveI', and that the number of members whose presence shall be 
necessary to constitute a meeting of the Committee shall be four." 

Mr. Darcy Lindsay (Bengal: European): Sir, I move that Mr. Fleming's 
name be added, because he has had praotical experience in cotton ginning 
Ilnd prossing Ilnd I have no Qc:>ubt will be of great assistance to the 
Committee .. 
Mr. President: It is ollly by stretching a point 

Member's favour that he can be allowed to move it. 
have bt'on brought forward before. The question is 
name o(j added. 
'1'he motion was adopted, 

in the Honourable 
The matter should 
that Mr. Fleming's 

Mr. n ~ 'rhe question is that the Bill be so referred. 

'I'he motion was adopted. 

THE WORKMEN'S BREACH OF CONTRAC'l' (REPEALING) BILL, 

The Honourable Sir Alexander Muddiman (Home Member): Sir, I beg 
to move: 
.. That the Bill to repeal certain enactmeuts whereby breaches of contract by 

'labourers are made pnnishahle under the criminal law, be taken into consideration," 

1 need not deta.in the House more than a minute or two on this 
Biil. I explained, :when I asked for leave to 'introduce it on the 
15th of Soptember, that it was being brought before the House to 
fulfil a pledge made to the Hou'se on a Resolution moved by Mr. Neogy. 
The Bill has now been on the table of the House for some mOllths. I ha.ve 
received no amendments and I conclude, therefore, that it is generally satis-
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factory to the House. It seeks to repeal certain enactments by which 
breaches of contruct on the part of workers are made punishable as criminal 
offences. It repeals the whole of the Workmen's Breach of Contract Act, 
1859, as subsequently amended. It also repeals two sections of the Penal 
Code, sectiolls 490 und 492, which were lIO doubt necessary when that Code 
WBS enacted but with the development of transport throughout this country 
are now probably only neeessary in very remote places, and, if necessary 
at all, should be dealt with by ~  legislat,ioll. Sir, I mo\'ethat the Bill 
be taken into consideration. 

'l'he motion WfiS adopted. 

Clause 2 was added to the Rill. 

The Honourable Sir Aleunder ][uddiman: Sir, with reference to clause 
1, with your permission I should like to make a necessary ~ a.mend-
hLenL. It waR originully intended that the Bill shrl'.lld be passed in the 
year 1924 and now I hope it wil! be passed to-day in the year 1925. I 
move that the year 1925 be substituted for the year 1924. 
'l'he motiou was adopted" 

Clause I, as amended, was added to the Bill. 
The Schedule, Title and Preamble were added to the J.3il1. 
The Honourable Sir Aleunder ][uddiman: Sir, I move that the Bill 

be passed. 

Mr. N. )I. Joshi (Nominated: Labour Interests): Sir, I do not wish to 
take up the time of the House but I wanted to ssy one word thanking the 
Government for passing this Bill repealing certain very obnoxious legisla-
tion on the Statute-book of this country. The legisla.tion punishing a. 
breach of contract of service as a criminal offence was an inheritance from 
the anti-labour legislation of England. I am very glad that, although very 
late, the Government of India have thought it necessary to repeal the 
legislation. But, Sir, I would like the Government of India., to repeal all 
such legislation on their Statute-book. There are still some Acts in which 
a breach of contract of service is treated as a criminal offence, such as the 
Assam Labour and Emigration Act of 1901. I know the offending sections 
in that Act are withdrawn by notification. Still, I would like the Govern-
ment of India to remove these sectionR from the StBtute-book a.ltogether. 
I would also like the Government of India to revise section 491 of the 
Indian Penal Code in conformity with their object which is to repeal all 
legislflt.ion which treatR a breach of contraet of service as B criminal offence. 
Sir, I again thank the Government of India for bringing forward and getting 
this legislation pAssed. 

Mr. Ohaman LaU (Wost Punjab: Non-Muhammadan): Sir, I also add 
my congratulation!! to tho!!p. of Mr. Joshi, to the Honourable the Home 
Member for having brought in this Bill and I am glad to see the Honour-
able the Law Member (Sir n. N, Sanna) sitting in his place because, if 
my memory serves me right, it was he who brought in a.n amendment ona 
previous occasion to ask for the repeal of this particular measure. Sir, 
there is no doubt whatsoever thAt t.he offending meBfmres which still remain 
on thE' Statute-book ollQ'ht to he repealed and I also ask the Honourable 
the Home Member to take the (,Brliest opportunity to amend, if he cannot 
see his way to ropenl, RectioTl 4m of the Indian Penal Code. That is a 
measure which savours also of breach of contract and it ought to be certainly 
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amended if not entirely repealed. I have nothing more to add except merely 
to express my disappointment that ~ Bill takes effect from April, Hl26. I 
wish the Honourable the Home Member had brought it in to talte effect 
almost immediately. We have discussed t.his measure in the country, the 
Assemblv has discussed it on several occasions and the employers have had 
plenty ~  time to muke all t,he neceRsary arrangements which are contin-
gent upon the passing of this measure and there is no reason why this Bill 
should not have been brought in to tuke effect almost immediately. I am 
afraid it is too late to send in an amendment, but I do hope that, in view 
of the passing of this Act, no proceedings of Any kind will be instituted 
against workers in Bny part of India under tho various Acts which aro 
hereby being repealed. 

Mr. President: The question is: 
. .. That the Bill to repeal certain enactments whereby breachllll of contract by 
labourers are made punishable under the criminal law, as amended, be passed." 

The motion was adopted. 

THE LEGISLATIVE ASSEMBLY (PRESIDENT'S SALAIW) BILL . . 
'Mr. L. Graham (Secretary, Legislative Departmont): Sir, I rise to 

move for leave to introduce a Bill to dctennine the salary of the President 
of the Legislative Assembly. 

Sir, the President of the Legislative Assembly referred to in this B"il! 
~ the elected President of the Legislative Assembly. I" may remind the 
House that the time is approaching when under the provisions of the 
Government of India Act they will be ealled upon to elect a. President of 
the Legislative Assembly. The rules to regulate the procedure to be 
followed in that elAction have recently been published in the Government 
of India Gazette. The one point of substance, if I ma'y ~.  so, in the Bill 
is the actual figure which is to constitute the salttry of the President. On 
this subject the Government of India hAve an open mind and the.Y think 
that it is a matter which should be seWed by thE' Members of the LegiR-
lative Assembly. As, however,.it, was necessar'y to enter 8otn€! figure in 
the Bill which I now ask for Ipave to introduce, it should be understood that 
. that figure is only put in the Bill as a. bl\sis for discussion. We arrived at 
the actual figure which we seleded after considering t,he Acts of the vnrious 
local Legislatures by which the salaries of their respective Presidents have 
already been settled, and we considered it to be in conformity with the 
dignity of this House that, we should in the first inRtanee put It figure higher 
than that which has been fixed by any Provincial Act. But" Sir, I1S I said 
before, we wish really to lea.ve this figure t,o be sett.led by the Members of 
the Assembly. Sir, I ask for leave to introduce the Rill. 

• 

The motion was adopted. 

Mr. L. Graham: Sir, I int.roduce the Bill . 

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

The BODOurable Sir Bun Blackett (Financp. Member): Sir, I Bsk for 
le"ve to ip.troduce p. Bill fwt;her to amend the Indian Income-tax Act, 1922. 
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This is another simple Bill the explanation of which is given in the 
Statement of Objects and Reasons. I do not think that at the moment it 
is necessary for me to add anything to it. Sir, I move fOf leave to introduce 
the Bill. 

The motion was adopt¢. 
The Honourable Sir BasU Blackett: 1 introduce Lhe Bill. 

Mr. Prelident: I am informed·that Sir Hari Singh Gour is unable to be 
present in his place to move the motions standing in his name. 

6 Uti. Therefore I propose to ask Governmont jf they can mako room 
for them on the next official day. 

The Honourable Sir Alexander lIuddiman: Ye8, Sir. 
Mr. President: As it is rather late now to embark upon the subject of 

the Bill standing in the name of the HonourahleSir Bhupendra Nath Mitra, 
I propose to adjourn the House. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, tho 
8rd February, 1925. 
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